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LEGISLATIVE ASSEMBLY. 

Wednesday, 24th A:ugu.st, 1938. 

'I.'he Assembly met in the Assembly Chamber at Eleven of the Clock, 
.\Jr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

( a) ORAL ANSWERS. 

EFFIWT OF THE SINO-JAPANESE WAR ON THE FOREIGN TRADE OF INDIA. 

422. ·Mr. T. S. Avinashillngam Chettiar: Will the Honourable 
till' Commerce Member state: 

(a) the effect· of the Sino-Japanese war on the foreign trade of 
India; 

(b) whether Japan's purchase of Indian cotton or any other articles 
has suffered in consequence ; and 

(c) if so, whether Government have taken any steps to counteract 
the bad effects of the war on our trade , 

The Honourable Sir Muhammad Za.frullah Khau: (n) The effect 
or the Sino-Japanese hostilities on the total foreign trade of India is 
not capable of precise estimation. 

(b) .Tapan's purchases of Indian cotton and certain oth~r articles 
have decreased and this decrease is apparently due to the Sino-Japanese 
hostilities. 

(c) Government do not consider that any action is possible. 
MI .. T. S. Avinashillngam Chettia.r: May I know what is the 

estimate of th~ trade with Japan that has decreased' 
The Honourable Sir Mubammad Za.fru1la.h Xhan: In the first six 

months of 1937, the exports to Japan were Rs. 3,1llakhs, and in the last 
six months only Rs. 96 lakhs,-though, in the first six months of this year, 
they have risen again to 1,22 lakhs. 

Mr. "T. S. Avinashilingam Cbettiar: May I know if the imports 
from Japan have correspondingly increased, or decreased' 

The Honourable Sir Muhammad Zafrullab Khan: They first in-
creased and then decreased. 

Mr. S. Satyamurti: With regard to cotton, are Government in a 
position to give us figures of the reduction in the export of cotton 
from India to Japan' 

( 879 ) 
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The Honourable Sir Muhammad Zafrullah Khan : If the Honour-
able Member will put down a ~ t o  I shall give him the figures. 

lIIr. 8. S1atyamurti : In view of the fact that cotton stocks are still 
accumulating in the godowns here, and in view of the next crop, will 
the HoniQurable the Commerce Member kindly see that some steps are 
taken with regard to the disrosnl of this cotton at reasonable prices' 

The Honourable Sir Muhammad Zafrullah Khan: To Japan or to 
some other country f 

lIIr. S. Satyamurti: To Japan. 

The Honourable Sir Muhammad Zafrullah Khan : I am prepared to 
consider any proposals that the Honourable Member may make. 

Mr. S. Satyamurti: Have not Government consulted Indian 
interests, and have not these given the Government any p,roposals , 

The Honourable Sir Muhammad Zafrullah Khan : One proposal is 
to stimulate the exports of cotton to the United Kingdom. 

Prof. N. G. Ranga: Have Government any proposal to call for 
another £:l'op-planning conference with a view to persuading the Pro-
vincial Governments to take the necessary steps to bring down the 
acreage under cotton , 

The Honourable Sir Muhammad Zafrullah Khan: That question 
ought to be .addressed to the Secretary, Department of Education, 
Health and Lands. 

Mr. T. S. Avinashilingam Chettiar : In view of the fact that the E'Xport 
of cottOIl lias decreased, are Government taking any specific steps to 
increase the export of cotton , 

:Mr. President (The Honourable Sir Abdur Rahim) : That is not 
in the question. 

Mr. T. S. Avinashilinga.m Chettiar :  I am asking whether Govern-
ment have taken any steps to cOWlteract the bad effects of the Sino-
Japanf:lflt" war and one of the effects is the decrease of cotton T 

Kr. President (The Honourable Sir Abdur Rahim): He hal 
answered that. 

111'. T. S. AvinaslriUnga.D1 Ohettiar: I asked if steps were taken 
and there was no answer , 

'l'he Honourable Sir M"ubammad Zafrullah Kha.n: I read out the 
answer. 

Ifr. S. Satyamurti: Sir, if you take (b) and (c) together, there 
was no answer to the question whether steps were being taken to 
stimulate the export of cotton , 

111'. Pred«ent (The Honourable Sir AbdUl' Rahim) : Next ~ t o  
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COMPANIES SUPPLYING PETROL. 

423. ·Mr. T. S. Avinashilingam Chettiar: Will the Honourable 
t he Commerce Member state : 

(a) how many companies are supplying petrol needed by India; 
, (b) whether he is aware of any understanding amongst those com-

paniesabout the price at which they sell it, thus amoilllting to' 
a virtual monopoly j and 

(c) whether Government are satisfied that they do not make uncon-
scionable profits out of this position T 

The Honourable Sir Muhammad Zafrullah Khan: (a) Eleven. 

(b) Government are not aware of any such understanding. 

(c) Does not arise. 

Mr. T. S. Avinashilingam Ohettiar: May I know whether Govern-
ment are aware of petrol sales being made at the saine price by the 
various companies at the same place , 

The Honourable Sir Muhammad Zafrulah Khan :  I have answered 
that question before. 
Mr. T. S. Avinashilingam Chettiar: He has answered about petrol 

being sold at the same price at the same place by the same companies. 
Does that happen without any understanding , 
Mr. S. Sa.tyamurti : We want to know if it is within the knowledge 

of the Government.. nfter inquiry, whether there is, or there is not, an 
understanding among!!t all these companies to sell petrol at a particular 
price' . 
The Honourable Sir Muhammad Zafrullah Khan :  I haye given a 

reply to that. 
Sardar ~ t Singh : Are Government aware that the price of 

petrol at the port of entry is one anna and six pies per gallon' 
Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member ought to find out the facts ·by some other means. 
Mr. T. S. Avinashilingam Chettiar: On the question whether the 

companies are making', or are not makiQIr, any unconscionable profits as 
a result of the combine, have the Government inquired into the matter' 
The Honourable Sir Muhammad Zafru1lah Khan : There was. no 

necessity to make an inquiry. The Honourable Member's question in 
this part was dependent upon there being a reply in the affirmative to 
his previous question. 
l'4r. President ('l'he Honourable Sir Abdur Rahim) This matter 

has been fully dealt with. Next question. 

HELP TO THE IlANDLOOM INDUSTRY • . 
424. ·Mr. T. S. Avinashilingam Chettiar: Will the Honourable 

tbe Commerce Member state : 
(a) whether Government have examined the views expressed in the 

last Industries Conference with relrard to the help to he 
given to the handloom industry (reference starred question 
No .. 241, dated the 14th February, 1938) ; and 

L2!10LAD 
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(b) if so, what conclusions they have come to in this matter' 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir. 

(b) Orders have been issued accepting the various recommenda-
tions of the Conference except in one case, namely, that relating to 
competition betwl'en the mills and the handloom weavers. The view,s 
expressed at the Conferen08 on this ~t are still. Ull.der examination. 

Mr. S. Eatyamurti : May I know if Local Governments are going 
to be consulted before the Government of India come t6 a decision 
in this matter Y 

T)le Honourable Sir Muhammad Zafrullah lDum : With regatd to 
all recommendations made. by the Conference, Local Governments are 
always consulted. 

Prof. N. G. Ranga : Will Government place on the table of the 
House the conclusions reached and the action to be taken thereon , 

The Honourable Sir Muhammad Zafrullah lthan : The matter is 
under examination. 

Prof. N. G. Bang& : I am asking in regard to the other recom-
mendations accepted by the Government' 

The Honoura.ble Sir MuJw.mmad Za.frull&h Kha.u: t will eon sider 
that. 

Mr. T. S. Avinasbilingam . Ohettiar : May I know what is the finan-
cial effect of the recommendations that have been accepted' 

The Honourable Sir Mubammad Z&frulla.h Khan : I am unable to 
say. 

Prof. N. G. ltanga : Is it not a fact that the Conference wanted 
the subvention to be increased, and if so, what is the conclusion of 
the Government of India on that , 

The Honourable Sir Jluhammad Zafrullah Khan: I am afraid I 
will J'eqnirt' notice. 

111'. T. S. A'Vinashilingam Ohettia.r: Have Government accepted 
some of these recommendations without knowing the financial effect' 

The Honourable Sir Muhammad Zafl"1J1la,h Khan :  I ~  I would 
require notice. 

CONSIDERATION OF THE RESOLUTION re CONSULTING THE LEGISLATIVE 
ASSEMBLY ON TRADE AGREEMENTS. 

425. -Mr. T. 8. AvinashiliDgam Chettia.r: Will the Honourable 
the Commerce Member state : 

(a) whether Government have considered the Resolution passed 
by the House on 1st April, 1938, that no steps should be taken 
to conclude a fresh Indo-British Agreement, or any trade 
agreement of a similar nature without urst consulting the 
Assembly ; and 

(b l if so. what conclusion they have come to , 

Tho Jloncmrable Sir BuhNDmad ZafralJah JthaD: (8) Yes, Sir. 
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(b) The Honourable Member's attention is invited to the speech 
made on the 1st April, by the Government spokesman during the 
debate on thE' Resolution in question. Government have nothing further 
to add to what was said on that occasion. 

l'ttr. '1". S. A.vinasbjJjngam Chettia.r : May I know whether Govern .. 
rnent have considered this Resolution after it wa.s passed and after the 
speech to which he refers was made , 

The Honourable Sir Muhammad Zafrullab ltha.n: The position, 
as stated there, was that Government must first know whether there is 
going to be a trade -agreement before they can decide what they will 
do about it. 

l'ttr. S.Sa.tyamurti : May :r know what the latest position is in the 
matter' 

The Honourable &ir Muhammad Za.frullah Khan: The latest posi-
tion is-a$ probably the Honourable Member is aware-that certain 
proposals which were placed before the unofficial advisers are being 
considered by them. 

Mr. T. S. A.vinashilingam Chettiar : Do they expect to come to a 
conclusion before the end of the session ! 

The Honourable Sir Muhammad Za.fruIlah Khan: The unofficial 
advisers have intimated that they will probably be in a position to 
place their views before Government after the 3rd September. 

Prof. N. G. B.a.nga: Have Government taken sufficiept care to 
see that the interests of the handloom weavers are properly safe-
guarded in these discussions 7 

The Honourable Sir Muha.mmad Zafrullah Khan : As I have stated 
on previous occasions, Government are keeping in mind all the factors 
which have been placed before them. 

CHARTERED ACCOUNTANTS IN INDIA. 

426 .• l'ttr. T. S. A.vinashilingam Chettiar: Will the Honourable 
the Commerce Member ste.te : 

(a) whether they have considered the question of instituting the 
enquiry promised by the Honourable the Law Member on 
the 6th October, 1936, with regard to establishing in India 
a class of higher accountants, who will be designated as 
Chartered Accountants (reference his answer to starred 
question No. 1196, dated the 6th April, 1938) ; 

(b) if so, whether the enquiry has been made ; and 
( c) with what effect , 

The Honourable Sir Muhammad Zafrullab ][ban: (a) The ques-
tion is under consideration. 

(b) and (c). Do not arise. 
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DEPUTATION REPRESENTING COCOANUT INTERESTS FROM TRAVANCORE. 

427. -Beth Govind Das: Wil1 the Honourable Member for Com-
merce please state : 

(a) whether a deputation from Travancore waited on him for the 
protection of the cocoanut industry ; 

(b) whether he agreed to the demand, raising the import Tllriif 
duty to Rs. 100 per ton ; and 

(c) the result of the deputation , 
The Honourable Sir Muhammad Zafrullah Khan: (a) and {c). I 

would refer the Honourable Member to the answers given by me 011 
the 15th August to Mr. K. Santhanam's starred question No.. 202 
and its supplementaries. 

(b) No, Sir. 
Prof. N. G. B.a.nga: Has any progress been made since then , 
The Honourable Sir Muhammad Zafrullah lthan: It is now only 

a few days since then. -

REPORT OF THE NON-OFFICIAL DELEGATION ON THE TRADE TALKS IN SIMLA. 

428. -Beth Govind Das: Will the Honourable Member for Com-
meree please state : "1-' . 

(a) whether it is a fact that some commercial organisations requested 
Government to publish the report submitted by the llon-
official delegation during the recent Simla trade talks; 

(b) the reason for not publishing the report ; 
(c) whether Government now consider the desirability of pub-

lishing the report ; and 
(d) whether he will Jay a copy of the report on the table' 

The Honoura.ble Sir Muhammad Zafrulla.h Xha.n : (a) Yes, Sir. 

(b) to (d). Government are not prepared during the COUrBt' of the 
negotiatjons to make public the nature or details of the advlce, ten-
dered by the unofficial advisers. 

!tIr. S. Batyamurti : Is it a fact that the unofficial advisers them-
selves recommended that the GoYernment should publish their melliO-
randum' 

The Honourable Sir Muhammad Zafrullah Khan : I believe so. 

Mr. S. Batyamurti : May I know the reason why the Government of 
llidia turned down the recommendations ? 

The Honourable Sir Muhammad Zafrullah Khan: Because it wouJn 
not be in the interest of the negotiations to publish any' portion of the 
recoJDmendations piecemeal 

Mr. S. Satyamurti : Have the non-official advisers given their con-
tent to this nOIrpublication , 
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The Honourable Sir Muhammad Zafrul1a.h Khan :  I do not think it 
IS necesbary to get their consent. That point of view has been explained 
to them. 

Seth Govind Da,s : Is it not a fact that the views of the people in 
Engl'llld who are interested in these negotiations 'are generally published 
in the newspapers of that country , 

The Honourable Sir Muba.mmad Zafrulla.h Kha.n : I am not aware 
of that. 

Prof. N. G. Rangs. : M;8y I ask why the Government of India did 
&\, t protest to the Lancashire Delegation for publishing their criticism 
un the views of the Indian Delegation , 

The Honourable Sir l'ttuha.mmad Za.frulla.h Khan: There was no 
occasion for a protest. Publication was given to th~ vil'!wS (If the in-
t~r t  concerned in both countries. 

Mr. M. An&ntbasaya.na.m Ayyanga.r: Will Government have any 
objection if the non-official advisers publish their views of th ~ own 
a('curd T 

ThE. Honourable Sir MuhaJIUllQ,d Zafrulla.h Khan :  I should leave it 
to the non-official advisers to ask the Government about it. 

LEGISLATION TO PROTECT THE INTERESTS OF INDIAN SHIPPING IN THE COASTAL 

TRAFFIC OF INDIA. 

429. *&'8th Govind Das : Will the Honourable the Commerce Mem-
ber please state : 

(a.) 

(b) 

(c) 

whether Government are aware of the strong feeling of the 
people of the country expecting Government to bring for-
ward a comprehensive measure for legislation to protect 
thc interests of Indian shipping in the Coastal Traffic of 
India; 

whether he has considered the desirability of framing such Ii 
measure ; and 

the result of such consideration of Government in this matter , 

. Tht Honourable Sir Muhammad Zafrul1a.h Khan: (a) Government 
are aware that in some qUprters there is a desire for such legislation. 

(b) and (c). The attitude of Government on this question ,vas 
explained recently during the debate on Sir Abdul Halim Ghuznavi's 
BiU to control the coastaJ traffic of India. 

Mr. S. Satyamurti : With regjard to the answer to p2,rt (a) of the 
que3Lion, may I know whether it is in the knowledge of Government 
that there are any Indian quarters which do not want a measure of 
legislation to protect the interests of India,ns in the coastal traffic of 
India Y 

Tht Honourable Sir Muhammad Zafrull&h Kh&n: My information 
doe.ii not extend to the possession of views of all quarters. 
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:Mr. S. Sa.tyamurti: In answer to the question 'whether Govern-
ment are aware of the strong feeling of the people of the country ex-
pecting Government to bring forwail'd a comprehensive measure, ell'. " 
the Honourable Member said ' in some quarters " the suggestion being 
that other quarters do not entertain that feeling. I am asking whether, 
to his knowledge, there is any Indian feeling in this country vO"llich. is 
agairu;t the legislation to protect the Indian interests in coastal ShIP-
ping. 

The Honourable Sir Muhammad Zafrull&b. Khan : It is very difticult 
to ilhJwtr that question unless opinions are called for. 

lItfr. T. S. AvinaabjJjngam Ohettiar : In view of the feelings ill the 
COu..ltry, <10 Government propose to bring any legislation on this behalf t 

The Honourable Sir Jl[ubammad Za.frulla.h Khan : This question was 
put ulI.l'mg the course of the deba,te and it was answered. 

Mr. 6. Sa.tyamurti : The answer was in the negative, but may I ask 
lVllctucr the Government propose to take any steps, legislative or other-
wise, or by r.onvening a Conference, to increase the proportion of Indian 
intt:rcbts in the coastal shipping ! 

The Honourable Sir Muhammad Za.frulIah Khan :  I believe the pro-
portion is inereasing as it is. . 

Mr. S. 8&tyamurti: What is the proportion now 7 

The Honourable Sir Mubammad Zafrull&b. Khan: I am unable t<, 
say tipecifically what the proportion is without notice. 

bIr. T. S. Avinaabilinga.m Chettia.r: Are the Government I!lntis-
fled about the extent of the tl"ade of Indians' 

The Honourable Sir Mubammad Za.frul.la.h Khan: That is not t h~ 

kiLu of liuestion that Goyernment could undertake to answer. 

1Ir. Manu Subed&r : May I ask whether the Government will arm 
the1L.bClvcs with legal powers where there is cut-throat war , 

The Honourable Sir Muhammad Za.frulla.h Kha.n: I think there is 
a qU(,i)Lioli with regard to that which has been put. down for MoudhY 
next. 

REPOBT OF THlI: TARIFF BOARD ON THF SUGAR INDUSTRY. 

430. *Beth Govind Daa : Will the Honourable the Commerce Mem-
ber be pleased to state: .. 

~  wbether the Sugar Tariff Board have submitted their reJ?ort ; 

(b) whether Government have come to any decision on the findings 
of the Board ; 

(c) whether he intends publishing Government's views on the 
:finP.ings of the Committee by means of a resolution ; and 

(d) whether he intends bringing in a new Bill during this or the 
next Session, or whether the present Act is to be axtellded 9 

The lloaourable Sir Kuhammad Za.fnill&b Khan; (a) Yes, Sir. 

(b) No. The Report is still under consideration. 
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( C) and (a). Government cannot anticipate their decision before 
they have finished consideration of the Report. 

Seth Govind Das : May I ask why there is such a delay in the pub-
lishing of this report ? 

The Hono!lrable Sir Muhammad Zafrullah Khall : Because it is still 
under consideration and it is not usual to publish these reports before 
Government have come to a decision regarding the recommendations. 

Seth Govind Das : Is it a fact that this r.eport is not being publish-
ed because it has said something which the Government do not want 
to adhere to ? 

The Honouraple Sir Muhammad Za.frullah _ ~  No, Sir_ 

Mr. S. Satyamurti : Apart from the practice on which my Honour-
able friend relies, may I know what are the specific reasons which 
have prompted the Government not to publish the Tariff Board Report 
before they make up their mind on the report? 

The Honourable Sir Muhammad Zafrullah Khan : The main reason 
is, that it would start a controversy and would disturb ~h  industry 
under consideration if it was not known at the same time what action 
GovernmE'nt proposed to takc_ 

111'_ Manu Snbeda.r : ~  T ask whether the Government will con-
sider the advisability of publishing the report minus one or two r ~ 

graphs of a financial nature which they may not think advisable to 
publish just now , 

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. 

Dr. Sir Ziauddin Ahmad: May I ask whether the Government aro 
contemplating to reduce the quantum of protection on sugar T 

The Honourable Sir Muhammad Zafrullah Khan: It is perfectly 
obvious that if the Government are not in a position to publish the 
report, they cannot answer that question_ 

Mr. N. V. Gadgil: Will the report be published before the pre-
sentation of the Budget T 

The Honourable Sir Muhammad ZafruIlah Khan: I am unable to 
say when it will be published. 

Mr.T. S. Avinashilingam Ohettiar: Is it not a fact that the non-
publication of this report has left the industry in great doubt aud diffi-
;ClPty' 

Th«l Honourable Sir Muhammad Zafrullah Khan : It is It very difti-
.cult question to answer. I suppose the interests that are affected would 
uatUJ:ally wish to know what is likely to happen. 

Seth Govind Das : Are Government aware that in view of the fact 
that the sugar season is approaching, it would be extremely unfair to 
the factory owners if this report is not published at an early date' 

The Honourable Sir lW,[uhammad Za.fnillah Khan: No, Sir_ 

Mr. S. Sa.tyamurti : Are Government aware that the extensiQn of 
the sugar tariff only to the end of this financial y'ear h8$' caused a great 
anxiety in the industry , 
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The Honourable Sir Muhammad ZafrulJah Kh&n: No, Sir: Gov-
ernment are not so aware. 

CREATION OF PROVINCES ON LINGUISTIC BASIS. 

431. *Seth Govind Du: Will the Honourable the Law Member 
please state : 

(a) whether Government's attention has been drawn to the agita-
tion in the country with regard to the creation of pro-
vinces on linguistic basis ; 

(b) whether they have corresponded with the Secretary of State, 
denoting the public opinion in the ~ tt r ; 

(c) if so, whether he will lay a copy of the entire correspondence 
on the table ; 

(d) if not, whether he will give a gist of the communication on 
the subject ; and 

(e) whether he will make a statement on the floor of the House 
about the attitude of Government and that of the Secre-
tary of State in the matter , 

The Honoura.ble Sir Muhammad Zafrullah Khan: This question 
should have been addressed to me and not to the Honourable the Law 
Member. 

I have nothing to add to the reply given by me to Mr. Santhanam.'s 
question No. 62 on the 9th August, 1938. 

Prof. N. G. Ra.nga: Will Government have any objection to the 
creation of self-maintaining provinces T 

The Honoura.ble Sir Muhammad Zafrullah lth&n : I am afraid I am 
unable to follow the ,question. 

Prof. N. G. Ranga : Have Go,·ernment any objection to the creation 
of those provinces which will pay their own way T 

The Honourable Sir Muhammad Zafrullah Khan : How will a pro-
vince pay its own war T 

Prof. N. G. ~  : It will balance its own budget. 

Mr. .. Ananth&a&yanam Ayyangar: Will the Government com-
municate to the Secretary of State that there is a volume of opinion in 
this country for the creation of a separate province T 

The Honourable Sir Muhammad Zafrallah lthan: The questions 
and answers in this House are always available to the Secre1iary' of 
Sate. 

REJl'USAL TO RENEW THE LEASES OF LANDS ACQUIRED BY INDIANS IN FIJI. 

432. *Mr. Govind V. Deshmukh: (a) Will the Secretary for Educa-
tion, Health and Lands please state if it is a fact that the Fijian chiefs 
have refused to renew the expiring leases of lands acquired by Indians , 
If so, on what grounds , 
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(b ) Were these leases obtained" by the Indians with the consent of 
the Fijian Government , 

(c) Have Government taken, or do they intend to take, ~  steps 
to see that these Indians are not put to any financial loss or thrown out of 
employment' 

Sir Girja Shankar Bajpai: (a) So far as the Government of India 
are aware, the answer to the first part is in the negative. The second 
part, therefore, does not arise. 

(b) Yes. 

(c) The question of safeguarding the interests of Indians in Fiji 
continues to engage the close attention of Government. 

Mr. T. S. Avinashilingam Chettiar: Are the Government satisfied 
that the leases which have expired are being renewed satisfactorily 
from the point of view of the Indians' 

Sir Girja Shankar Bajpai : Recently I had an occasion to discuss 
this qnestion with an ex-Member of the Fiji Legislative Council and 
he informed me that in many cases the leases have not yet fallen in 
and that the problem is likely to arise three years hence. 

l'tIr. T. B. Avinashilingam Chettiar: May I know whether there is 
any propaganda going on in Fiji that those leases which have expired 
should not be renewed T 

Sir Girja Shankar Bajpai :  I am not aware of such propaganda. 

Mr. T. S. Avinashilingam Chettiar: Is it entirely at the option of 
the Fiji Chief to refuse to renew the lease 7 

Sir Girja Shankar Bajpai : The provision in the lease is for a dura-
tion of 30 years. At the end of 30 years, it would be within the option 
of the Fijian Chiefs to renew it or not. 

Mr. S. Satyamurti: Are Government keeping themselves in touch 
with things in Fiji' Thirty years is' a: long time and anything may 
happeu in the meantime. Are they keeping themselves in toueh with 
events jn Fjji, to see that no prospective loss occurs to Indians' 

Sir Girja Shankar Bajpai: There is another question on the same 
subject by my Honourable friend, Mr. Joshi. My friend might wait 
till that question is reached. 

Mr. K. Santhanam : May I ask if the Government of India are press-
ing upon the Government of Fiji to enact a tenancy law to perpetuate 
these tenancies f 

Sir Girja Shankar Bajpai: The whole question of land tenure is, 
I believe, engaging the attention of the Secretary of State for the 
Colonies . 

. Mr. Jt; SanthaD&lD: I want to know whether the Government of 
india have made any representations in the matter' 
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ltir Girja Sha.nka.r Bajpai : When the matter is engaging the atten-
tion of the Secretary of State for the Colonies and the Government of 
India, as I have said in reply to part (c), are safeguarding the interests 
of lndims as far as they C&D., my Honourable friend may very well in-
fer that the Government of India are also in touch w'i.th the Colonial 
Office. 

REFUSAL TO RENEW THE LEASES OF LANDs ACQUIRED BY INDIANS IN FIJI. 

433. *Mr. N. M:. Joshi: Will the Secretary for Education, Health 
and Lands be pleased to state : 

(a) whether the Government of India are aware that Indian 
tenants of Fijian landlords are in great apprehensions 
regarding the renewal of leases of their lands, a great 
many of which are due to fall in at the present time; 

(b) whether Government arc aware that the Council of Fijian 
Chiefs had recommended that the control of land should 
vest in the Government of Fiji ; 

(c) whether Government are aware if the request has been 
complied with ; and 

Cd) whether Government propose to depute some of their offi-
cers to watch the situation on the spot in Fiji and keep the 
Government of I'ndia informed promptly of developments , 

Sir Qirja Shankar Bajpai: (a) and (b). Yes_ 

(c) Government understand that the matter is under considera-
tion by His Majesty's Government. 

(d) The question is engaging the attention of the Government of 
India. 

PUBLICATION OF A MEMORANDUM REVIEWING THE POSITION OF INDIANS 

OVERSEAs. 

434. *Mr. N ... .Joshi : Will the Secretary for Edueation, Health and 
Lands be pleased to state whether Government propose to publish every 
year a memorandum reviewing the position of Indians overseas some-
what on the lines of the" Colonial Empire in 1937.-38 OJ, published by the 
British o ~  Office recently' 

Sir Girja Sha.nka.r Bajpai : Government already publish an annual 
review of important events affecting Indians in different parts of the 
British' Empire and also make available to the press other reports which 
give more detailed information regarding Indians who have settled in 
certain colonies. They have just received a copy of the report • The 
Colonial Empire in 1937-38'. After exalp,ining it they will decide 
whether their own Annual Review requires revision in the light of the 
British publication. 

Mr. T: S. AvinashiUngam Ohettiar: Will Government consider the 
advisability of circulating these copies of reviews to all Members of 
the House! 



STARBED QUESTIONS AND ANSWERS. 891 

Sir Girja Shankar Bajpai: I will consider the suggestion. 

Mr. M. Ananthasa.yanam Ayyangar : Is there any truth in the re-
port that the highlands of Kenya are likely to be given to the Jews' 

Sir Girja Shankar Bajpai : There is a short notice question on that 
subject and J will deal with it in due course. 

REDUCTION IN THE WAm;s OF INDIAN LABOURERS IN MALAYA. 

435. ·Mr. N. M. Joshi: Will the Secretary for Education, Health 
and IJands be pleased to state : 

(a) whether it is a fact that wages of Indian labourers in Malaya 
have been cut down and further reductions are contemplated ; 

(b) h t~ r it is a fact that the wages of Chinese labourers on tIle 
rubber estates have not been adversely affected, or, at any rate, 
not equally with those of Indians ; and 

(c) what are the comparative fluctuations ill the wages of Indian 
and Chinese labourers since the publication of the Sas11·i 
Report Y 

Sir Girja Sh&n1m.r Bajpa.i: (a) The wages of Indian labourers in 
Malaya have been reduced by ten pel' cent. but the further reductions 
which were contemplated have not been carried out. 

(b) and (c). No definite information is available but it is under-
stood that the average minimum rates paid to Chinese tappers at pre-
sent are 20 per cent. less than those paid in 1937. The decrease in the 
rates of wages for Indian labourers over the same period is ten per 
p.ent. 

Mr. T. S. Avinashilingam Ohettiar: May I know whether the fur-
ther reduction which was contemplated and which was not carried 
out has been simply postponed or has been given up altogether! 

Sir Girja Shankar Bajpai: As far as I know it has been post-
poned. 

Prof. N. G. Ranja : Taking the basic figures, was there any differ-
ence in the wages paid between the Chinese labourers and the Indian 
labourers T 

Sir Girja Shankar Bajpai: The position as regards that is this . 
. There is no such thing as basic wages fixed for the Chinese and they 
are not paid by the day either. They are paid according t.o piece-work 
rates and I believe that ihey used to get something like 25 per cent. 
more than Indians. 

Mr. T. S. Avinashilingam Ohettiar: The Honourable Member said 
that the 'contemplated further reduction in wages was postponed. May 
I know if it is going to come after some time ? 

Sir Girja Shankar Bajpai: I cannot really prophesy as to what 
the effect or the ultimate result of the postponement is going to be. 

Pandit Lakshmi Kanta Maitra : What was thhe reason for this re-
dtlction being given effect to , 
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Sir Girj& Shankar Ba.jpai: The reduction in wages as far as I 
know Wag ~  effect to from 1st May, 1938, and if my Honourable friend 
wishes to know the reason for it, I would refer him to the oommunique 
which the Government of India issued sometime ago dealing general1y 
on the subject. I cannot give the details at present. 

Ilr. JIll. Ananth&sayanam Ayyangar: What steps have been taken 
to avoid discrimination between the wages paid to the Chinetle and those 
paid to Indians Y 

Sir Girja Sh&Dkar Bajpa.i : There is no discrimination at all. The 
Chinese tapper, according to the information which our Agent has sent 
us, turns out roughly 25 per cent. more work than the Indian. 

EMIGRATION OF INDIAN LABOURERS TO MALAYA. 

436. ·lVIr. N. M. Joshi: (a) Will the Secretary for, Education, 
IIcalth and Lands be pleased to state whether Government will kindly 
give illformation on the following points since the publication of the 
Sabiri Report : 

(i) the number of Indian labourers who emigrated to Malaya 
by recruitment j 

Iii)" the number of those who migrated voluntarily j 

(iii) the number of those who were assisted to return to India; 

(iv) the number of those who returned on their own, and 

(v) the extent of unauthorised but assisted emigration of Indian 
labourers to Malaya , 

(b) Do Government contemplate t~ prohibition of the emigration 
of Indian labour, assisted or othel'wi<;e, to Malaya unless a minimum 
lhing '''age is guaranteed to Indian labourers' If not, why not! 

Sir Girja SbaDka.r Ba.jpai: (a) I place a statement on the table. 

(b) Government have already prohibited assisted emigration to 
Malaya. Nc action in regard to unassisted emigration is feasible until 
the present law is changed. 

Btateffl6ft.t. 

(a) (i) 54,849 labourers were auisted to emigrate in 1937 and 4,410 between 
January Dnd June, 1938. 

(ii) 50,128 in 1937 and 13,501 between January and June, 1938. 

(iii) Repatriates in 1937 were 6,566 and 13,247 between January and June, 
1938. 

(iv) Labourers who returned paying their own passages in 1937· were 23,054 
and 17,874 between January and June, 1938. 
(v) No definite information is available. 

ARCHAJ:OLOGICAL EXCAVATIONS TO BE MADE BY SIR LEONARD WOOLLEY. 

437. ·Ilr. S. 8&tyamurti : Will the Secretary for Education, Health 
and Lands please state : 

(a) whether Sir Leonard Woolley is being imported In conllection 
with the recent activities of the Arclueological Department ; 
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(b) what the reasons are for that importation ; and 

(e) what the terms, conditions, and period of his appointment 
are T 

Sir Girja Sl1aDku Bajpai : (a) Yes. 

(b) I would invite the Honourable Member's attention to the Press 
o ~ issued by Government on the 16th June, 1938. 

(c) For the terms of the engagement, I would refer the Honour-
abl'? Memher to the statement laid by me on the table of this House on 
the ~ th August, 1938, in reply to part (a) of starred question No. 52 b.y 
Mr. Brojendra Narayan Chaudhury. Sir Leonard's services have beell 
secured for a total period of 3} months. 

Mr. S. Satyamurti : With reference to part (b) of the question, may 
I know whether the Government were satisfied and, if so, how, that there 
was no Indian capa.ble of doing this work and that therefore this gentle-
man should be imported ? 

Sir Girja Shankar Bajpai: The invitation to Sir Leonard Woolley 
was issued after consultation with the head of the department o.i 
Archteoiogy who, as my Honourable friend is aware is a. very dis-
tinguished Indian-Dr_ ~ R Dikshit. His opinion was that consider-
ing the kind of work that Sir Leonard Woolley had been doing, it would 
be real1y an advantage to those engaged, in archreological work in 
India to get him out to this country for a short time. 

Mr. S. Satyamurti: May I know whether during these 3i months 
Sir Leonard Woolley will merely advise Indian archll'ologists or will 
do any work here ? 

Sir Girja Sbanka.r Bajpai : He will visit the archreologicnl explora-
tion work in particular which is in progress now and advise the Director 
General of Archreology in general. He is not going to undertake any 
excavation work himself. 

Mr. S. Satyamurti : Will the Government call for a report from him 
at the end of 3} months on the work he has done, and place it on the table 
of the House , 

Sir Girja Shankar Bajpai.: My Honourable friend may rest assured 
that Sir Leonard Woolley will have to submit a report to the Govern-
ment of India and my Honourable friend's suggestion whether to keep 
it on the table of the House or in the, Library will receive due considera-
tion. 

Mr_ M. A.na.nthas&yanam Ayya.nga.r : Who started the idea of bring-
ing in this expert , 

Sir Girja Sba.nkar Bajpai : The Department itself. 

POSITION OF INDIAN LABOUR IN MALA VA. 

438. ·Mr. S. Satyamurti : Will the Secretary for Education, Heal1.b. 
and Lands be pleased to state : 

(a) the latest'position of Indian labour in Malaya; 
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(b) wl].ether Government propose to take any steps to prevent un-
th~r  emigration o~ labour to Malaya ; 

(c) whether Government propose to 1egislate So as to give them-
selves the power to prevent unauthorized emigration by 
amending the Emigration Act, and, if so, when ; and 

(d) whcther Government propose to take prompt and effective 
steps to see that the interests of Indian labourers in Malaya 
are adequately protected Y 

Sir Girja Shankar Bajpai : (a) The wages of Indian la,bour on plan-
tations in Malaya were recently reduced o ~ to the reduction in the 
export quota of rubber from 90 J>er cent. in 1937 to 45 per cent. in 1938. 
The Government of India are not aware of any other change. 

(b) Strict orders have already been issued by the Government of 
Madras in this connection. 

(c) .As the Honourable Member is aware, Government have already 
introduced a Bill to amend the Indian Emigration Act, 1922, with a view 
to the control of ,·oluntary or unassisted emigration for unskilled work. 

(d) The Honourable Member may rest assured that the Govern-
ment of India will, as in the past, do their utmost to safeguard the 
legitimate interests of Indian labour in Malaya. 

Mr. S. Satya.murti : With reference to part (e), may I know if thi;,; 
legislat!on will be put through this Simla session T 

Sir Girja Shankar Bajpa.i : That is the intention of the Government 

Mr. S. Satyamurti: With reference to part (a), apart from wages. 
on the other questions, such as edneational facilities, sex ratio. medical 
relief, general treatment, etc., contemplated in Mr. Sastri's report, have 
Government made enquiries and satisfied themselves that ro t~ 

have been or are being effected , 

Sir Girja Shankar Bajpai: I have had occasion on previous occa-
sions to answer t ~  in this House on the action taken on 'Mr. 
Sastri's report. I think it would be rather difficult for me to specify 
here and now all the answers which the Malayan Government have given 
with regard to each of the recommendations of Mr. Sastri. 

Mr. S. Satyamurti : Will Government issue a communique now or 
sometime later on as regards the general position of Indians in Malaya 
apart from wages on which my Honourable friend has made a cate-
gorical statement t 

Sir Girja Shankar Bajpai : 1 think that it is not necessary to issue 
a communique about the general position of Indians in Malaya because 
we publish, in the Annual Report of the Agent in Malaya, sufficient in-
formation regarding the condition of Indian labour generally. And 
over and above that, there is this publication, a Review of important 
events relating to or affecting Indians in different parts of the British 
Empire of which the next issue will be published in the course of the 
next fortnight or so. That would give all the information. 
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Dr. Sir Zia.uddin Abmad : Did the Malayan Government invite the 
Indian labour officially or did the labourers go there of their own 
accord' 

Sir Girja Sba.nka.r Bajp&i: There are two categories of labourers 
in Malaya. There are those who have been recruited by an agency 
which is maintained by the Government of Malaya and then there are a 
number of people who go there at their own expense and become labour-
ers. ,0·, 

Prof. H. G. B.a.nga: Are there any Trade Unions protecting the in-
terests of the Indian labourers in Malaya and if there are none, will the 
Government of India see that their Agent in Malaya takes steps to pro-
mote the formation of these Trade Unions , 

Sir Girja SbaDka.r Bajpai: I believe Indian labour in Malaya is 
eagerly Ilwaiting the arrival of my Honourable friend to organise Trade 
Unions. 

Prof. H. G. BaDga :' That does not ~  any spt'cific ~r to my 
question. I want to know whether there are any Trade Unions in 
Malaya. If I have to go there, then certainly it is my own business. I 
do not require any prompting from the Government of India. 

Sir Girja Shankar Bajpai :  I am sorry that my Honourable friend 
has not taken my joke in good humour. My own answer does provide 
material for the inference, namely, that so far as the Government of 
India are aware at the present moment there are no Trade Union!; 
among Indian labourers. 

1Ir. It. ADanthaaayanam Ayyangar : Is it the policy of Government 
to restrict non-labourerS from going there for the purpose of settlement , 

Sir Girja Shankar Bajp&i :  I do not know really that there are very 
many people going to Malaya for the pnrpose of settlement. 

TluINING OF OFFICIALS TO SERVE AS AGENTS IN BRITISH COLONIES, ETC. 

439. ellr. S. Satyamurti :.Will the Secretaq for Education, Health 
aDd J ... ands please state : 

(a) whether there is a proposal to build up a corps of trained offi-
. dais w:OO would serve as agents for India in the different 
colonies and British possessions ; 

(b) whether Government propose to appoint only officials to these 
jobs; and 

( c), if so, whether they propose to train officials for this purpose 
specially T 

Sir Girja Shan1ra.r BaJpai: (a), (b) and (c) . There is no specific 
I.roposal to train a corps of officials for these posts, nor are the posts 
re.served for officials only. Selection for each post and on each occa-
sion is made with due regard to all the relevant circumstances. A 
person who has done well ill one post will, other things being equal, be 
liable to preference for subsequent appointment to another similar post. 
L290LAD • 
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. . .. . ,.;' ',' :,:'\ ," 

Mr. 'S. Saty'a.1nurti :  I 'Wailt to ask whether -Governtnent ~  o ~ 

&idered that after all Agents for lndia, must possess specially good quali-
fications as they have to represent the whole country and if so, whether 
GQ,vernment have any prop9sals to train o1Bcials fQr that work f: 

Sir Girja Shankar Bajpai : The, position i!J "this ': at the present 
moment, there are only three Agents maintained by the Government of 
india, one for Soutb Africa, one for Ceylon,and one for Malaya. Now, 
Sir, the South African ro~ ~  is generally a political problem and my 
JIonourable friend will agree that the t~o o  the Government of 
India which were made in the past have heen quite satisfactory ones. 
As regards Ceylon and Malaya, the problem is primarily a problem of 
labour ami Government ~ r  choose, persons who· have had 1:'.014C 

experience in dealing with such problems in this country and who, what 
is more important, are  familiar with the ~  and habits of the 
labourers with' whom they have to deal.; 

Mr. 8, !atyamurti : In !view of the fact that Government have pro-
posals before them, as they have said in reply to questions in this House, 
to appoint Agents in other places also, will they consider the desirabi-
lity of training a corps of men, about half a dozen or even a fewer num-
ber, for this purpose, with special qualifications' 

Sir Girja Shankar Bajpai: My Honourable friend will appreciate 
the fact that training under conditioDs in the colonies can only be given 
to a person after he reaches the colony. He cannot have that training 
here in India ; but in so far as t ~r  acquaintance dealing with over-
seas problems is concerned,seeing that the institution of Agents has been 
DOW in existence since 1923, the Government of India have no doubt 
th ~ they have now a sufficient reserve of people with adequate qualifi. 
cations for these posts. 

lIIIr. IL Alumthasa.yanam Ayyaugar: May I know if they are ~ 
persons serving in the Government of India , 

Sir Girja Bbanlmr Bajpai: They have served under the Goverii-
ment of India, yes. 

Mr. M. t ~ ~ : May I know :what are the ql1&li-
fl('ations of the person to be appointed Agent in Burma , 

Sir Girja Sbankar Bajpai: Adequate qualifieatioDS, Bir. 

Rln"ORT ON STATg AID TO INDUST&IB8 IN THg BRITI8H EIIPIRB. 

440. -:Mr. ,S. _ 8a.tyamurti :' Will the Honourable the Commerce 
Member please stat.e : 

(a) whether'1.here is' ~ t o  .knQwJl' as ~ ort o  State .Aid 
to, Industries h:t. the British.Empire .(ucepting India), 
France, Germany, etc.," by A. Y. G. Cunpbell, ~ for 
ofticial :use ,only .; 

(b' ,whether theM Southern' tndian Ctiamber ,of 'Commerce; ~  
, for a cOpy ijf ifIlat pUblication th· rtt~ ~t ;'" .,,' 
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(e) : wl1ether ,the Commerce ~ t ~ ~t t  -timt it. 
could not be supplied, as it was inte.nded for official WIe 
only; 

(d) whether Government are prepared to considel' the advisabi-
lity of giving copies to all commercial associations and 
others interested in the matter; and 

(e) if not, why not Y 

The Honourable Sir Muhammad Zafnilla.h Khan: (a), (b) and (c). 
Yes, Sir._ 

(d) No, Sir. 

(e) The' matter ~  carefully gone into when the Report was com-
pleted in 1922, and from an examination Qf the Report ,and the method 
oi its compilation the Government of India came to the conclusion tha.t 
it was not likely to be of any use to the general pUblic. It was, there· 
fore, lnarked ' For official use only'. As the enquiry was completed in 
19Z2 and the Report is nearly 16 years old, it is not likely to be of any 
ulle now to the general public or to commercial associations. 

Mr. S. Satyamurti : In view of the answer that Government's ob-
jection is only based on the fact that it is not useful and also in view 
of the fact that the South Indian Chamber of Commerce which is a big 
commercial body has applied for it, will Government revise their deci-
sion and give them a copy ? 

The Honourable Sir MubamD\lLd Za.frullah Khan : That was the 
original question. 

Mr. S. Satyamurti: I have followed the answer, and so I am asking 
a &upplementary question. Government said that they _are not issuing 
the publication because it will not be useful. But since an important 
body like the South Indian Chamber of Commerce has asked for a copy, 
may I know whether in view of that fact Government will reconsider 
their decision and send them a copy , 

The Honourable Sir Mubammad Za.frullah Khan: The mere Inct 
that somebody has asked for a publi(lation which will be of no use to 
them is no ground for giving them a copy. - -

Mr. S. Satyamurti : The South-Indian Chamber of Commerce which 
represents all the commercial bodies in Southern India has asked for a 
copy, and if there is nothing confidential, may I know what the objec-
tioJl is to sending them a copy Y 

The Honourable Sir MuJmmmad Zafrullah _ Khan : As I have s6id, 
it is likely to prove of no use to them. 

Mr. S. Satyamurif-: Is "it of any use-to Govemmentf 
The Honourable Sir Mubammad Zafru.lla.h Khan : Yes, Sir. 

'. " 

M:r. S. ~ rt  : How does it prove_, of use to ~t after, 
16 years, and _how do th~  -o~  ~o th,e ~o o  -that r h t~  ~ 

tere&ted o~ r  cannot ~ ~ ~ ~ of itt ' ~  _," ,r 
~ .. 
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The Honourable Sir JIIubammed Zatru1l&h Kbaa: .As I have said, 
the method of its compilation is such that it may be useful as a refer-
ence book to Ministers and Directors of Industries, but it is not likely 
tQ be of any interest to the general public or to the Chambers of C'lIll-
mCl'Ce. 

Mr. Manu Subedar : May I know whether a copy will be placed in 
the Library of the House so that Members of this House who are com-
petent to judge whether it ilh.9f 'any use to them or not may jud(;e for 
thcmlScl...-es ? T ,)7' 
The Honourable Sir Muhammad Zafrulla.h Khan : Government are 

equally competent to judge. 

Mr. Manu Bubedar: Will a copy be placed in the Library' 

The Honourable Sir lWubammacf Zafrullah Kba.n : No, for the reclson 
given. 

1Ir. S. Satya.murti: In view of the fact that several non-official .. 
including my friend are just'DoW on the Treasury Benches, will he con-
sider the fact that some of us can also usefully use this book, and place a 
copy iu the Library ,  -

The Bonour&ble Sir Muhammad Zafrullah Khan: That dof's not 
arise. 

lIIr. X. Santh8.JJ&m: Are Government afraid that Members lJlllY 

make some use of it T 

The Honourable Sir Jlluba,mmad ZafrullaJi Khan : No, Sir. 

FACILITIES TO INDIAN APPRENTICES FOR PRACTICAL TRAINING IN 

FACTORIES AND WORKSHOPS, ETC. 

441. -Mr. S. Satyamurti: Will the Honourable the Commerce 
M<''JIlber please t~t  : 

~  whether his a.ttention has been drawn to the action of the 
Bombay Government in accepting the recommendation enn-
tained in the Resolution passed by the Bombay  Legislative 
Assembly to issue instructions to all Departments of the 
Government, semi-Government bodies, municipnl corpora-
tions and all manufacturers and supplier.:;, t.hat th~ lIlRlll1fac-
turers and suppliers shall dord every facility to Indian 
apprentices for practical training in their factories, work-
shops, or offices ; 

(h) whether the Government of India propose to take similar action ; 
and 

(c) if not, why not' 

The Honourable Sir Muham""'CI Zltrullala .KbaD.: (a) Yes, Sir. 

(b) No, Sir. 

(c) The Government of India do not consider it either feasible or 
desirable to include  such a clause in contracts for the supply of stores. 
In this o ~t o  I would invite the attention of the Honourable Mem-
ber ~ the answer given in this House to part (e) of Mr. Muthuradas 

.. ' c· ... : 
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Vissanji's question No. 662, dated the 19th February, 1936, and also to the 
answer to the Honourable Mr. G. S. Motilal's question in the Council of 
State! No. 186, dated the 28th September, 1937. I may explain that in 
practIce a large number of firms offer training facilities irrespeetive of 
whether they have or have not actually received contracts. The names 
of. firms t~ ,!hom contracts are placed are regularly forwarded by the 
HIgh CommISSIOner to the Advisers 'to Indian students at local centres 
who make such use of them as "is possible when approaching local firms 
for training facilities. The names of firms who provide such facilities 
are published in the Reports of the High Commissioner's Education 
Department and the important purchasing Departments in India are 
l'Cquired to consult this list when placing· contracts in foreign count-
ries. Particulars of important orders placed by the purchasing autho-
rities in India (the Indian Stores Department, the Defence and Rail-
way Departments) either diz:.ectly or through manufacturers' agents or 
representatives in India are also forwarded to the High Commissiol).er 
for India annually to enable him to approach such firms when training 
facilities a·re required for Indian students. 
Mr. S. Sa.tyamurti: May I know the oreasons "Thy Government con-

sider it not desirable to issue instructions to all contraeting bodies 
to put a condition that manufacturers and suppliers shall afford every 
facility of t.he kind mentioned in the question T 
The Honourable Sir Muha.mma.d Zafrolla.h Xha.n : For the reason 

that I have explained, that is to say, that such facilities are at present 
available, that they meet the situation, and that if such a clause were 
put in the contract itself Government would probably have to> pay a 
much higher price for the article ordered than they would otherwise 
have to do. And it will also create complications in carrying it out. 

Mr. S. Sa.tyamurti: Have o~r t examined this matter by 
means of negotiations with any of these c.ontractors and are their appre-
hensions about the increased cost based on facts or fears ,. 
The Honourable Sir Muha.mmad Zafrulla.h Xha.n : An examination 

of the question by Government indicates that such a clause would not be 
workable. 

Mr. S. Satyamurti: May I know whether Government have ascer-
tained from the Government of Bombay as to the reasons why they 
havc accepted this resolution and whether they find any difficulties in, 
the nttnal working of this resolution' 

The Honourable Sir Muha.mmad Zafrullah Xha.n: I cannot give a 
specific answer as to whether there has been any inquiry or not but I 
should imagine not. 
lItIr. S. Satya.murti: Then will Government inquire of the Bombay 

Government, which after all is a Provincial Government and as good as 
themselves, to find out whether they have found any difficulty in the 
working of this resolution , 
The Honoura.ble Sir Muha.mma.d Zafrulla.h Xha.n : It would be too 

early to address an inquiry of that kind to t.he Bombay Gonrnment but, 
as I have explained in ;the last part of the answer, the same object is 
being secured in a different way by the Government of India in regard 
to this matter. 
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ltIr. S. 8&tyamUrti·: WiU Government give some figures with regard 
to some typical industries:oB which Government have come to the conclu-
sion that the facilities for the training of Indian apprentices are adequate , 

The Ronoura.ble Sir Muhammad Za.frullah ltha.n : If the Honourable 
Member will put down a specific question to that effect, I will try to give 
bim the information. 

lIIr. lIanu Subeda.r: The Honourable Member stated that there 
was a list of firms which give facilities and which was published. Ma.y 
I ask whether there is a lisfrof firms which have refused facilities and 
which are still receiving high orders and patronage from the Government 
of India ~  whether there is any discontent among Indian students 
going to learn technical subjects in the United Kingdom on account of 
this refusal of facilities , 

The Honourable Sir Muhammad Zafrullah Khan : It is a very com-
posite kind of question. Pic Honourable Member must put down a 
Specific question. 

Pandit Xakahmj K&nta llaitra : Sir, may I know what is going on 
in that part of the House , 

The Honourable Sir M.uhammad Zafrullah Khan: Questions and 
answers. 

lIIaulana ZafILl' Ali ltha.n: Sir, we have been persistently complain-
ing that we cannot hear anything on this side and still the difficulty 
continues. 

Mr. President (The· Honourable Sir Abdur Rahim): I am fully 
~ r  of the difficulty and I fully sympathise with the Honourable Mem-
bers sitting at the other end. We have tried our best to improve the 

o t ~ of this House but unfortunately the result has not been satis-
factory so far. I really do not Ree whether we can do anything unless 
further measures are taken by Government to !lee whether any further 
improvement is· possible. 

!'tIr. M. Ananthasayanam Ayyangar: May· I know if in the list of 
1irms which have afforded facilities for apprentices to undergo training, 
~ r  is a single firm which manufactures steam ~ 

The Honoura.ble Sir M.nbammad Zafru1lah Khan :  I would require 
notice of that question. 

FAILURE OF BANKS. 

t442. *Sri K. B. Jinar&ja Hedge : (a) Will the Honourable Member 
for Commerce be pleased to state llOW many banks with above Rs. 50,000 
subscribed capital, registered in British India and Indian States, have 
failed since the year 1914 , 

(b) What are the main causes for such failures' 

(e) What st.eps have Government taken and contemplate taking to 
I!I8.feguard the interests of the constituents , 

t Anllwer to this question laid on the table, the questioner being absent. 
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(d) Do Government ;propose to remedy the' defects of the presellt 
law as. to banking with regard to banks registered in British India and 
those registered in Indian States and ~ t  in British India Y 

The Honoura.ble Sir J[ubammad Zafrullah JOum: The question 
shou1d h-ave been addressed to the Honourable the Fin'8.nce Member. 

ApPOINTMENT OF MR. JOHN SARGENT AS THE EDUCATIONAL COMMISSIONER 
WITH THE GOVERNMENT OF INDIA. 

, 443. *Seth Govind Das : Will the Se/Jr.etary for Education, Health 
and Lands please state: ' , 

(a) whether it is a fact that Mr. John Sargent is appointed as the 
Educational Commissioner with the Government of India ; 

(b) whether Government could not find an Indian with the 
requisite ~ t o  for the post ; 

(c) wheiher Government o ~r  the advisability of engaging 
the services of Indian educationists like the Right Honour-
able Srinivasa Sastri, Dr.Pa1'lIhjapye, Sir Radha Krishnan ; 
and 

(d) the reasons of Government for not engaging the servict's of 
Indian educationists for the post Y 

Sir Girja 8hanka.T Bajpai: (a) to (d). I would invite the attention 
of. the Honourable Member to tl},e answer given to Mr. S.Sa.tyamurti 's 
t rr~  question No. 85 in this House on the' 9th August, 1938. 

Prof. N. G.' Ranga : Was the Advisory Committee for Education 
o ~ t  over this appointment Y 

Sir Girja Shanlmr Bajp&i : The appointment rests with the Gov-
ernment of India: it is not the function of the Advisory Board of 
Education. 

Dr. Sir Ziauddin Ahmad : May 1 ask whether it is not a fact that 
the Honourable Sec'i'etary wrote notes against all these Indian candi-
dates who were brought up for this appointment ? 

Sir Girja Shankar Bajpai: I did not write a note against any can-
didate-Indian o,r British. 

Mr. S. Satyamurti: With reference to the answer to clause (b) 
of the question-my question was not reached the other day and only 
the answer was printed in the proceedings-may I ask whether Gov-
ernment did make every attempt in their power to get an Ir,dian with 
the requisite qualifications for the POqt and r.ame to the conclusion 
that there, was no such Indian available and if so, on what grounds. 

, sii Girja Shankar Bajpai: (To,crnment considered carefully the 
question of filling this post beforeder.iding to invite somebody from 
o t ~  The main function of . the Educational Commissioner 
.now is to advise the Central Advisory Board of Education on 
matters relating to educational reconstruction. My HOllourable friend 
is perhaps aware that at its very first meeting the Central Advisory 
Board passed ~ resolution, for educational reconstruction in the school 
stage with special reference to technical and vocaiional education. 
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We wanted a man with first-hand knowledge and experience of the 
latest methods in technical and vocational edueation and that was why 
:we found we could not secure a suitable candidate in India. 

Prof. B. G. B.a.Dga: In view of the faet that the Central Advisory 
Board of Education has decided in favour of the Wardha Scheme 
which concentrates upon vocational education, why is it that the Gov-
ernment of India did not try to obtain the services of a man who has 
had some experience of that scheme , 

Sir Girja Shankar Bajpai : As far 88 I know that scheme has not 
been in operation at all for1my length of time; but the point is that 
the Central Advisory Board:of Education has not yet decid-ed in favour 
of  or against the Wardha Scheme. The Central Advisory Board ap-
pointed a sub-committee to go into the Wardha Scheme and the re-
port of that sub-committee will be submitted to the Board next Decem-
ber. 

Mr. .. .A.na.nthasayauam ~  WiUI ~h~ gentleman, r~ 
Sargent, have a hand in shaping the decision of the Central Advisory 
Board of Education so far.,. the Wardha Scheme is concerned , 

Sir Girja Shankar Bajpai: The decision will be the decision of 
the Board: Mr. Sargent will merely place his views before the Board: 
he can do nothing else. 

CoMPOSITION AND ACTIVITIES OF THE INDUSTRIAL RXSBABCH BURBAU. 

444. *Mr. Moha.n Lal BabeD&: <a) Will the Honourable Member 
for Commerce be pleased to state whether the Industrial Research 
Bureau is composed of a Director, Assistant Director, Research 01licer, 
Assistant Research Officer and 16 technical assistants and a fairly big 
clerical staff ,  H so, what are their respective qualifications and emolu-
ments' 

(b) Is it a fact that the bulk of the Research Bureau grant is spent 
on the Director, Assistant Director and their establishment' If so, 
will Government make a statement outlining the research done by them 
during the last two years , 

(c) Is the research work published' If so, where' Has it been 
examined and approved by independent scientists' Is it ever publish-
ed in any of the scientific journals , 

(d) Why is the Director posted at Delhi, while real research work 
is done at Alipore' )Vhere is the main laboratory situated' 

(e) Do Government propose to consider the feasibility of removing 
the office of the Director from Delhi to Calcutta , 

~ o o r ~  Sir Mub&1!.msul Zafrullah ltban: (a) A statement 
shOWIng the sanctioned strength of the Industrial Research Bureau with 
the scales of pay attached to the various posts was placed on the table in 
reply to part (c) of the Honourable Member's starred question No. 615, 
dated the 3rd March, 1938. No alterations have been made in the sanc-
tioned strength or scale since. A statement showing qualifications of the 
technical staff is placed on the table. 

{b) No, Sir. The latter part of the question does nut arise. 
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. (c) The results of important researches are published in bulletins 
Issued by the Industrial Research Bureau. A review of the activities of 
the Research Bureau is also publish in the Annual Administration Re-
ports. Copies of the bulletins and Administration Reports are available 
in the Library of the House. 

The work of the ,Research Bureau comes under review by the Indus-
trial Research Council. Many activities of the Bureau also have a direct 
connection with other Scientific and Techni<l.ll.l Departments of Govern-
ment. 

The answer to the last part of the question is in the affirmative. 

(d) The Director of the Bureau is stationed at Delhi so that the new 
organisation is able to derive the fullest possible benefit from the accu-
mulated experience, technical knowledge and resources of the Indian 
Stores Department and works under the direct control and supervision 
of the Chief Controller of Stores, Indian Stores Department. The 
Dire('tor is also closely associated and works in collaboration with certain 
other 'I'echnical Departments and Committees- at the Headquarters of the 
Government of India. 

No separate laboratory has been established for the Research Bureau. 
The laboratory work is carried out at the Government Test House, .Alipore, 
where the major portion of the stafl of the Bureau is stationed. 

(e) Not at present. 

81fUe-' oj Qualificatiou o/OJJlcer, o/the IndUltrial Rueareh Bureau, India. 810ru Depart_t. 

1. Director . . Mr. N. Bordie 

Hr. E. F. G. Gilmore 
(officiating Director vice 
Mr. Brodie). 

2. Allsistant Director Mr. E. Dixon 

M.Sc. in pure Science (Durham Univeraity) 
joined the Government Teet Bouse. 
Alipore, all AlI8istant Chemist in 1913 and 
hela charge of the Government Teat 
Bouae for more than 10 yeara before 
appointment to the post. 

B.Sc. in Engineering (lBt claM Bona.), 
Manchester Univeraity. Ten yea.ra pre-
vious experience including 6i yeara ser-
vice on the Technical Staff of the British 
Admiralty. Joined the GovernmentTest 
House as Physicist in 1924 and held charge 
of the Government Test House for four 
yeara before appointment to the post. 

Institute of Civil Engineera (Preliminary 
Examination)· A. M. I. Mech. E., Struc-
tural Diploma. Seven yeara apprentice. 
ship with a British Engineering firm. 
Three yeara experience in British firma 
and eight yeara aervice in the Indian 
Stores Department before appointment to 
the post (Selected by the Public Service 
Commission). 

• Aaooiate Member of the IDltitution of Heohanical Eugioeen. 



3. Reeearch Officer 

Mr. B. B.lytmpr (oftim.. 
tiDg AMistant Dinotor 
flice Mr. Dhon). . 

Dr.L.C.Verman 

•. Aaaiatant ~ Dr. IkramuUah 
Officer. 

6. Eight Chemical 
A.iatanta. 

6. s.en Physical 
Aaiistan1L 
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B.E. ()lech.), A.M.LE;(lBdiar, A.M. I. 
)leah ·.E.(Lond.)t,IrLI. Brit.F.(LondOQ).* 
Two ye&l'll apprent.ioelbip and five 
yean eervioe as Aaaiatant Works Manager 
in. Government Central Workshop, Dapuri. 
Bombay Presidency, before joining tile 
Indian Stores Departlnent and eight 
yean service as Aaaiatant Engineer (Ins· 
pection) in the Indian Stores Department 
before appointment to the post. 
Bachelor of Science, Eleotrical Engineering 
(Hons.) (Michigan) M.B. (Physics) (Cor-
nell) Ph.D. (Physics) (Cornell), Fellow of 
the Institnte of Physics, Fellow of the 
Physical Society, London, Associate of 
the Institute of Radio Engineen. Re-
search fellow or Research Assistant in. 
Univeraities of Michigan and Cornell 7 
ye&n!, Indian Institute of Scienoe Ii 
years. Research Physicist, London Shel-
lac Research Bureau for 3 ye&n!, before 
a,Ppointment (selected. by High Commie-
moner) . 

B.Sc., Ph.D. (Eidn.), Ph.D. (Reid-Germany) 
worked as Demoustrator in EdinbuJoB 
University for 2 years and as apprentioe 
in Bengal Chemical and Pharmaceutical 
Works, Calcutta, for 1 year before appoint-
ment. (Selected by Federal Pubb(l Ser· 
ville Commission.) . 

One Doctor of sCience} with previous 

Bix Master of Scienoe ResearCh experience . 
. ODe post-vacant at present. [Incumbent 
of this post (an M.Sc.) resign'3Ci and 
·aliotherAssistant is being recruiteii 
through Federal Public Service Commis-
sion.] 
One Doctor of Science 
One Master of Science and }with previOUS 
Ph. D. (London). Research ex-
One Master of Science and perience. 
Ph.D. (Aligarh). 
One Master of Science, Certificate of Pro-
ficiency in Eleetrical C-ommunication 
Engineering (Indian Iustitute of Science) 
Associate Member of the Iustitute of 
Radio Engineers with 2 yean practical 
experience. 
One B.Sc.-with Certificate of Proficiency 
in Electrical Technology (Indian Institute 
of Science) and previous experience in 
Research work. 

One Bachelor of Engineering (Mech.) with 
practical training in Electrical Engineer-
mg. 

ODe Licentiate of Textile Manufacture 
(Victoria Jubilee Technical Iustitute, 
Bombay) with 7 ye&I'II practical experience 
in cotton weaving. 

• Associate Member of the IDStitate ofEngineen (India). 
t Asaociate Member of the Institution of Mechanical ~r
t Member orthe' IDititut.eol Britillh ~  t: . i  . 
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1: Two Teolluicat-
Assistants. 

e",," ... ·600 M.l3o.:......with ollO·Year's apprentice-
. ship training. 

One M. ~ o t  of the Indian Insti-
tute of Science. Holder of ct'rtificte in 
BOJ.P manufacture. 

Mr. T. S. Avinashilingam Ohettiar : May I know whether this Re-
search hureau undertakes work which it may think of, or whether it 
advises industrial coneet'US over matters that may be referred t.o it , 

The Honoura.ble Sir Muhammad Zafrullah Khan : I would require 
notice of that. 
Mr. Mohan Lal Saksena : May I know what proportion of research 

work is done by the Assistant Director at Delhi? 

The Honourable Sir Muhammad Zafrullah Khan : I am unahle to 
!;ay without notice. 

Pundit Lakahmi ltanta Kaitra: How many bulletins on reseal'ch 
were issued last year ? 

The Honourable Sir Muhammad Zafrullah Khan : Does the Honour-
able M'€mber really expect that I shauld remember these details! 

Pandit Laksbmi Kanta Mr..itra. : May I know wb ether these bul--
letins are supplied gratis or whether they are saleable publications' 

The Honourable Sir Muhammad Zafrullah Khan: I would require 
notice of that. 
Mr. Mann Snbedar: Mllv I know whe1hcr the conferences held 

~ r the auspices of this Bureau attellded by Directors of Industries 
'10 not issue· a full account of their agenda. Or proceedings and why all 
this i!" kept secret and full report!; are not published' 

The Honourable Sir Muhammad ZafruUll.h Khan ~ Such information 
as is likely to be useful is issued in the form of bulletins. . 

Mr. Manu Subed&r : What are the serious objections to the issue of 
the full report ? 

The Honourable Sir Muha.mma.d Zafrullah Khan: If the Honourable 
~ r puts down a question, I shall try and g-ive an answer. 
Mr. MohanLal Saksena : May I know how long the Director stays 

at Caleutta and works in the laboratory there T· 
The Honourable Sir Muhamma.d Zafrullah Khan : I could not sa.y 

that without notice. 
: ... Mr. MDban·Lil Sa.k8ena : Does he ever go to Calcutta or has he to do 
anything with the test laboratory, 
The Honourable Sir Mubammad Zafrullah Khan :  I h ~ no doubt 

he does: 
Pandit La.kshmi Kanta Maitra : May I know whether, beyond pub-

lishing certain bulletins they iss11e any pUblications embodying the re-
s-earches they make' . . .  .  . 

. The Honourable Sir h~ r h Khan: I have Raid that. 
1ihe results of these researches lire often published in scientific journals. 
. M:f. Mohan Lal Saksena : Has the Director anything to d.o with tbe 
laboratory at Calcutta. , 
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The Honourable Sir Mabammad Zafrallah lthaD : H the ~o o r  
Member wants a specific answer, he must put down a question. 

REORGANISATION OF THE INDIAN RESEARCH BUREAU. 

445. *1Ir. Mohan WI SakseDa:: (a) Will'the Honourable the Com-
merce Member please state why the Indian Research Bureau is work-
ing under the Indian Stores Department T 

(b) Is it a fact that when the Director, or Assistant Director, of 
Research goes on leave, persons not connected with Research Bureau 
are posted in their places' H so, why , 

(c) Do Government propose to consider the feasibility of separat-
ing the Research Bureau from the Stores Department and of appoint-
ing only persons connected with the Research Department to fill up the 
aforesaid vacancies T 

(d) Do Government propose to consider the feasibility of 
appointing a committee consisting of independent scientists and others 
to examine the working of industrial research in this country and to 
make recommendations regarding the reorganisation of the Research 
Bureau to bring it in line with the Department of Scientific Industrial 
Research in Great Britain in order to help the development of Indian 
industries , 

The HODOUrable Sir lIIuhammy Zafrallah lthaD. : (a) The Honourable 
Member is presumably referring to the Industrial Research Bureau. His 
attention is invited tf) pages 8, 14-16, 24 and 26 of the Bulletin of 
Indian Industries and Labour, No. 52, containing the reasons for attach-
ing the Bureau to the Indian Stores Dtlpartment. A copy of the 
Bulletin is available in the Library of the House. 

(b) As the Bureau is a part of the Indian Stores Department selec-
tions to fill leave vacancies are made from the Department 8S a whole, 
and those considered most suitable are selected to fill the vacancies. I 
may add that the OffiCf'l- officiating as Director at present was closely 
connected with research work as Superintendent of the Government 
Test House, Alipore, bf'fore his present appointment. 

(c) ~ t part-the matter is under consideration. The second 
part does not arise in view of the answer to part (b). 

(d) Nq, Sir. For the reasons given in answer to part (g) of the 
Honourable Member's question No. 615, dated the 3rd March, 1938, 
Government do not consider that any useful purpose will be served by 
refen'ing at present to a committee the question of the re-organisation 
of the Bureau with th.1 object mentioned by him. The Honourable Mem-
ber is no doubt aware that a Committee, called the Industrial Research 
Council, is already ~  existence to control and direct the activities of 
the Indnstrial Research Bureau. -
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Mr. Kohan Lal Saklena : lIay I know how often this council meets 
in a year T 

. The Honourable Sir Mubammad Zafrullah Khan : The Honourable 
Member can put dOWll a question to that effect. 

Mr. M. A.na.nthasayanam Ayyangal' : With r ~  to clause (b), 
may I ask whether i.n the absence of the Director or the Assistant 
Director, only person"! connected with' research work and r~ capable of 
doing research work fire posted to this work' 

The Honourable Sir Muhammad Zafrullah Khan : No doubt. 

1Ir. lIttultammad Azhar Ali : .Are there any non-officials on this Coun-
cil , 

The Honourable Sir Muh!L11Jmad Zafrulla.b Khan : I do not know. I 
would require notice of that question. 

STATEMENT OF MR. GANDHI re UNWRITTEN COMPACT BETWEEN THB 
BRITISH GoVERNMENT AND THE CONGRESS. 

446. *Dr. Sir ~ Ahmad: (a) Will the Honourable the Leader 
of the House please state whether Government have read the following 
statement of Mr. Gandhi: 

"The unwritten compact between the British Government and 
the Congress is a gentleman's agreement in which both are 
expected to play the game" T 

(b) what is· this unwritten compact T 

(c) Does the unwritten compact include a promise by the British 
Government that no Governor will use his special power to protect the 
Muslim minority, however tyrannical the Government may be , 

The Honourable Sir M'uh!L11Jmad Zafrullab. Khan: (a) and (b). 
Government have seen M.r. Gandhi's statement referred to by the Honour. 
able Member but the Honourable Member will surely not expect me to 
explain ~ t Mr, Gandhi h ~ his mind. 

(c) The exercise of his Special powers by the Governor is regulated 
by section 52 of the Government of India Act read with his Instrument 
of Instructions. 

:Or. Sir Ziauddia Abmad': ·May I know, Sir, whether'there is any 
compact between the Government of India and the Congress regarding 
any matter connected 'Nith the Indian administration! 

. '!:; ..' .  . . ... !". , 

The Honourable'Sir Muh!L11Jmad Zafrullah Khan: That is too large 
a question for me to answer. 

, . "- '\. 

Dr. SirZiauddia .Ahmad : )fay I know if the Government of India 
was consulted by the· British Government as regards the particulR 
compact' . 
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!'he Honourable Sir lIIhbammad Zali'111lah--JDwl : -Which rt ~ r 

pact! 

Dr. Bit Ziauddin Alu:n&4::-I -mean the compaet wJaHh is mentioned in 
this question : 

-The-HOnourable SiI' KUhammad Zafrullah Khan: I have said I do 
not ~ o  what Mr. Gandhi had in ,his mind.-

Maulvi Abdur -RaPheed Ohaudhury : May I know whether there is 
any pact between th~ GoveT'nment of India and the Congress regarding 
cOIDD\unal considerationa ¥ 

The Honourable Sit' Muhammad Z&frullah Khan : What kind of pact , 

ltIaulvi Abdur Rasheed Chaudhury : Any pa,ct , 

The Honourable Sir Muhammad ZafruUab Khan : I am not aware of 
any. 

,Sir Muhammad Yamin Khan : May I know, Sir, if anybody is nego-
tiating with the Briti!)h Government to bring about any changes in the 
present Government of India Act , 

The Honourable Sir Muhammad Zafra11ah Khan: That does not 
arise out of this. 

Maulana Zalar Ali Khan : In view of the -fact that this statement has 
been made by _Mr. Gandhi, does the Oovemmerit mean to say that they 
have not been able to probe into the depths of Mr. Gandhi's mind' 

The Honourable Sir M'nbammad ZafruUah Khan: Has anybody ever 
been able to do so , 

Dr, Sir Ziauddin Ahmad: May I know, Sir, if the Government of 
India or His Excellency th~ Viceroy was ~ r consulted as r'3gal'ds ~  
agreement h.etween the British Government and the o ~  .' 

The Honourable 8;r t ~ Za.fruDah Khan: I ~ not aware of 
any agreement. 

MauIa.na, Zalar Ali Khan : In -riew of the lact that this statement has 
been made, may I know ie-Mr. Gandhi has ~t been guilty of untruth, and, 
in the historic words of Mr. ~o r  it has been a cold, calculated and 
frigid lie 7 

The HOllOUl'Mle Sir KuJwnmad ZafrulJah 'KIIaa : BlUely, Sir t am 
not -expected to ~ a question lib that. , ' 

Maulana Zafar Ali Khan : Am I to understand that }II'. Gandhi did 
not make a statement !  - - - ., 

The Honourable Sir Muhammad Zafrallah Khan: No, Sir I have 
saidihat the statemeut :is published in the preas, I cio not know 'whether 
he'made it 0'1"-not.--As-I have said before,t cannot' interpret -it and liay 
what was iil the mind of Mr. Gandhi when he made that statement.:-' 
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lIIaulana Zafar Ali Khan : His mind was ashe spoke it. He said that 
there has,.been a !?act between the British ~o r t and the Congress, 
and he saId that It ~ a gentleman's agreement Y . 

The Honourable Sir Muhammad ZafruUah Khan: I am here to 
answer questions on it!'half of the Government of India, and not on behalf 
of His Majesty's Government. ' , 

Maulana Zafar Ali Khan: Si!-", I ask this question in the name of a 
gentleman and from you as a gentleman 1  '  , 

(No reply.) 

Dr. Sir Ziauddin Ahmad : May I know, Sir, whether the Government 
of India was a party ill coming to this gentleman's agreement mentioned 
in the sentence ,quoteel in the question 7 

The Honourable Sir Muhammad Zafrullah Khan: What the agree-
ment referred to, is, I uo not know. 

:Maulana Za.far Ali Xhan : Our point is, whether there has been a 
gentleman's agreement between the British Government and Mr. Gandhi 
and if there has been 110 such pact or agreement, will Government. con-
tradict it .? 

'The Honourable Sir Muhammad, Zafrullah Ithan :  I have said I do 
not represent His MajPf.ty's Government in this House. 

Dr. Sir Ziauddin Ahmad; Will the Government of India ask the 
Secretary of State about the terms of ,this t r~ t , 

The Honourable Sir Muhammad ZafnUah 'Kban ! No specific agree-
ment has been mentio!led and I do not see what inquiries we ~  make 
from the Secret8.fY' of State. " 

Dr. Sir Ziauddin ~  Will they make inquiries now since the 
question of the agreement has been raised on the Hoor of'this House , 

The Honourable Sir Muhammad Zafrullah Khan : Nothing has been 
brought to the ot ~ of the Government of India except thjs lliatement. 
which has appeared lfi the' press. -' 

Mr_ K. Ahmad : Will Governmept be pleased to state that if "a 
gentleman's' agreement' in which botJ:taree:Jpected to play the game, 
and they: are playing the game' all right ", may I know if there is any use 
for Honourable Members to put these irrelev'ltnt qriEistiODS without any 
wanny ~ o  ~ , ,," ._,';':( 

ftATE WAR ~ SHIl'.PING ~  CAR,RYING H.u :PILGRIHS. 

447. *Dr. Sir, Ziauddin AbV'ad (a) Will the Hon()Urable the Com-
merce Member please state whether the Government -of India invited 
r t t ~o  va.'fious ~  ~  ~  on ·traftic to 
J'eddah t(Vidiscuss the questIon 'of ending the rater ,war' ' 
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(b) What wu the result of the conference , 

(c) Did Government lay any proposal before those representatives , 
What were those proposals , 

(d) Is the question of rate war settled' If not, what further action 
do Government propose to take , 

The Honourable Bir Muhammad Zafrullah ][han: (a) Yes, repre-
sentatives of the interestS concerned were invited to discuBB the matter 
with Government. 

(b), (c) and (d). No final decision has yet been arrived at and 
Government are not therefore prepared to make any statement as to what 
took place during the discussion. 

Dr. Sir Ziauddin Ahmad : May I know, Sir, why, in view of the fact 
that the Government of lndia have fixed maximum and minimum rates 
in the case of Railway!>, aud they are now going to fix maximum and 
minimum charges in C:>Dnection with motor vehicles in the new Bill. they 
have not fixed-charges in the case of steamship companies T • 

The Honourable Sir l'tInh&mmad Zafrallah Jtha.n : As I have said in 
reply to parts (b), (c) and (d), no decision has been arrived at yet. 

~ lIIuhammad Ahmad KaImi: May I know, Sir, how long it will 
take to come to a deci::10n 7 Will Government be able to come to a deci-
sion before the next Saj season 7 

The Honourable Sir MuhamJlUld Zafrullah Khan : It is very difficult 
to fix a date,' but Government will try to come to some decision before 
the next Haj s8&lon COmDleDOfll. 

1IIr. lIIuha.mmad Azhar Ali: May I know, Sir, if the Government 
propose to appoint a Committee or Commission to go into this question T 

The Honourable Sir lIIuhammad Zafrullah Khan : There is no such 
intention lit prellent. 

. 
1IIr .• "DU Bubeda.r : JR it a fact, Sir, that the replcsentative of tb.t; 

E'lropean Shipping Companies refused to take part in this cOnfel'eIl ~ t 
rr even to lay before it any proposals of any kind , 

The HoJlOlU'&ble Sir Muhammad Zafrullah Khan: I have already 
said that I am not prepared to make any statement as to what took place 
during the discussion so long as the matter is under consideration. 

lIIulvi A.bdur Buheed Oba.udhmy : Have the Governnlcnt proposed 
01" suggested any special rate at this conference' 

The Honourable S4: Muhammad Zafrullah Khan: That also • falls 
within the same category, and it would not be desirable to make a state-
!pect so long as the matter is under consideration. 

111'. •• 1I&yuIL1Il1l : Sir, in view of the fact that a public statement 
has be('n made by one of the parties that the European representatives 
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took up a nOll possumus attitude and would not eo-operate with the con-
ference, may I know if. the Government are contradicting it Or confirm-
ing it ? 

The Honourable Sir Muhammad Za.frulla.h Kha.n : The other party 
has also made a statement. 

Mr. Manu Bubedar : May I know, Sir, if Government are pursuing 
this matter and are in communication with both sides Y 

The Ho.nourable Sir Muhammad ZafruUa.h Khan : They are certainly 
pursuing the matter, but commUilication is not a continuous process. 

ESTABLISHMENT OF A DEPRESSED CLASSES SETTLEMENT IN DELHI. 

448. -Mr. Sham Lal: (a) With.reference to the answer to question 
No. 1176, on the 12th Maroh, 1936, regardiBg the scheme proposed by the 
Shradhanand Depressed Classes Mission to t ~h a Depressed Classes 
Settlement in Delhi, will the Secretary for Education, ffealth imd Lands 
kindly state how many plots have so far been distributed to members of the 
depressed classes, since the Mission ceased to be recogilised for recom-
mendations , 

(b) How many plots have SO far been allotted to members of the 
depressed classes since April, 1936, when Government declared, in reply to 
the question referred to above, that the allotment of plots to members of 
the depressed classes had not been stopped T 

(c) What is the number of the pending applications of the depressed 
classes for allotment of the plots in question , 

(d) Is it a fact that Government have been granting comparatively 
relaxed conditions, relating to the time-limit, for erection of the buildings 
on plots in New Delhi , 

(e) Did Government consider the desirability of relaxing or extending 
the time-limit for erection of buildings on the plots in question' If not, 
why not' 

(f) When do Government propose to allot the plots to persons belong-
ing to the depressed classes, who have already applied for them T 

Sir ~ r  Sha.nkar Bajpai: (a) to (f). Enquiries have been made 
and the result will be communicated to the' House in due course. 

ALLOWANCE8 GIVEN TO CERTAIN PERSONS IN THE GEOLOGICAL SURVEY 

Oll'. INDIA. 

449. -Mr .. Amarendra Hath Ohattopadhyaya: (a) Apropos the 
reply given by the Honourable Member for Commerce and Labour to 
question No. 347, part (b) to (f) of the 7th September, 1937, regarding 
allowances gi,.en to certain persons in the. Geological Suryey of Ipdia, will 
L290LAD IJ 
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the Honourable Member be pleased to state if there is any use of keeping 
Petrologists, Curator, Chemist with well equipped laboratory and 
Palreolltol.ogist with extra allowances, when the work is being done 
abroad Y 

(b) Does the Honourable Member propose to stop getting this work 
done abroad Y 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). No 
part of the Work of t.he Petrologist, Curator or Chemist is done abroad. 
Palll'Ontological work is sent abroad only when its specialised nature 
necessitates such a course. There is sufficient work, however, to keep the 
Palreontologist in the Department fully employed. 

CoUNTRIES WITH CONSULS OR TRADE COMlrIlSSIONERS APPOINTED BY 
THE GoVERNMENT OF INDIA. 

450. ·Itfr. II. ADaDthuay&Dam Ayyauga.r: Will the Honourable 
Member for Commerce be pleased to state : 

(a) the countries to which Consuls or Trade Commissioners have 
been appointed by the Government of India ; 

(b) the amounts of expenditure incurred on them in each country ; 

(c) if a Consul or Trade Com:Oussioner has been appointed for 
Burma; 

(d) if the answer to part (c) be in the affirmative, what representa-
tions he made to prevent or <arrest the progress of rioting 
and clash between Indians and Burmans in Burma, and with 
what result , 

The Honourable Sir Muhammad. Zafrull&b Xhan: (a) I would in-
vite the attention of the Honourable Member to the reply given by me to 
Sardar Mangal Singh's starred question No. 222 on the 15th August, 
1938. 

,<b) The budget estjmates for 1938-3'9 are as follows : 

Indian Trade Commissioner, London 

Indian Trade Commissioner, Hamburg 

Indian Trade Commissioner, Milan 

Indian Trade. Commissioner, New York 

Indian Trade Commissioner, Japan 

Indian Trade Commissioner, Mombasa 

Indian Trade Agent, Kabul 

Rs. 

1,81,000 

80,000 

47,000 

76,000 

45,400 

34,500 

23,300 
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(c) No. 

( d) Does not arise. 

Prof. N. G. Ranga. . Will Government consider the advisability of 
reducing the prices of their reports , 

The Honourable Sir Mubammad Zafrullah Khan : What exactly haa 
it got to do with the question. 

Kr. M. Ananthasa.yanam Ayyangar: In view of the large interests 
involved between Inrlin and Burma, why does not Government propose 
to appoint a Trade Representative in Burma Y 

The Honourable Sir Mubammad Zafrullah Khan : There is an Agent 
to the Government of India in Burma. 

Mr. M. Ananthasayanam A.yyangar: Does he carry out all these 
functions , .. 

The Honourable Sir Muhammad Zafrullah Khan :  I cannot answer 
that. 

Prof. N. G. Rang&. : In view of the fact that the Government are 
spending so much money with a view to see that commercial interests 
in this country are benefited from the work of these Trade Commissioners, 
may I know if GoverllI.aent will consider the advisability of reducing the 
prices of their r ort~ , 

The Honourable Sir Muhammad Zafrullah Khan: I said that this 
did not arise out of the question. 

Mr. K. Santhanam : .:May I know whether the Agent in Ceylon is 
carrying out the duties of a Trade Commissioner ? 

The Honourable Sir Muhammad Zafrulla.h Khan: I will require 
notice of that question. 

Mr. T. S. Avinashilingam Ohettiar: When the Honourable Member 

12 NOON. was asked whether the Agent in  Burma will carry out 
the duties of Trade Commissioner he said that that 

question must be addressed to another Government Member. But the sub-
ject of Trade Commissioner is one over which my Honourable friend has 
control, and we want to know whether the Agent at Burma is going to do 
the duties of a Trade Commissioner also f 

The Honourable Sir Muhammad Zafrull&h Khan : If the Honourable 
Member -nants to know it from oDe he can put down a questwn to that 
e1fect. 

(b) WRlTI'EN ANSWEBS. 

RATE W AB BETWEEN SmpPING COMPANIES CARRYING HAJ PILGRIMS. 

451. *111". Abdul Qaiyum: <s) Will the Honourable Member for 
Commerce be pleased to state if his attention has been drawn to a Id:ate-

L290LAD o. 
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ment issued by Messrs. Turner Morrison and Company, which appeared 
in the issue of the Bombay Chronicle of the 3rd August, 1938, and the 
statement issued by Mr. Walchand Hirachand, which appea,red in the issue 
of the Bombay Chronicle of the 4th August, 1938, in regard to what 
happened at the' Haj Conference recently convened by them ,  ' ' 

(b) If the answer to par;t (a) be in the affirmative, will Government 
be pleased to state whether the representatives of the Mogul Line had the 
authority from their Board to discuss the question of the rate war. and 
to put forward proposals to end it f 

(c), If the answer to part (b) be in the negative, will Government be 
pleased to state with what authority and for what purpOse the representa-
tives of the Mogul Line attended the Conference convened by the Govern-
ment 'of India , 

The Honourable Sir ltIuhammad Zafrullah Khan: (a) Government 
have !leen a copy of the statements referred to. 

(b) and (c). No final decision has yet been arrived at and GOvernment 
are, therefore, nbt prepared to make any statement on the mbject. 

'ARpB&OLOGICAL, EXCAVATIONS TO BE MADE BY BIB LEONARD WOOLLEY. 

452. *Mr. 0;, R.' KuthuraDga ltIudaliar: (a) Will the Secretary to 
the Department of Education, Health and Lands be pleased to state 
whether it is a fact that Sir Leonard Woolley has been invited to tour 
India shortly , " 

(b) What will be his duties , 

(c) Will one of his duties be to select sites to be taken up for 
exeavation f 

(d) What is the estimated expenditure on his visit , 

(e) Wherefrom is it propOtled to meet the expenditure , 

'(f) Is it 'a fact that it is -to be met from funds already allotted to the 
various Archreological Surveys T 

(g) To what extent will the allotment maCk! to the Southern Cirele 
be affected by the proposed visit of Sir Leonard Woolley , 

',,' " q:t) ~  the ~ r to part (c) above be in th r t ~  could ~ 
the 'seleL1}()n of' SItes be made by members of the ArchreolCJglcal Surve.y 
itself , 

Sir Girja Shankat Ba.jpai': (a) to (c) and (h). I would invite the 
Honourable Member's attention to the Press Communique issued ~  Gov-
ernment on the 8ubjel't on the 16th June, 1938. 

(d) Itwould refer the Honourable ~to the reply.to part (d) 
of Mr . .8anth8Jl!1m's starred question No. 63 on ',the 9th August, 1938. 

:) I  ' 
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(e) . The expenditure will be met ro ro ~o  made fOT the pur-
pose in the current year's budget. 

(f) No. 

(g) Not at all. 

DETAILS OF ALLOTMENT MADE TO V ARIOUS CIRCLES OF THE 
ARCHAEOLOGICAL SURVEY. 

453. ·Mr. O. H. ltIuthuranga lIIudaliar: (a) Will the Secretary to 
the Department of Education, Health and Lands be pleased to place on 
the table a statement containing the details of allotment during 1938-39 
to the various Circles of the ArchlOOlogical Survey under different 
heads' 

(b) To what extent will the allotment made for the several circles 
in India be a:fIected by Sir ~ o r  W ooUeiY 's proposed visit , 

Sir Girja lhankar Bajpai: (a) The required statement is laid on 
the table. 

(b) The allotment will not be affected by Sir Leonard Woolley's 
visit. 
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TBANSlI'EB OF THE OFFICES OF THE GoVERNMENT EPIGRAPmST FROM: 

OOTACAMUND. 

454. -Mr. O. N. lVluthura.nga lVludaliar: (a) Will the ~ r t r  to 
the Department of Education, Health and Lands please t~t  whether 
any arrangement has been made to shift the offices of the Government 
Epigraphist from Ootacamund either to Madras or to Delhi' 

(b) If so, when will the transfer be effected' 

ec) If the answer to part (a) be in the negative, will Government 
state whether they propose to consider the question of its removal at an 
early date' 

(d) Has not the Office of the Superintendent of Archeology, South-
ern Circle, been recently shifted to Madras from Ootacamund' If so, 
what are the reasons for continuing the Office of the o ~ t Epi-
graphist at Ootacamund' 

8ir BiJ'ja 8bank:ar Bajpai: (a) No. 

(b) Does not arise. 

(c) Owing to the scarcity of office accommodation at Deihi, it is 
not possible to do anything in the matter at present. 

(d) The reply to the first part is in the affirmative. As regards the 
latter part of the question, I would refer the Honourable Member to the 
reply just given by me to part (c). 

DUTIES OF THE GOVERNMENT EPlGRAPmST AND ms AsSISTANT. 

455. -Mr. O. If. lIuthuranga lIudaliar: (a) Will the Secretary to 
the Dcpartment of Education, Health and Lands be pleased to state the 
duties of the Government Epigraphist and his Assistant' 

(b) What is the work done by them in connection with Sou.th 
Indian Epigraphy , 

(c) Is it one of their duties to decipher o~th Indian inscriptions , 
If so, what are their qualifications for the job' Is it a fact that they 
do not know anyone of the South Indian languages' If so, how do 
they perform their duties , 

(d) 1s it a fact that much work is in arrears' If so, why and how 
do Government propose to improve the position' 

8ir Birja lban1n.r Bajpai: (a) The Government Epigraphist 
supervises all epigraphical work exc.!'pt that in connection with Moslem 
inscriptions. His assistant helps him in these duties. 

(b) No special work is done by the Go,!emment Epigraphist in 
~ t o  with the South Indian epigraphy apart from general super-
VISion. 

(c) There is a separate officer, viz., the Superintendent for Epi-
graphy, Madras, fOr dealing with South Indian inscriptions. The latter 
parts of the question do not therefore arise. 
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. . ,( d) The, arrears are due to, r tr ~ t in the' Epigraphical 
Branch .. o r ~ r r~t  thaptis not possible to provid!l additional 
staff until the financial positIOn Improves. 

NEGOTIATIONS FOR INDo-BRITISH TRADE AGREEMENT. 

456. -Pandit Sli Krishna Dutta PaliWal : Will the Honourable 'Mem-
ber for Commerce please state : 

(a) whether the Indo-British trade negotiations will be concluded 
before the close of the present Session of the Assembly ; and 

(b) whether this House will be consulted before the Indo-British 
Trade Agreement is entered into , 

The Honourable Sir Muhammad Za.frullah Khan : (a) The Honour-
able Member's attention is invited to the answers ~  to part (a). of 
Sardar Mangal Singh's question No. 40 and its supplementaries on the 
9th August. 

(b) I would refer the Honourable Member to the ~ r given 
today to part (b) of question No. 425 by Mr. Avinashilingam Chettiar. 

RESOLUTIONS OF THE PROVINCIAL LEGISLATURES ABOUT FEDERATION. 

457. -Mr. M. Ana.nthasaya.nam Ayya.ngar : Will the Leader of the 
House please state if any action has been taken by the Government of 
India 011 the resolutions of the Provincial Legislatures that federation 
eught not to be imposed in India? If so, what is it ,f If not, why not f 

The Honourable Sir Muhammad Zafnilla.h Khan : The Government 
of India have forwarded the, resolutions adopted by the Provincial Legis-
latures together with the debates thereon to the, Secretary of State. 

EXIDBITIONS OF INDIAN INDUSTRIAL PRODUCTS IN FOREIGN COuNTRIES. 

458. -Mr. M. Anantha.sa.y&nam Ayya.ngar : Will the Honourable Mem-
ber for Commerce be pleasold to state :  ' 

(a) if the Government of India have been arranging any exhibitions 
of Indian industrial products in foreign countries, or taking 
part in any fairs or exihibitions held in foreign countries ; 

\ (b) if so, in how many, and which fajrs or h t o~ during the 
last ten years ; 

(c) how much money was spent for each such fair or exhibition by 
the Government of' India ; and 

(d) the main categories of articles from India which were 
exhibited' 

''!'he Bon01ll'8ble Sir lluhammad Zafrullah Kha.n: (a) The Gov-
ernment of India have participated in certain fairs and exhibitions by 
exhibiting Indian industrial and other products. 

(b), (c) and (d). I would invite the attention of ~h  Honourable 
Member to the annual and quarterly reports of the ~  Trade Com-
missioners in London, Hamburg and Milan. which contain all the avail-
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able information. Copies of the annual reports are in the Library. 
The quarterly reports are reproduced in the IfIdMJ,. ',i'rade Jouf'fttJl" 
copies of which also are in the Library. 

LETTER OF THE MADBAS GoVERN.IotENT ABOUT LINGUISTIC PROVINCES. 

459. -Mr. 14. Thirumala Bao: In further elucidation of the statment 
made by him on the 9th August, 1938, in reply to starred question No. 62 
put by Mr. K. Santhanam, will the Honourable the Leader of the-
House be pleased to state : 

<a) the date on which the resolution of the Madras Legisla-
ture, together with the forwarding letter of the Madras. 
Government, on the question of linguistic provinces was-
received by the Government of India; 

(b) the date on which the Government of India forwarded the 
above papers to the Secretary of State ; and 

(c) whether the Government of India have expressed any 
opinion on the resolution of the Madras Legislature,. 
while forwarding the same to the Secretary of State' 

The Honoura.ble Sir Muhammad Z&frull&h Khan: (a) 27th April,. 
1938. 

(b) 711h May, 1938. 

(c) I regret I am unable to reply to this part of the Honourable 
Kember's question. 

ESTABLISHMENT OF A SEPARATE ANnHRA PROVINCE. 

460. *lIIIr. M. Tbirumala. Bao: (a) Is the attention of the Honour-
able the Leader of the House drawn to the piece of news published in 
the Hindustan Times of the 7th August, 1938. that the Madras Premier 
had promised the Andhras that he would address the Government of 
India on the constitution of a separate administrative Province for 
the Andhra districts , 

(b) Has any such communication been received from the Madras 
Government 7 

(c) Is the Government of India's attention drawn to the agita-
tion in the press and on the platform in the Telugu districts of the 
Madras Presidency on the question of a separate linguistic province' 

(d) Have Government noted the resolution passed by the Congress 
Working Committee at its last meeting at Wardha, held in the last week 
of July, 1938, on the question of linguistic provinces' 

(e) Are Government aware th·at the present Madras Legislative 
Assembly includes four linguistic areas, and that a large number of 
members do not know any othel' language except their mother 
tongue' 

The Honourable Sir Muhammad Zafru11ah Khan: (a) Yes. 

(b) No. 
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(c) and (e). I accept the Honourable Member's t t ~ t  

(d) Government have seen the resolution adopted by the Congress 
Working Committee. 

WASTAGE AlrIONG THE MUSLIMS AND SALARIES OF TEACHERS IN THE 

CoMMERCIAL INSTITUTE, DELHI. 

461. *Maulvi lrIubammacl Abdul Ghani: Will the Secretary for 
Education, Health and Lands be pleased to state : 

(a) the reasons for 75 to 85·9 per cent. wastage among the 
Muslims admitted in the Commercial Institute, Delhi, 
during 1932-33, 1933-34, 1935-36 and 1936-37 as ig apparent 
from the statement laid on the hble on the 8th August 
1938 in reply to unstarred question No. 180 put by Khan 
Bahadur Nawa'b Siddique Ali Khan on the 11th April, 
1938 ; 

(b) whether Government propose to take any action to remedy 
such a huge wastage as shown in part (a) ; and 

(c) the monthly' salaries of the Teachers and Instructors of the 
Commercial Institute, Delhi Y 

Sir Girja Shankar Bajpai : Enquiries have been made and a reply 
will bc furnished to the House in due course. 

DuTIEs AND FUNCTIONS OF THE SUPERINTENDENT OF EDUCATION, 
DELID, AJMER-MERWARA AND CENTRAL INDIA. 

462. *Maulvi Muhammad Abdul Ghani: Will the Secretary for 
Education, Health and Lands be pleased to state : 

(a) the duties and funetions of the Superintendent of Education, 
Delhi, Ajmer-Merwara and Central India; and 

(b) the total mileage travelled by him by road and rail during· 
1937-38 Y 

Sir Girja Shankar Bajpai: (a) The Superintendent of Education, 
Delhi, Ajmer-Merwara and Central India administers the Educatil?n 
Departments of these three areas, inspects educational ir.stitutions both 
o ~ t and aided, and attends meetings of the academic and pub-
lic bodies of which he is an ex-officio member. 

(b) Information has been called for and will be furnished to the 
Bouse in due course. 

REGISTRATION OF FOREIGN COMPANIES IN INDIA FOR SELLING THEIR 

GOODS AS MAnE IN INDIA. 

463. *Kr. Satya Narayan Sinha : (a) Will the Honourable the Com-
merce Member be pleased to state h th~r his attention has been drawn 
to the leading comment in the Aj of Benares, dated the 6th August, 1938, 
'under the caption" currency of foreign goods in the name of Indian 
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goods " in· which the following observation' is ~  For the last few 
years the foreign concerns have been registering their companies in India 
and selling their goods as made in India " ? 

(b) How many of such companies are there in India which have 
established themselves in India and in which no Indian capital is involved 7 

(c) Has it been brought to the notice of Government that foreign 
owned concerns are proving unfair competitions to Indian concerns , 

(d) What steps, if any, do Government propose to take to save the 
Indian enterprise from such competition' 

The Honourable Sir Muhammad Wrullab Jthan: (a) Yes, Sir. 

(b) The information is not available. 

(c) and (d). I would invite the attention of the Honourable Mem-
ber to the answers given in this House by Mr. H. Dow On the 21st March, 
1938, to Seth Govind Das's starred question No. 836. 

SHORT NOTICE QUESTION AND ANSWER. 

JEWISH SETTLEMENT IN KENYA. 

Seth Govind Das: Will the Secretary for Education, Health and 
Lands please state: 

(a) whether his attention has been drawn to an article published 
in today's issue of the Statesman, on page 6, by their 
special correspondent, under the caption "Jewi!!h Settle-
ment in Kenya" ; 

(b) whether he will lay on the table a coPy of the statements 
made by Earl Winterton, on the deCIsiOn of His Majesty's 
Government with regard to settlement of Jewish refugees 
in Kenya Highlands, either at the Evian Cdnference, or 
elsewhere; 

(c) whether His Majesty's Government have officially apprised 
the Government of India of their views in this connection ; 

(d) whether the East African Indian Congress sent a communi-
cation to Government, expressing r~ t apprehension 
about the result of a scheme of this nature ; 

(e) whether Government propose urging on His Majesty's Gov-
ernment not to take any steps in this connection which 
might be prejudicial to Indian. interests without consult-
ing the Indian opinion of East Africa ; 

(f) whether Government propose to move His 'Majesty's Gov-
ernment with a view to securing a revisaJ o.f" the ad-
ministrative practice" of prohibiting ~  from ob-
taining lands in Kenya IDghlands which is nQ..w proposed 
to be legalised in the draft Orders in Council, due to com. 
before the Kenya Legislature shortly ; and 
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(g) whether Government are aware of the desire of the East 
African India.n CongreSs to send a deputation' to London 
to wait on His Majesty's' Government in this connection 
and whether Government propose giving the deputation 
any assistance and facilities' 

Sir Oirja Shankar Bajpai: (a) Yes. 

(b) Government have not received a cgpy of the statement. 

(c) No. 

(d) The East African Indian Congress has drawn Government's 
attention to Press reports of the intentions of His ~ t  's Govern-
ment. 

(e) and (£). Government of India have made enquiries from His 
Majesty's Government and will take such action, as may appear desir-
able when the result of these enquiries becomes available. 

(.g) The answer to the first part is in the affirmative. The ques-
tion of giving assistance to the deputation can arise only after the 
Congress has decided to send one. 

Beth Oovind Das: Is the Honourable Member' aware that an ex-
pert was deputed to Kenya from England who reported that Kenya was 
very suitable for Jewish settlement? .. 

Sir Girja BhaDkar Bajpai: My Honourable friep.d will have al-
ready gathered from the reply which I have given to parts (e) and (f)t 
that the Government of India have no official information with regard 
to this scheme at all and have made enquiries from His Majesty's Gov-
ernment. From the press reports which the Government of In!!ia have 
seen it would appear that it was not His Majesty's Government who 
~ t  any expert but some private or t ~  

Beth Oovind Das : Will the Honourable Member place the reply on 
the table of the House as sOon as he receives it from H!s Majesty's 
Government T 

Sir Oirja Shankar Bajpai :  I shall consider my Honourable friend's 
suggestion. 

Beth Oovind Das : Is it a fact that something like an informal 
Balfour declaration, which has created the huge Jewish problem in 
Palestine, and in the Near East in general, would be issued, concerning 
the Jewish settlement in Kenya under Evian dispensation? 

Sir Oirja Shankar Bajpai :  I am not aware of any such intention 
on the part' of His Majesty's Government. 

Seth Oovind Das : Is the Honourable Member aware that the 
European farming community welcome a Jewish settlement On the 
ground that on account of their settlement the Indian ratio would be 
reduced to the European population' 

Sir Girja ShaDkar Bajpai: It may be that some newspaper has ex-
pressed views to that effect, but I would ask my lIonourable friend 
really to wait untU the Government of India have official information 
from His Majesty's Government as to what their intentions are. 
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Seth Govind Das : Is it a fact that the Europeans of Kenya are 
anxious to have this Jewish settlement in Kenya so that they will be able 
to get ample capital out of them and Indians will no longer be required 
there! 

Sir Girja Shankar Bajpai :  I was not aware that Indian capital was 
being used by the European settlers in Kenya to any t~ t  In any 
case, I am not aware that the European settlers are very anxious "tp 
welcome Jewish settlers. On the contrary, I gather tIiat an association 
has been formed to oppose such a settlement scheme. 

STATEMENT BY THE HONOURABLTI THE FINANCE MEMBER 
BE 'fHE DELETION OF A REPLY TO A SUPPIJEllBNTARY 
QUESTION. 

The Honourable Sir James Grigg (Finance Member) : Two or three 
days ago, in the course of my replies to supplementary: questions on the 
subject of the sugar excise, I made what lI!..ust have ~ r  to some 
Members a rather hasty answer to a supplementary question by Mr. 
Manu Subedar. In the course of my reply, I suggested that the Honour-
able Member had been inconsistent in two of the supplementary ques-
tions which he had asked, but as soon as I saw the aetual shorthand 
report of the question and answer, it became quite clea_r that I had mis-
heard what the Honourable Member said and that there was no incon-
sistency in his questions. I have already expressed my regret to the 
Honourable Member, and I would ask permission to delete froJ!!: the 
official report my answer on that occasion. 

Mr. :Manu Subedar (Indian Merchants' Chamber and Bureau: 
Indian Commerce) : It is very decent of the Honourable the Finance 
Member to ~  his error, and I for myself, anti I am sure 
that evcry Non-Official Member of the Opposition, appreciate the good 
parliamentary spirit, which has prompted his action. I am agreeable 
to the deletion of the objection:able portion. 

Mr. President (The Honourable Sir Abdur Rahim) : Is it the desire 
of the House that that answer should be deleted from the .proceedi,ngs 
of the House T 

The ~  agreed. 

THE CRIMINAL LAW AMENDMENT BILL--ctmcZd. 

:Mr. President (The Honourable Sir Abdur Rahim) : The HOUH 

will now  resume consideration of the motion : 

" That the Bill to amend the eriminaI law, as amended, be puaed." 

:Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : Mr. President, when you were pleased to adjourn the 
House last evening, I had just come to the arguments of my Honourable 
friend, Syed Ghulam Bhik Nairang, and I was saying that just as the 
Honourable the Deputy. Commissioner from the Punjab has condemned 
British rule when he said that the people in the countryside have been 
80 impo\rerished that they are looking for illegitimate methods of making 
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more money, so did my HonouraMe friend, the Syed Sahib, also condemn 
that rule when in a graphic way he described what would be the fate 
of our country if the British Empire were broken to pieces. If, after 
BO many years of association we have come to this pass that we are 
totally unable to defend ourselves though we number 350 millions and 
we are threatened with another 50 millions at our next census,-though 
our numbers are so large, our power is so small-who is to blame except 
those who are in charge of the affairs of this country? In order not 
to pursue the point much farther I should like to assure my Honourable 
friend, the Syed Sahib, that the power. the inherent power of our people 
when it has grown to such dimensions that it can break British Im-
perialism, will also be sufficiently strong to protect the country from 
any further imperialism. He need not have any doubt about that. 

But I come to another, and what I feel a more important part of 
his speech, namely" his reference to some incidents in Madras and his 
statement that some power was being misused there. I am at one with 
the Syed Sahib in that matter. But who is to blame T Did we not in 
this House move heaven and earth in order to end that Act T Did not 
Mr. B. Das fight from Session to Session to delete that obnoxious 
meallure: and did not this Government support that measure' 
If only we had deleted that measure, this power would not 
have been in the hands of the Madras Government to be abused. Sir. 
I will remind Honourable Members of the speech of Sir Muhammad 
Yakuh on that occasion. He definitely said that Provincial Govern-
ments in the then coming Provincial Autonomy would require this power. 
And did I not then say-the proceedings will show-that we ought not 
to trust the coming Provincial Governments with so much power' 
Then Sir Muhammad Yakub turned round and said : ' Are you not going 
to trust your own people ,. Certainly' not. What does all morality 
and all religion in this world teach-Trust not thyself. I know that 
when power is in my hands I am likely to abuse it. Did not the great 
Cambridge historian of freedom, Lord Acton, say that power demoralises 
and absolute power demoralises absolutely. If I am put into power, I 
should see to it that I am hedged all round with .rules and regulations 
lest I should be tempted to abuse that power. Therefore, if anyone 
is to blame, we here are to blame for not having erased that Act from 
the Statute-book. It is no use crying when you h~  put a dangerous 
toy in the hands of a child-and, after all, our ministers are only child-
ren in the act of administration. When you have put this power in their 
hands, they are mlost likely to abuse it ; and, therefore, Sir, I say that 
We don't want to give any further power to Provincial Governments 
or any Government. I feel that we were not going to go very far on 
the right path when we were entrusting, under the cover of the amend-
ments passed yesterday, Provincial Governments with I!ertain powers. 

We know the Punjab. The Punjab Government consists of many 
milit.ary officers, I understand ; and they naturally want recruits, 81) 
that others may go and be fodder for the cannon, when they themselves 
live in comfort. Sir, the background of this Bill is very nice. There il!1 
the case of Captain Lamba, for instance. 

1Ir. President (The Honourable Sir Abdur Rahim.) : The Honour-
able Member cannot discuss that. 
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. Mr. Sri.Pra.kaaa. :  I am not discussing his case. What I am saying 
is  this, and if you will bear with m;e for a minute, I shall illustrate my 
point. . ] am just' saying this that the background of this Bill is that 
the Government does not want any Indian officers. What it wants is 
recruits-humble men in order that they may be sent to war to be 
killed; but when it comes to officers, they have another story to tell ; 
and it is only in that connection that I was referring to Captain Lamba's 
case. I am not going to discuss that case at all. 

Then, Sir, after that, there is a letter in my hand from the Private 
Secretary to the Air Ministry in England, addressed to Mr. A. Desh-
mukh. It saY'S : 

" The Secretary of State for Air desires me to acknowledge and thank you for 
your letter of the 30th July. Under the existing regulations for the Royal .Air 
Foree entry is strictly limited to eandidates of European descent, and the Secretary 
of State mueh regret8 that for various reasons it wou,ld not be practicable to depart. 
from theee regulations in a particular instance." 

These two instances show that they want our men only as food 
for cannon. They do not want our men to be leaders in war. 

Now, Sir, I will come to two parts of the Bill itself. The State-
ment of Objects and o ~ th&ta large number of public speeches 
hllive been made of a particular variety and then, Sir, Exception 2 of 
the Bill says, that if persons in goo,d. faith give particular advice to 
particular persons t.his Act will not apply. Now, I am going to tell 
the House exactly what the speeches were and what the speeches are 
going to be, Bill or no Bill. I have no need of the 155 excerpts that 
my Honourable friend opposite has culled from various . speeches. I 
am going to say what my friendsbave said, what I have said, what we 
are all going to say. What have we said 'We have said it since the 
Madras Congress of 1927 that in case the British Empire is involved in 
any war we, on our part, are not going to help it ; and in fact, 
if at all possible, we are going to take advantage of the ~

tion to wring our own freedom. This is all that we have said and this 
is all that we have continued to say and shall continue to say. We are 
not ashamed of what we have said. 

My Honourable friend, the Leader of the Muslim Party, said, that 
there are crooks and cranks in every country. Sir, crooks certainly 
do not behave in the. manner in which we have been behaving. We 
have been honestly and in a most straightforward manner telling 
people that we shall do this and shall not do that, if certain eventuali-
ties occur. I think the methods of crooks are verY different. There 
is no pacifism here ; there is no militarism here. We ·say to all : " don't 
go to war; England, Fraiice, Germany, Italy, ,Japan and Spain-don'f 
go to war; but if you do and ask us to help you in any way, we shall'· 
not help; and, further, if possible, we shall avail of your difficulties 
tG. get back. our freedom." We do not want them to go to war but we 
sayquite.bonestly and r ~ th t if they do we shall utilise the situa-
tion for our own good. ~ Britishers say they r~ here for our good. 
We have ~  that .they are here for our goods! We enly'. want our 
. good and the good of the world ; and We do not want the goods of any 
one ~  It is enough if we can save our own goods: we are not wQrried 
about others! What we' wanted and badly needed waS a Bill 'which 
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would say that anyone going to the countryside and hectoring, bully-
ing, beseeching, appealing and bribing our people to join the war shall 
be shot at sight. That is exactly what we wanted. 

I vividly r ~ r the methods tliat were followed in recruiting 
during the last Great War. I remember a meeting in my own home 
town of Benares where old women of both sexes gathered to preach 
the beauties of warfare ; and as they themselves were not to go there, 
they were naturally very eloquent. The Commissioner of the Division 
said-I am trying to use his exact language and even bis iutonation·-
, Jo musibat main kam ata hai, vah dost hai '-a friend in need is a friend 
indeed. Though we were then all fit to go to war, we were all partriots 
and loyal subjects upholding the dignity of the British Empire, when 
the danger was past, what do we hear? We hear that the type of men 
who come to our army is not the right one! The Commissioner said : 
, Jo musibat main kam ata hai--dost ha,i ' and may I add: ' jo aram main 
kam ata hai,...-d,ushman hai'. (A friend when not needed is an em·my.) 

These old women of both sexes that assembled in the Town Hall at 
Benares sent recruits to the army from their villages ; and no Buddhu or 
Sukku, no Zafar or Abdul got anything except broken limbs: but these 
men got titles. In fact further permutations and combinations of the 
English alphabet were made and new honours and new titles were 
created so that their insatiable thirst for distinction and dignity might 
be satisfied and appeased. 'l'hat is what is happening. These recruits 
will get nothing but" knighthoods " with eternal darkness, will descend 
upon many gentlemen who sent others to war and pretended that they 
themselves have been in the war. They will strut out in their uniforms, 
they will expect everyone to salute them properly, while they have no 
scratch on their bodies anywhere. That is why we regard it coward-
ly to ask others to go to war when we are not prepared to go to war 
ourselves, when we know full well, in spite of our pretensions, that we 
are of an age when nobody will care to recruit us. 

My very lovable and Honourable friend, the Nawab of Dehra,-
whom, Sir, I may safely call an eternal " knight" on which the dawn 
never breaks, (Interruptions) in his various interruptions tried to 
put what may be called a racial or shall I say a caste touch on the whole 
situation. My Honourable friend, Captain Sardar Sir Ster Muhammad 
Khan,-I do not know whether he was wounded in the Great War or 
not-, 

O&ptain Sarda.r Sir Sher Muhammad kha.n (Nominated Non-
Official) :  I was five years in the Great War. 

Mr. Sri Prakas&: ...... was also sarcastically ref.erring to a type 
of men whom he calls Banias. Well, Sir, so far as caste divisions go, 
I claim to be a Bania, and I am not ashamed to be that. But if my 
Honourable friend opposite wants to challenge me in single combat 
inside or outside this House ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
No challenges are allowed in this House. 
L290LAD » 
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lIIr.Bri Prakasa : Well, Sir, I can say this that Bania or no Bania. 
as good blue blood flows in my veins and as good red blood flows in my 
arteries as it does in his or in that of anyone E"lse in this country. All 
Indians are one and the same. Whether tea-sellers in my friend's 
(Mr. Abdul Qaiyum's) constituency in the streets of Peshawar or men 
who live on unearned incomes, all of us are alike and all of us are war-
like. All of us are always ready to fight to defend our homes. Sir, I 
said yesterday there was no law and order in this country and I said 
that in the countryside even little girls and little boys have to 
defend themselves with the strength of their arms because there are 
no defenders of their hearths and homes. What do the soldiers do 1 
Only the other daY' in Muttra some soldiers tried to kidnap a girl and 
the villagers gathered round and despite their shots and their cannon 
they were captured and brought to justice, though the justice meted 
out to them was most inadequate. Sir, a shot was fired and a man 
was killed. Well, are these soldiers expected to defend us T They 
are there to eat us up or to molest us, to defile us and to disturb us. 

. Sir, the question of defence has been brought up in the course of 
this debate. I am as much interested in the defence of my country as 
anyone else. But I say this that, regard being had to the poverty of 
this country, I do not think we can ever have a mechanised army of 
such proportions on land, in the air and in the water which would be 
able to withstand the onslaughts of other nations. What we can de-
pend upon is man-power and man-power alone. We must learn the art 
of war from bees. If any Honourable Member of this House w·ere to 
go to the marble rocks of Jubbulpore he will find that there are the 
graves of many British soldiers who had unfortunately come to grief there 
despite their shots and cannons, because swarms of bees attacked them. 
Sir, my idea is that we had better learn from the bees the art of war. 
They do not trouble you unless you provoke them. Weare not going 
to provoke anybody. But if .we are provoked, we shall, in large numbers, 
fall on our enemy and the enemy will be nowhere. Sir, my friend, 
Mr. Desmukh, said that there was danger from the air. Very well, 
there is danger from plague and epidemics of all sorts. Well, if some 
persons fly over us and drop bombs, we shall regard that as an epidemic ; 
and as soon as the aeroplane falls to the ground, heaps of people will 
fall upon it and there will be an end of it-pilot, soldier and all. That 
will be the only' way in which we can fight our enemy. 

Sir, the Honourable the Law Member said the other day that there 
was no law of this sort in. this country and a new law was wanted. I 
am sorry he is not here, but if he would give me half an hour in the 
lobby, I could show him how the Government here, such as it is, can 
manage people any way they like, law or no law. They can put a per-
son in prison in any way' they like. They can kill any person in prison 
and ~  h~t they like in the name of discipline. Certainly, as the 
o t ~ III the country are today, given the Indian Penal Code and 
the Crl1l11nal Procedure Code and given the sort of magistrates that 
adorn the Opposite Benches, I could manage the country in any way 
I like without any other law. 

.  ! h~  been speaking like this only because I feel, Sir, that there 
18 RtIll tIme to do the right. I want to appeal to my Honourable friend, 
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Mr. Ogilvie, to relent even now and withdraw the Bill. We assure 
hIm we love him, we love him to desperation ; we assure him that we 
love his country, we assure him that we love his countrymen: only we 
do not love his dog, the British Empire. We cannot possibly love that 
dog ; but if Mr. Ogilvie will only please consider the situation even 
now and see his error in fathering this Bill. I hope he will still relent 
and still withdraw his measure. Let him not take satisfaction like the 
Jat in the story who said that though he had been kicked all round, he 
had still saved his honour. When his friends asked him what happened, 
he replied: " Well, you see, some women assailed me, they shoe-beat 
me and those shoes fell thick and fast upon my head; but I did not 
allow any shoes to fall on my pag,.ee, which I left aloft." Sir, this 
measure has been attacked from this side and from that side and even 
from the side of those who may be regarded as the Government's 
natural friends : but let not Mr. Ogilvie say :  " though we have been 
disgraced in every way, we have still kept our honour safe, becuase the 
Bill is on the Statute-book ".-,:1 _ -, 

Khan Bahadur Nawab Siddique Ali Khan (Central Provinces and 
Berar: Muhammadan) : Sir, I had decided not to take part in this 
debate, but my Honourable friend, Mr. Sri Prakasa, who is called the 
Prince of Humour by the Roy's Weekly and for whom.myself and my 
Party have got great regard indulged in cheap jokes against the Leader 
of my Party, and the fun of it is that he said t4at Mr. Jinnah was like 
his father. Sir, I was taken by surprise to see a son ridiculing and 
misinterpreting his father in the manner h ~ did yesterday. 

Mr. Sri Prakasa: On a point of personal explanation. I did not 
say he was my father. I appealed to him as a father, that is the father 
of his children. I can say that he is my uncle. 

Khan Ba.hadur Nawab Siddique Ali Khan: Sir, I do not knuw 
what our revered friend, Dr. Bhagavan Das, would have thought of his 
son if he had been here yesterday. I know that my Leader is strong 
enough to defend himself, but as a Member of this Honourable 
House, I am entitled to make some observations. I believe this incident 
was the first of its kind in the annals of this Honourable House. Will 
my Honourable friend feel happy if a Back-Bencher like myself gets 
up, ridicules and misinterprets the Leader of another Party for obtain-
ing cheap popularity inside and outside this House? I hope and trust 
that an incident of this nature will never happen on the floor of this 
Honourable House in future. 

Sir, my Honourable friend, Mr. Sri Prakasa, yesterday said during 
the course of his speech that he will be the first to fight the Hindu Im-
perialism in India. May' I invite him to visit my province and fight 
the Hindu Imperialism there f May I tell him that the united efforts 
of the Mussalmans of the Central Provinces and Berllr have failed in 
obtaining exemption for them from the forcible application of Vidya 
Mandir scheme' 

. Mr. II. S. ADey (Berar: Non-Muhammadan) : May I just ask the 
Honourable Member what is there in the scheme of Vidya Mandir which 
adversely affects Muslims as such , 
L290LAD D2 
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Khan Babadur Nawab Siddique Ali ltban : I will explain it to you 
afterwards. On this vital issue, several Muslim: members of the Muslim 
Congress Mass' Contact Committees have resigned the Congress member-
ship and have joined the Muslim League. I will quote a portion of the 
speech of an ex-Member of this Honourable House--Dr. N. B. Khare--
who is also the ex-Premier of t.he Central Provinces. 

Mr. President (The Honourable Sir Abdur Rahim) : The speeches 
have gone very wide of the mark already and I think the Honourable 
Member had better try to make his speech relevant to the motion before 
the House. 

Khan Bah&dur Nawab Siddique Ali Xh&n : I humbly submit, Sir, that 
I am trying to give a reply to my Honourable friend, Mr. Sri Prakasa. 

Mr. President (The Honourable Sir Abdur Rahim) : If it is with 
reference to the remarks of another Member, then he can go on. 

Khan Bah&dur Nawab Siddique Ali Khan : Dr. Khare, the ex-Premier 
of the Central Provinces ~r  Berar, said this in a public speech at 
Nagpur on the 18th of August : 
"Provincialism, communalism and capitalism were entering the Congress in 

its present stage of development, and only when the Congress functioned as fuDy 
democratic organisation, these unhealthy tendencies would be held in eheek." 

May I request my friend, Mr. Sri Prakasa, once again to come to 
my province and fight against these three things , 

Sir, we heard a great deal during the last week about the trampling 
of civil liberty in India. May I give one illustration of civil liberty 
which is in force in this country' Sir, the Congressmen have been 
ordered in Nagpur not to attend and speak in those meetings which are 
held to condemn the action of the Congress Working Committee for 
the injustice done to Dr. Khare. May I also say that some innocent 
')Iussalmans were brutally murdered in Jubbulpore and the murderers 
have been let off against the wishes of the Mussalman!il. It is said that 
this was done to bring about the Hindu-Muslim unity! May I ask 
in all seriousness if this is civil liberty' My Honourable friend, 
Maulvi Abdul Ghani, rightly said the other day : 
" C1Mm bakAiZwat mwawana, An kare digar mihflafld." 

But, Sir, I will go a step further and make it more clear. There is a 
common proverb in Urdu which admirably fits in here. It says : 
" Hathi ke dant, khane7ce au.r dikhafte ke aur." 

Appeals have been made to us as a Party to reject this Bill. Our 
experience shows that the Muslim League Party is recognised as re-
presenting the Mussalmans, only when there is need of its help, but we 
are disowned the moment when it is believed that we will not serve any 
useful purpose. It is said, then, that we do not represent the Mussal-
mans. May I say that this game will not last long. If you want the 
white man to leave the shores of this country, the only remedy for 
you is to recognise the Muslim League as the representative of the 
Mussalmans of India and to come to a settlement with it about the 
Hindu-Muslim question. Then you will see that no earthly power will 
stop you from achieving the laudable object of attaining freedom. In 
the absence of any settlement, those who have accused us of selling the 
liberty of the country are surely strengthening the bondage of slavery 
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and are helping the British Raj to continue indefinitely. Sir, the amend-
ments moved on behalf of my Party have made the Bill less harmful 
and I, therefore, commend it to the acceptance of the House. 

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muham-
madan) : Sir, I th~ you for the opportunity you have so kinilly  given 
me to express my VIews on the subject which is now under discusslon.. 
Along ~h you, Sir, I t'hink I should thank many other people for this 
opportunIty and I do thank them. At this fag-end of the discussion of the 

~  I do not propose to make a long speech and to tire out the patience 
of thIS House. Throughout the debate, I have patiently listened to the 
speeches delivered by the Honourable Members, but I must confc8s that [ 
have not been able to follow the true import of many of the speeches. The 
Bill has raised the question of the British Indian policies on all matters 
affecting this country and, consequently, the debate has brought the Brititill 
Empire aI!d its doings under examination. From the speeches of my 
friends here and outside the House, it appeam, that they do not realise the 
real position w'hich We have in this country loaay. It appears that a mis-
understanding still exists in the minds of many of our countrymen. I 
shall endeavour in my speech to clear those misunderstandings. A large 
number of grievances has been ventilated in the various speeches. I have 
not got so many grievances. I have only one grievance and that is not so 
much against the foreigners and the British rule in this country as against 
myself and my own countrymen. Sir, having known this British rule &0 
long and so thoroughly, why do we then allow this Government to exist in 
this country even for a minute T 

, , 

Sir, it has been said that British people have made India poor and 
have destroyed the character and manhood of the people. I do not. know 
why anybody should murmur against this natural process. This ~ 'Iuit.e a 
natural process. No foreign Government can be expected to do anything 
but this. The Britis'hers came to this country and are ruling here, 110t 
to make India rich, not to make the people of India honest and bold, but, 
to use the resources of India to make England rich and powerful. Sir, it 
is their business, by passing the Arms Act or otherwise, to make the people 
of India dishonest, cowardly and so on and so forth. Because it is "ery 
difficult to use honest people for selfish purposes. I hear the ery of 
Indianisation. I am really pained to hear this cry. I agree wit'll ~  
HOllourable friend, Mr. Sri Prakasa, when he says that he, does not. h~  
Indianisation. If you visit the jails, you will find. that the general admmlS-
tratioy;t of the jails is conducted almost all by prIsoners ~h~  They 
have got almost home rule within the jail, but ~ ~  key IS. lD t~  hands ,:>f, 
the jailor. In the same way, so long as the r t ~ rule IS gomg to eXIst 
in this country, the key positions wi!! be in the.lr ~  It .has heen 
clearly stated by Government that to ~o  ~ t}e ~  army 
is all impossible thing. But still why thIS cry o~ t ~  I feel 
that my countrymen do not understand the ~ h t  of th~ cry. As 
soon as we talk of Indianisation, we accept BrItIsh .ruI.e ~ India. At the 
same time we also know what is the good of ~ t o  W e o~ 
that half of the Government of India has been IndraDlsed ~ t has It 
brought 'any good to this country' We have had three non-VIOlent ~ r  
against the Government, in 1921, in 1930 and 1932. Wh? o h~ agamst 
us, not the military, not the r t ~ army, but .the IndIan polIce, the 
Indian C. 1. D. and the Indian magIstracy of thIS country. These three 
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~  the police, the C. I. D. and the magistracy are almost wholly 
maImed by Indians. It is, therefore, DO good crying that the Indian 
army should be Indianised. I can say with conviction that Indians in 
the Government departments are more dangerous· to the liberty movement 
of the country than foreigners themselves. I, therefore, Bay that we 
should be ashamed of this cry of Indianisation. The only thing w.e can 
do is to organise ourselves and to get rid of this foreign government. We 
have heard loud talks about. our contribution in the last European war. 
It has been suggested that we, the people of India, made great sacrifices 
and saved the ~ r  I do not agree with this. It is true tha.t without 
Indian help the result of the war would have been quite different. Those 
of us who know the history of the last European war might remember the 
brilliant retreat of the British army from the field of Flanders. It was 
impossible for the British army to check the on-rushing torrent of German 
advance. Had there been no Indian Expeditionary Force at that time in 
the field of France to check jt)le German advance .. I think by thiR time 
Great Britain itself would have been a German dependency and my 
Honourable friend, Mr. Ogilvie, would have been at the most a oount.y 
magistrate like my Honourable friend, Mr. Nur Muhammad, of the 
Punjab. It is quite true that without Indian help the British Govern-
ment would have been nowhere in the world. But should we be proud of 
this achievement' Sir, I think we should be ashamed of this achievement. 
We should ponder how long we shall be so used by foreigners. Sir, fur-
ther it has been said that as a reward of this contribution we have been 
given the Jallianwala Bagh,Ahe crawling order and the homb>i on the 
Frontier Province. Why should we expect from foreigners any better 
treatment? Let us know if we are going to be free and if we arc going to 
call ourselves men and so long as, we allow the Englishmen to remain In 
Indian soil, we must not expect boons but bombs. It has been 'laid that 
the Punjab Government are anxious to have this measure. Here, in this 
House, we also find our Punjab friends being anxious for this measure. 
Sir, I remind my Punjab friends, especially thost" who form the present 
Punjab Government of the achievements they had in the first Indian War 
of Independence in 1857. From Delhi to Calcutta, the British Govern-
ment was overthrown by the people there. It was the Punjabi soldiers who 
reconquered India for the British. So this sin or honour of saving the 
aritish rule in this country falls upon the Punjab. If they want to wash 
away this sin, it is their duty to cease to get recruits to the Indian army and 
to organise themselves into a national army and get rid of this Government. 
It has l;\lso been said by my Honourable friends that this question ought to 
have been approached in a spirit of co-operation. I do not undcrstand 
what they mean by this. Is co-operation possible between India and 
England' Sir, is co-operation possible between a tiger and a goat' Co-
operation can be had only between equals and l»etween those who have 
eommon aims. To illustrate my point further, here I am a true Indian 
a,nd there is my Honourable friend, Mr. Ogilvie, a true Britisher. So long 
as I am an Indian. I must be trying all the while, every minute of my life, 
to get rid of this Government. And AO long as he is an Englishman he 
Iqnst always be thinking of keeping India under his control. How is 
C4)-operation possible T I, therefore, say that no sanp. man can talk of co-
operation between India and England. I lmow there are people in tlli. 
country who feel proud of calling themselves co-operators but I tell them 
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that they are not co-operators but only the property of the British people 
to be ~ br them for the good of .the Britishers. And, if they· do not 
accept this tItle and want a better tItle, I can say that they are nothing 
more than hirelings for the British people. 

Sir, in ~  House a lot of jokes and gibes has gone against the princi-
ple of non-vIOlence. I do not know what they understand by non-violence. 
We do not say that we are going to have Swaraj by non-violence' we are 
going to have it by non-violent non-eo-operation. If India as a whole and 
Indians to a man non-co-operate with this Government I think the 
Britishers will at once leave this country, even without their bag and 
baggage. Sir, non-violence is the sum total of all human virtues .• When 
we talk of Swaraj by non-violent means we mean a nation-wide organisa-
tion and, as soon as we have that organisation, Swaraj will be p088ible. 
But when my Honourable friends say and talk of revolution by arms, 
where have they any arms for the purpose' Revolution also requires an 
organisation in the country, but I say definitely that as soon as the 
country will be organised even by non-violent means we shall have the 
freedom of this country. Sir, the House ~ witnessed an exuberant 
exhibition of indignation at the bold and true speech of my Honourable 
friend, Mr. Abdul Qaiyum. They smelt nothing but racial hatred in that 
speech. Sir, by no strete'h of imagination can I understand the audacity 
with which the cousins and countrymen of General Dyer and Michael 
O'Dwyer expect the love and regard from the people of this count-ry. 
They see racial hatred in his speech. But is it not a fact that in mattcrs 
of appointment racial discriminations are observed by the British people t. 
Is it for the love of India t'hat they discriminate in matters of appoint-
ment? It is nothing but distrust and hatred which prevent them from 
making appointments without any considerations of caste and creed. Sir, 
it is hatred on their part which makes them discriminate in matters of 
appointment and if the same discrimination creates hatred in our minds, 
it is but a natural thing and they must not expect anything more from the 
people of India. Sir, some of my Honourable friends have described the 
British Empire as an old woman and some have described it as an old man. 
I say the British Empire is dead, at least in this country. I shall eluci-
date my point. All people know that every living being has got a life and 
soul and so every Governmental organisation also has got a soul and that 
soul is the power of doing justice. Who will deny that this Govcrnment 
and this British Empire has lost the power of doing justice , T11at having 
gone, the life and soul is (gone. But there is one thing very peculiar and 
that is that though this Empire is dead and gone, it h8$ nct; been buried. 
It is rotting and giving out a very bad smell causing suffering to humanity 
throughout the world. But I see that those w'ho h ~ been left behind in 
this Empire are now active in the way of performIng Its funeral ceremony. 
This measure is of the activities in this direction. 

Sir. before I close I must express my regret at the attitude of some 
of my countrymen who are at this junct1l!e helping th ~ ~ r t  
Their attitude reminds me of a maskatwa In our parts WhICh IS a elass ,f 
beggar who cuts his flesh to exact alms ~r  o ~ t  and .spect.ators. I 
think some of my countrymen are behaVIng III thiS manner In th~  House. 
1 heard Mr. Jinnah, for whom I have the greatest regard,. sayIng tb,at 
throwing o11t this measure will not solve the ~ro  of IndIa. and there i. 
~ better method lthich is available to all. I Wlsh he h t ~ h~t he 
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means by a better method. Sir, the Indian National Congress has already 
resolved not to help Britain in the coming Imperialist war. So far as I 
can see this Bill is a challenge or ultimatum to the Congress to fight. I 
wish the Congress to take up the challenge and exert every nerve to put 
an end to all these forces. With these words as an honest man I oppose the 
motion that the Bill be passed, but as the N arada of ancient history I wish 
this Bill to be passed because I know that in the repression and oppres-
lion of the people of this country by Britain lies our salvation. 

Mr. 1[. 8. Gupta (Ganjam cu.m Vizagapatam: Non-Muhammadan 
Rural) : Sir, now that the Bill has been passed once and it requires an-
other seal in a 8hort time, I think India will not in any way be deterred 
from· its determination to fight to t'he end for its independence. And the 
crisis which you refer to is not brought about by our disloyalty, but your 
post-war policy at home and,.abroad is respoIlsihle for the crisis of which 
you are afraid and shaking in your shoes. Let me say that you sent mes-
sages from His Majesty downwards to the people and Princes of India 
during the Great War and previous to the war. We supplied you with 
men and money and with everything that you wanted. Our men who 
foug'ht in Flanders and other places and shed their blood saved you and 
your honour and the honour of the British Empire. If there had been & 
dash to Calais by the Kaiser what would have been the fate of the British 
Empire Y It would have been nowhere. Now, after the war, your policy 
in India was based on sheer injustice and you have driven to the winds all 
the Christian principles of charity, fairplay and justice. 

The other day, you had the cheek to call Punjab, the gallant Puujab. 
1 UI. What have you done to the gallant Punjab after the \Vllr , 

You made gallant Punjab crawl on its belly. No self-respecting Indian will 
ever fight for you for having done this injustice to the gallant Punjab. 
Now, you say that the Punjab wants such obnoxious measure as this. If 
you take a plebescite or referendum in the Punjab you will see that 99 
per cent. of the Punjab will say nay to it. The indecent haste with which 
you have thrust the Bill on t.his House and want to pass it shows you are 
afraid of a national plebescite. You deny our right to vote on a future 
war, but you want our vote to pass this Bill. You have given two crores 
of rupees to the British army in India and now you want us to make 8 
present of this Bill to the distressed a.nd oppressed a.nd compressed 
801diers of the Indian army h ~  Are you justified in doing it' Are 
you justified in insulting us and, at the same time, asking our support t(J 
this Bill , You talk of loyalty. How on earth can we be loyal to YOll 
for having insulted our manhood not on one occasion but on several 
occasions' The other day you took objection to some of ulJ saying tha1 
the British Empire is like an old woma.n. I happened to see a r t ~ 

the other day that in the year 1857 when India was waging a war oj 
independence, otherwise called the great Indian Mutiny. the ilnglish liOI 
was falling upon the Bengal tiger. Now :what is that lion doing' It il 
no doubt a lion, but it is blind and is groping in the dark. What is i1 
doing in respect of its foreign policy' What has it done to the rape oj 
Abysainia. Have we forgotten Hoare's speech, Hoare-Laval agreement an< 
your aubJilequent raising of the .sanctions' Are you· justified in doing al 
that, Your foreign policy is one of vacillation and oscillation. As regard 
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India what h ~ you done? In India 90 per cent. do not know what a 
~ meal a day IS, and yet you are giving your British armies a fifth meal, 

which you are not ashamed to take. Some of the Members on the Official 
Benches and others were questioning the efficacy of non-violence ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member ought to address the Chair. 

Mr. It. S. Gupta: I can understand ..... . 
Mr. M. S. hey : You address the Chair, but look at us. 

Mr. K. S. Gupta: If the Ataturk does not believe in miracles, at 
least John Bull should realise that" the days of miracles are not yet gone.". 
It was asked where is Indianisation in the army, when there is no army' 
I am not afraid, if the army is raised from India. I depend on my \\eapon 
of non-violence: I depend on my weapon of truth. Every Ulan and 
woman, old and young, will stand to the last to fight for the freedom of 
India ; and if every Englishman is to leave India tomorrow, We will not 
be sorry and we will not be the poorer for it. The other day a magis-
trate of the gallant Punjab, no doubt a very costly hireling, came and 
brought a message of peace and good-will from the badmashes anu rowdies 
that they are ready for war. He has now appealed to his co-religionists 
, The Muslim League " saying that certain people are very anxious for war 
in order to get proper prices for their goods. During the last war they 
had proper prices : subsequent to the war it is the British Government 
that is responsible for the low prices and the low standard of living in 
India. It looks as if they are afraid of the masses and they encourage 
them in their clamour for war : but if such a war is waged, British im-
perialism will know its position by and by. Mr. Jinnah said that he was 
joining hands with the Government only because he chose the lesser evil: 
I suppose he sees something very bad when he says this is the lesser evil : 
but he still says he supports this obnoxious Bill with its intolerable aud Ull-
warranted penalties. He further says he is not going to cut his nOSe to 
spite his face. What else is it? 'Eyes have they, yet they see not.' I 
can only say that it will be too late for him to see that his nose is cut in 
spite of all his earnestness to save his neck. As for the legal position, no 
doubt the Honourable the Law Member had a very easy delivery the other 
day without any pains or labour ; but his judgment was questioned by US 
on this side, by a redoubtable lawyer and supported by another redoubt-
able lawyer on the other side. If it is a judgment, we know that there is 
always a higher authority-the country, and let it be taken to that. We 
may see that there the law does not hold good and the decision may be 
reversed. Such a costly hireling a'> the Law Member had to cOllie to the 
rescue of the Government to say that such a law is absolutely essential for 
the creation of a new crime befitting the imagination r.f the Government. 
Do you deny our right to say whether the future war sho,uld be fought or 
not and whether we are willing to partake or not' For Instance, you see 
at Geneva the Right Honourable Mackenzie-King saying on Tuesday, the 
29th September, 1936 : 

"  I have in mind our experience as a member of the British o o ~th of 
Nations. The nations of the British Commonwealth are held together by tIes C!f 
!riendship, by similar political t t~ o ~  .and by o ~o  attarum:?nt to democratic 
Ideals, rather than by commitments to Jom together m war .... 

"  I have in mind our experience as a member of the British Commonwealth of 
Nation!." 
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We wanted you to treat us as your friends, but yon scoffed at us and 
you have treated us as helots in our own country. The political institu-
tions of England are ditferent from the political institutions of India. 
Bere our political institutions are an apology to those of England . 
.Have we the same democratic ideals' I I8Y no, an emphatic no. We 
want independence, but you want to suppress the very idea of indepen-
dence in our mind, and you want us to commit ourselves to any war -that 
.may be fought at any time, at any place, on any occasion, _ and on any 
aecount. Is this right , 

The Canadian Representative says : 

"The Canadian Parliament reserves to itself the right to declare in the light 
~  the eireumatanees existing at the time, to what atent, if at all, Oanada. will 
participate in conlliets in which other members of the Commonwealth may be 
-ellg8.ged. , , 

Now, Sir, we have been under your suzerainty for over 150 years, 
and for having served you so faithfully and loyally, what has been the 
return to us! We have been treated as slaves. Is this the present to 
-our D1anbood and to the gallantry of th·e gentlemen of the Punjab on the 
-other side? No, Sir, I ask you to take into consideration all the services 
that India has rendered to the British Empire all these years to make you 
stand erect in the comity of nations and we ask you seriously to consider 
where would you have been but for India and its co-operation to you in 
times of need. 

Now, Sir, at the same Conference His Hig-hness the Aga Khan said 
this: "A wise man learns from the past ; he does not let the past 
master him". What does the Honourable gentleman say the other day 
with regard to Palestine? "We know now what is going on there, and 
-yet we do not grow wiser." Mr. Jinnah might not see the ditference be-
tween an Indian of 1914 and 1938, but I see tire difference between Mr . 
.Tinnah and Maulana Shaukat Ali of 1916 and 1938. It is my great misfor-
tune, and'it is the misfortune of my country that we should have people who 
ehange their coats so freely. His Highness the Aga Khan further says: 
" Follow the right as we see it." Now, do you see that we have the 
absolute right to decide whether the impending war is to our advantage 
O()r disadvantage T 

Lastly, Sir, I would say that the day of judgment is drawing nigh, 
-and they will have to answer for their sins of omission and commis-
sion. 

Mr. President (The Honourable Sir Abdur Rahim) :  I understand 
Mr. Satyamurti wishes to speak: . 

Mr. B. Batyamurti: After Mr. Abdur Rasheed Chaudhury has 
spoken. I shall speak. 

Mr. President (The Honourable Sir Abdur Rahim) :  I don't think 
that was the arrangement that was presented to me. 

The Assembly then adjonrued for 'Lunch tlll Half Past Two of the 
~  . 
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The Assembly re-assembled after Lunch at Half Past Two of the 
o~  Mr. Deputy President (Mr. Akhil Chandra Datta) in the 
ChaIr. 

Maulvi Abdur :Rasheed Chaudhury (Assam: Muhammadan) : The 
o r ~t h~  ~o  out triumphan.t in So far as they have successfully 
pIloted thIS Bill wIth the help of theIr supporters but the fact remains 
~h t ~h  Bill will be considered as one of the worst measures ever passed 
In thIS House. We have seen how Government can still exert their 
influence and can arrange pacts witJl individuals and groups in order 
to g!lin their objects. So long as this state of things continues, I am 
afraId all t ~  about the self-determination of India by different groups 
would remaIn as tall talk and nothing else. The Government Mem-
bers must be amusing themselves and saying 10 themselves that so far 
as the Swaraj of India is concerned, Delhi hinoz dur ast. . 

Sir, I now eome to the Bill itself. It is a plain fact that the Honour-
able ihc Defence Secretary could not make out a case for bringing in So 
Bill of this kind. It has been admitted even by the Leader of the Muslim 
League Group that no case was made out. The Honourable the Defence 
SE,'cretary said something which I believe has been contradicted by Khan 
Bahadur NUr Muhammad. The Honourable the Defence Secretary said 
that there was a dearth of recruits, although he did not say by how 
much, or by what percentage the recruitment has fallen short. The 
Honourable the Khan Bahadur said that in the Punjab he has it in his 
experience that people are anxious to enter the army and there are any 
number of recruits available. Reading the statements of those two 
gentlemen, one comes to the conclusion that either the one or the other 
or both must be untrue. Then the Honourable the Defence Secretary 
could not show that there was any urgency for a Bill of this nature. 
He did not spe'ak a word to show that there was any such urgency. In 
the face of this I fail to understand why this Bill is being rushed thro:lgh 
so hurriedly without following the normal procedure, namely, sending 
it for eliciting public opinion. There were two or three motions for 
eliciting public opinion. Of course, one was for postponing it for a 
iong period, perhaps sine die, but the other one was not like that. That 
wanted only two months' time and it was proposed that the Bill should 
be circulated for eliciting publie opinion by the 31st October, 1938. The 
purpose of the Bill wouid not have bel'n defeated if the ordin.ary prf\. 
cedure, namely, soending the Bill for eliciting public opinion, had been 
followed. So far as the supporters of this Bill are concerned, one cons-
picuous thing appears to me. I do not rememb?r to have .heard ro~ 
any of the supporters of this measure about the alms and obJects of thIS 
Bill. The Honourable the Defence Secretary is quite plain in his aims 
and objects. He has not put in his aims and o ~ t  inadvertently ; he 
has put them in wilfully and the Statement of ObJects .and Reasons says 
that this Bill is intended to get recruits for fightin[!' the battles of the 
British Empire and not of India. Such being, the case, I do not under-
stand why a message as suggested by the Leader of the Muslim Group .... 

Iyed Ghulam Bhik Nairang (East Punjab: Muhammadan) : Leader 
of the Muslim Le8&ue Party. Be respectful. 
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Kaulvi Abdur Rasheed Chaudhury : Thank you. Why a message 
as suggested by him cannot be sent to the country,-

" Here is a measure. The Government want reeruits for fighting the battles of 
the British Empire and not of India. I am to tell you that it is your option. If 
you like, you may join ; if you do not like you may not join." 

I do not see ,,"hat harm <'an be done in issuing such a message like 
that. More than one supporter of this Bill has said that they have pre-
ferred the lesser of the evils. W cll, Sir, if that is so, if actually that is 
the fact, I think they have done well, but let us sce whether that is the 
fact or not. The Bill is going to be passed, there ilS no doubt about 
that. After those amendments have been passed the Bill has been 
reduced to something with which the Government side will not remain 
satisfied. If my Honourable friend, Mr. Sri. Prakasa, goes to the 
Punjab and preaches to the people that they should not je>in the army 
which is intended to fight the battles of the British Empire, the police, of 
course, will take notice of it and will send it to the Punjab Government. 
But I dare say that Sir Sikandar Hayat Khan for the sake of his exist-
ence will be able to ..... . 

8yed Ghul&m Bhik Na.irang: I protest against any remarks against 
an Honourable Minister who is not here to defend himself. 

Maulvi Abdur Rasheed Chaudhury: I am thankful to the Honour-
able Member. I say the Punjab Government. I do not think that the 
present Punjab Gi>vernment for the sake of their very existence will 
dare to take a step against my Honourable friend, Mr. Sri Prakasa. 
Syed Ghulam Bhik Na.irang: Then do not worry. 
llaulvi Abdur Basheed Chaudhury: So far as the Government are 

concerned, they have simply been deceived ; they won't gain anything 
by this measure. So far as the people of the country are concerned, 
I agree with my Honourable friends. the supporters of this measure, 
that they have mitigated the rigour of the Bill, but wheth-er by doing 
this they have mitigated the evil is the point to be considered in this 
connection. What will be the effect of this Bill. By having a measure 
like this passed the Government have not been able to gain anything. 
but their supporters are forcing the Government to bring in Ordinances 
in order to gain the object for which they intended this Bill. If that 
be so, I should say that my Honourable friends have preferred the 
greater of the two evils and not the lesser of the two. 
Now, Sir, let us see what is this Indian army for which these recruits 

are ~t  I need not go into details. My friend, Dr. Deshmukh. 
gave a concrete example yesterday that in the Indian Air Force out of 
2,000 officers only three are Indians. My friends will think within 
their heart of hearts what support they are giving to this Government 
for the interest of India. Now, as to the use of the Indian army in 
future, I gave an example the other day of Jallianwala Bagh and Kulcati. 
My friend, Maulana Zafar Ali, said in his speech that Government has 
chanj!"ed its attitude. I wish that was the case but neither the Defence 
Secretary nor the Foreign Secretary said a word about the change. We 
find that the policy of the Government is just the same. We fiild they 
are killing the innocent Arabs day in and day out for what cause-because 
they do not like the partition of Palestine. We tind the British army is 
killing innocent Muslim brethren in Waziristan by bombs and what for-
because they do not like to be subjected by this British Government. I 
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must say that the policy of the Government has not changed and it cannot 
change, So far as I. have been able to see all these years. When the 
Leader of the Mushm Group was telling this House that he has in his 
possession a weapon by which he would paralyse this Government if the 
army is used against India's interests, I asked him to explain what he 
meant so that the public may know. Secret or no secret in a measure 
like this, the House should not be put in confusion. Ii anybody has 
got a weapon he should plainly tell the public what it is. Sir I had no 
mind to speak on the third reading but after hearing the ~ h of my 
friend, Mr. Siddique Ali, I was tempted to speak. He told the House 
that if the majority party recognjse the Muslim League to be the sole 
spokesman of the Mussalmans, then he is ready to co-operate. The 
grievances of the community and the remedit's have been rightly and 
aptly put by the experts like Mr. Jinnah in his 21 points. It is only 
the experts who should handle these delicate matters. This is not the 
-only grievance that the majority party does not recognise the Muslim 
League as the true representative of the Mussalmans. I, for myself, 
shall be satisfied if the majority party accepts all other demands und 
rejects this demand. The time is coming and the whole of India is 
watching what is going on between the Leader of the Muslim GToup 
and the Leader of the Majority Party. The country is watching with 
intt'rest what we are doing here and you soon have to give an account of 
this to the country. I am awfully sorry that the Government are still 
in a position to create their Mir J affers and Mir Sadiks. As long as they 
will be able to do this they can say: 'Hurrah, we are in India for ever, 
so long as these men exist '. Sir, that is what I wanted to say. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Mr. Satyamurti. 
May I hope that you will not be very long? 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): 
Mr. Deputy President, I really want to make a very few points at the con-
clusion of this long-drawn debate. The first point I want to make is that 
Ithe Punjab Government, .as a Government, have not addressed the Govern-
ment of India and asked for this Bill. I make this statement. with a full 
sense of my responsibility from my place in this House. I challenge the 
Government to produce the document or the despatch or the letter from 
the Punjab Government in which they have asked for this Bill. I suggest 
that this is a conspiracy between Sir Sikander Hayat Khan, His 
Excellency Sir Henry CJ.'IaJ,k, and His Excellency the Commander-in-
Chief. My second point is that when you are going to legislate on  a con-
current subiect like this-and I submit it with all deference to my esteemed 
friend, the Honourable the Law Member-you ought to have placed before 
the House the opinions of all Local Governments. You have not done so. 
My third point is that the amendment which the Go"\'ernment have now 
accepted and the House has passed, leaving it to the Local Governments to 
enforce this Bill as and when they require it, knocks the remaining 
bottom out of the case of the Government if ever they had any .. They 
came to this House, as you will remember, Mr. t~r President, with this 
statement that this Bill shall come into force in the Punjab at once, md 
both the Defence secretary and /the Honourable the Home Member, I 
believe, Raid that the evil is rampant in the Punjab and it ought to be 
checked immediately. Now in order to get a few votes, you have now 
gone back on your own Irtatement. Sir, I have seen this Government' at 
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work for four years, but I have .Dot seen M more humilia.ting position in 
which the Government has placed itself, when it came a. week before and 
said that the Punjab was the place where they wanted this Bill at once, 
and a week later theY' collapse on that very issue and say, "we do not 
want it for any province, let them enforce it as and when they want it." 
The simple point is this. The Honourable the Defence Secretary wants 
a Bill ; he does not want his Bill ; it does not matter whether iIt satisfies 
his objects or not; let him have his paper victory. 

The next point I want to make is this. The Statement of Objects 
and Reasons stated with great eclat that they are going to punish activities 
dissuading would-be 8Oldien; from joining in any war in whieb ithe 
British Empire may be engaged ; but, I think, I am right in saying that 
every elected Indian Member of this House has told this Government that 
when the next war eomes the Indian Army will not participate in it, 
unless we decide to do so. This Bill, apart from its stated Statement of 
Objects and Reasons, is really an attempt to get the vote of this House in 
favour of India's participation in England's next war in order to impress 
Hitler, Mussolini and company. The Government will not walk away 
with that; even Reuter's ingenuity cannot prevent Germany, Italy and Japan 
knowing the real feelings of this House. Those eountries' representatives 
are here, and in Simla and about this House. They have heard -all the 
speeches of all the Indian elected Members and these speeches have warned 
Great Briltain, even from those who support this Bill, that when the next 
war eomes, we will not take part in it, unless and until we decide that it 
is in our interest. Therefore, Government are not getting the object with 
which they brought forward this Bill ; they brought in one Bill, they are 
getting another Bill, and I wish them the joy of this pyrrhic victory. 

So far 88 the subject of concurrent legislation is concerned, I have· 
re-examined the matter, in the light of the observations of my distinguished 
Leader and of the equally distinguished Law Member; and I want to sub-
mit to him and to the Government that ,'there is at least a pnf114 facie case 
for saying that this is subject of criminal law, affecting as it does nobody in 
the Indian defence forces, since the instigator is an ordinary citizen and 
the instigated is an ordinary citizen, since the dissuador is an ordinary 
citizen and the ~  is an ordinary citizen, and none of them is a 
member of the defence forces. Therefore, it is simple and pure 
" criminal law " not touching His Majesty's forces, and I submit that it 
does not come under the Federal List. Assuming for argument's sake 
Uurt we are. ro ~ and the Honourable the Law Member and the Honour-
able the Leader of the Muslim League are right-I need not ~ t o  that. 
-1 suggest that there is one section in the Government of India Act, 
aection 213, which ought to be availed of. When any such queStion arises, 
the GovernQr General OUl!'ht to refer this question to the Federal Court 
end get their opinion. The Federal Court is not now over-worked ..... . 

An Hon01U"ab1e Member: They have no work at all. 

11&. 8. 8a.tyamurti: I suggest to the Government that they are 
Bhirking their duty and not availing themselves of tlMl expert advice of 
this Statutory Federal Court ~ for, after all, 'Mr. Deputy Presid:ent, 
whatever we may do with this Bill, if and when Federation does ·come, the 
relations between ·the Federal Gdve'rnmeB.tand the Provinces will :nave to 
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be ~  very. tactfully and delicately. And, in regard to a concur-
rent subJect,. I ~ h to lay o~  ~h t we ought n(}t to rush in, unless at 
least the ~or t  of the Provlnelal Governments want it. In this case, 
I assert agam that no Local Government as such has wanted this Bill 
we ~ t  if we want. unif(}rmity, or at the request of two or mar; 
ProvincIal GovernmeIl;ts or If ~h r~ is a supreme all-India purpose to 
be served. The fact IS thait Sir Slkander Hayat Khan one fine morning 
gets up and thinks that recruitment may be stopped and so he says 
"  I want the Bill" and the Government of India says: " yes". It o~ 
seem to me, ~ r  'l:h'at, in a matter of this kind, we are being rushed and 
we are ~t h h  an unhealthy precedent for the future in the matter 
(}f the relation of the Federation towards the provinces. 

As far as Ithe case for this Bill is concerned, the Honourable the 
Leader of the Muslim League said that when be heard the Defence Secre-
tary, he thought he had not made out his case but that our speeches made 
out a case for him ..... . 

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban) : I do not 
thjnk that is quite correct, Sir. I said that when the Member in charge 
finished his speech, naturally I was not satisfied but that when the other 
speeches were made, particularly, the Honourable the Home Member's 
speech, I came to the conclusion that a prima facie case had been made and 
I said that if there was any doubt at all left, that doubt of mine was 
removed because of certain speeches that were made. 

Mr. 8. Satyamurti: I accept that correction. If a doubt were there, 
he would not have vojted with the Government, but the doubt was removed 
by various speeches of ours. Sir, who wanted the s'Oldiers to mutiny' I 
deny, emphatically'a,nd categorically, that any Member of this Honourable 
House has ever said that we want soldiers and sailors to mutiny ; We' ba'\!e 
too much respect for the safety and independence of our country to 
encourage anY' soldier or sailor to mutiny 01' to 'be insubordinate. Sir,. 
there is no use taking one sentence and then building up a case for yOll1r-
&'elf. I ask my Honour8,ble friend, the Leader of the Muslim League, to 
believe me when I say that we do not want mutiny or insubordination ill: 
the Army. Therefore, there is no case for this Bill. 

Then so far as the evidence for this Bill is concerned, no speeches 
have ~ produced at all. The Honourable the Home Member's speech 
was referred to. I look upon that speech as a very plausible, careful, and 
inoffensive One. I have no quarrel with the form of it. But, apart from 
giving some staggering numbers, I maintain that no speech has been: 
placed yet before this House to convince any reasonable man that any 
attempt has been made in certain speeches to commit these" offences :' 
86 it is made out to be. Therefore, I suggest that so far a..c; the case for t~ 
Bill is concerned, it is gone ; and so far as the acltua! o t ~ o~ the Bill 
are concerned you are creating offences of acts which DO CivilIZed Gov-
ernment oughi to create. As our Leader said, we must have the liberty 
to go and tell our fellow-citizens, " do ~ join. ~r r  ~  do not 
be willing cannon-fodder for :England s ImpenahstIc ventures . 

Sir, I was highlJl" flattered t ~  when the Leader o~ the ~ 
League did me the compliment of taking my speech and takIng my SIX 

pomts one by one and saying one after the other, U I entirely ~r  
Si!', I have fIOmetimm beard it said that in law courts jildges occ8SlonalIy 
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say : "judgment for the plaintiff, decree for the defendant". Sir, I 
find the Leader of the Muslim League has given all his arguments in my 
favour, and all his votes in favour of the Governmenlt. That is a dilemma 
which I want him to enjoy himself in ; but I want to warn him that, after 
the Bill becomes law in the Punjab if it does, if he m-akes a speech such as 
he has done in this House and in spite of the fact that he is Sir Sikandar 
Bayat Khan's friend, he will get one year ! 

Then, Sir, he asked us one rhetorical question. He said: "Yes, I 

3 P.lI. 
want all these reforms. I want the Indian army to be 
I.ndianised. I want a Defence responsible Minister. I 

do not want to take part in all this, but wby vote against this Bill "t 
Is that a  " lever" T I am not a mechanical engineer, but may I ask my 
distinguished friend whether his speaking for me and voting for the 
Government is a lever at all. My lever may not be powerful, but it is alt 
least a lever. His attitude is calculated to encourage the Government to 
go on in their present ways. It is not right for him to say that my lever 
is not a lever. He is too much of a Parliamentarian. We ought to know 
better. Why are Government so anxious to get this Bill through' 
They know better than he the value of the vote of this House. That is 
why they are here constantly and that is why they readily accepted all 
his amendments. I do not know if Mr. Ogilvie even read those amend-
ments. They were all simply moved and accepted by Mr. Ogilvie. The 
House never discussed them, and nobody understood what was in them. 
It is a kind of thing which I have not seen or heard of in any parliamentary 
House at all. No attempt. was made to take the House into confidence 
and to argue the pros and cons of any amendment. 'Anything for your 
vote ; let me walk away with some kind of Bill '. That was the kind of 
transaction which I witnessed yesterday. 

I suggest to the Honourable the Leader of the Muslim League that 
their voting with the Government on this Bill will not save them when the 
time comes. My friend said, we will' paralyse them. I am ~t a doctor ; 
The Honourable Dr. Deshmukh is. I do not know how paralysis is 
produced. But I know this that if you feed your patient with good food, 
tonics, exercise, pleasant walks and always flatter him and keep him in 
good humour, paralysis and he will remain far apart. 

Dr. G. V. Deshmukh: Paralysis in theBe circumstances will be 
imp09Bible. 

1Ir. 8. Satyamurti: You have the expert opinion of the Bombay 
Doctor, my esteemed friend, Dr. Deshmukh, that paralYJ'Jis in that case is 
imp088ible, but somehow or-.Qther, by their intellectual legerdemain, the 
Honourable Members of the Muslim League have persuaded themselves 
that, whiie they will now vote for this Bill and help recruitment and ~o  

genuine speeches in the exercise of the right of freedom of speech, they 
will be able to say when the time comes to the Defence forces that 
, you shall not fight for others, but fight for your ~  country '. Sir, 
when actually the Frontier operations are going OD, I want Ito attribute 
no motives,but my brain reels at ~h  J'Jpeeches 'of some of the' friends of 
the Muslim League, when they say :., 1$ We do not want bombing in the 

'. 
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~ t r but ~ ~ vote for ~ Bill ". It is going on, and yet the,.. 
will vote for this ~  I should like them to solve this dilemma for them: 
aelves. 

As far 88 Palestine is concerned, their hearts bleed for the Palestine 
Arabs, and we know ~h t ?s happening there. Day after day, the .Arabs 
and the Jews are beIng killed and murdered, and yet, when something 
happellB, they will get up and say to the Government of India ' Stop , 
and they will stop! That is childish. No responsible House can agree to 
a ~~  of this sort on this Bill. I have ill my possession telegrams from 
the Ahra.rs and other MussalmallB. I have also got telegrams from the 

t ~  and, as my Leader reminds me, from the Muslim Students 
Federation. They have all asked us to oppose this Bill. (Ironical 
Laughter from the Muslim League Benches.) I know this laughter. At 
a time, in England, when they had Protestants, Dissenters and various 
other dissentients, one lady told some friends :  " My husband and I are 
the only two Christians left in England, and lam not so sure of John 
either". I know my Mussalman countrymen better than you do. I 
know the Hindus and the Mussalmans. You. may join with Gover-nment 
and help them to carry this Bill, but the days of reckoning are not far 
off. (Cries and Interruptions.) I am not yielding to these cries. 

The Honourable Sii-Muhammad Zafrulla.h Khan (Member for Com-
merce and ~ o r  : An Honourable Member wishes to raise a point of 
order. 

Seth Haji Sir Abdoola Baroon (Sind: M.uhammadan Rural): 
Sir, I rise to a point of order. The Honourable Member is addressing the 
Muslim League. I want ~o know whether you will allow us to give a reply 
to the Honourable Member. 

Mr. S. Sa.tyamurti : It is not a point of order. I am surprised that 
the Leader of the House was ort ~ such a point of order. 

The Honourable Sir Muhammad Za.frullah Khan : Sir, I must protest 
against that remark. All that I said was that a Member wanted to raise 
a point of order and that the speaker ought to give way. I should like to 
know whether Mr. Satyamurti differs from that position. 

:Mr. S. Satyamurti :  I do not. But, Sir, I merely want to point out 
this. So far as Palestine is concerned, when the ~ war breaks out 
tqere and Indian soldiers are sent out to shoot down. the Arabs in 
Palestine, what are my friends going to do , Let them_face a Palestine 
Conference, if 'they dare. 

Sir I want to conclude on one note. I said that the British Empire's 
~r  will mean happiness, peace, and prosperity to the world. I 

W88 provoked into that statement by t~  Honoura?le the ~ ~  ~ 
tary, 's rhetorical statement : 'What WIll happen If the Bntlsh EmpIre 
disappears'? Let me make my position ~ r  I have no use for ~  
Imperialism, British, German, French, t h ~ J aPhane.seI or even Indian. 
although in some of my vain moments I imaglDe t at may conquer 
Enf!'land and sit on those T'reasury Benches and face all these gentlemen 
on these Benches and teach them how to treat the Opp08ition. I would' 
like to have that power at least for the purpose of showing them how to 
L290LAD B 
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govern a cowrtry better than ~~  are ~ r  men. I am ~ all 
Imperialism and I want the British Imperlahsm and all other Impenalisms 
to go . 

. Dr. Sir ZiauddiD Ahmad (United Provinces Southern Division.,.: 
Muhammadan Rural) : Question. 

Mr. S. Satyamurti: You may question me, because you do not kno\v 
me and because you are so much an Imperialist yourself that you cannot 
understand me. So far as I am concerned, I am a profound and con-
vinced democrat. I believe in democracy ;  I believe in human per-
sonality ;  I believe in human equality. Therefore, let me not be mis-
understood. 

My friend, the Honourable the Home Member, in spite of his somewhat 
conciliatory speech, tried to make fun of non-violence. I beg of him not' 
to do it. After all, today there is peace in India because of MaheJtma 
Gandhi's cult of non-violence. I think he knows the Mahatma, and I 
would ask him. not to make fun of it. He said-and so far as this state-
men:t is concerned, I think he ·was right-that God is on the side of the big 
battalions. The British God always is. But, so far as non-violence is 
concerned., it was not on the side of the big battalions at all. During the 
ci"il disobedience movements when men. women and children were beaten 
like dogs in the streets of Bombay, caicutta and Madras, when your 
brutal policemen beat them with their Zathis and when we ~ h~ 

there was not one exhibition of violence On our part. The battalions were 
all on your side, non-violence was on our side. Therefore, this perpetual 
problem will always remain. We want to arm ourselves, we want 8 

national army to defend our country and to enable us to attain our 
freedom and then to act as a force on the side of unive1'll&1 peace. That 
is what the League of Nations was founded for. That is what President 
lloosevolt wants to do. A free and self-governing India will be able to act 
as a powerful fa6tor in favour of world peace. 

To sum up, Sir, there is no case made out for this Bill, no speeches 
have been produced, no arguments have been advanced in support of the 
Bill, no figures have been given to show that recruitment has fallen on 
account of any propaganda, no Local Governments have asked for the 
measure, and we are now asked to abdicate our function, and to ask other 
Legislatures and Governments to enforce it. In these circumstances, Sir, 
I think the House ought to say that we reserve to ourselves and to our 
~r  the full civil liberty of preaching to our people to be self-
respectjng and not to sell themselves as cannon fodder or as mercenaries. 
That is the kind of thing which this BilI seeks to punish. 

I want to remind the House that those who do nm vote with us against 
the Bill-I will not use the words which my Honourable friend, the 
Leader of the Muslim Group, complained of-I will tell them that this 
country is bound to attain her freedom sooner than you imagine. When 
a great people make up their mind to obtain freedom, there is no power 
on earth. no not even Great Britain, nor even the Muslim Leaguc.-
which can Rtand in our way. This country will obtain her freedom. 
When after 20 or 30 or 40 yeai'll hence, our children and our children '8 
children will be talking of these days when we were slaves of England, they 
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~  ask themselves what their fathers and forefathers did in ·those ~  
F or God's sake, please do leave them the heritage of saying: ' our fathers 
and forefathers fought a good non-violent battle for the freedom of 
India' : but do not leave them the ugly h ~ t  of saying that their' . 
fathers or forefathers voted for this despicable Bill. Sir I oppose this.; 
Bill. ' 

Mr. Muhammad Na.uman (Patna and Chota Nagpur cum OrIssa: 
Muhammadan) : Sir, I had no desire to take part in this debate at this 
fag end of the day, but the onslaughts which have been hurled at my 
PRrty, the :Muslim League, compel me to take part in the way of a· 
reply Ul; to why we, the :Muslim League Group, thought it more reallon-
able to be a party to the passing of this Bill. I think the C.mgrp.ss 
Party ought to hj8,ve congratulated us for having lessened the l'igoll1's 
of the Bill by a few important amendments, as the Honourable Mem-
t~  Dr. Deshmukh, himself accepted a few hours before. 'the Bill 

~ much worse without our amendments. We explained the posi-
tion to the Government and the Government, after due considcration, 
thonght it advisable and necessary to accept the amendments sug-
gested by our Party, and so they did. This was the best we could do, 
and our distinguished Leader, the Honourable Mr. Jinnah, was cer-
t;.!inly Ct)rrect in saying that he chose the lesser of the two evils aml 
that was why he agreed to support the Bill provided our amcndmellts 
were accepted by the Government. Do Honourable Members of the 
Congress Party realise what would have been the position if this Bill 
lwd been rejected T The Government would have enforced this 

~ r  by certification. In that case, th~ BiU w:ould have been 
placed on the Statute-book with the same rigours containing the same 
drastic clauses as were originally introduced. If our Congress friends 
agree, as the Honourable Member, Dr. Deshmukh, of the Congress 
Party has agreed-that the Bill has been made less harmful, then the 
Congress Party ought to congratulate the Members of the Muslim 
League Party for having blunted the edge of the weapon, although we 
were not able to remove this obnoxious weapon altogether. 

My Honourable friend, Dr. Deshmukh, then said: "Oh! yes, 
death was inevitable, but why commit suicide T". There is no ques-
tion of committing suicide at all. The only position according to him 
is this that if you cannot improve the condition of your patient satis-
factorily, you must kill him .. Probably Dr. ~ h ~ ~ r ~  in 
his medical profession is that If he cannot cure dIsease, he WIll kIll' the 
patient. 
Dr. G. V. Deshm.ukh (Bombay City: Non-Muhammadan Urban) : 

No, no. 
Mr. Muhamma.d Na.uma.n: However, I must confess my ~  of 

surprise, when the best h o~  of t~  o~ r  Party like my 
Honourable friend Mr. SatyamurtI, who Just saId that the Congress 
felt so much for 'the Arabs killed in Palestine, and for the frontier 
tribes killed in Waziristan. He probably thinks ·that we do not feel 
so much. In our speeches we have deliberately said t~t o;ur feel-
lings have been and what they are. The. ort ~t  pOSItion IS that, 
in all the provinces where the Congress IS o rr ~  there are com-
munal riots. Fortunately, or unfortunately, that Iii! the outcome of 
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tlie responsible Government earried on in the seven Congress provinces. 
t ~r  day we hear of communal .riots. In. the province of Bi.har, 
where I come from, every day Muslims are killed on ~ o t of nota. 
The Congress do not care to feel for them, but they feel for our 
brothers outside! When a member of the Muslim community is shot 
down, the Congress Government think that no harm is done. In Jub-
bulpore, murderers have been allowed to go seot free. Congress Mem-
bers do not feel for them. 

AD Honourable Jlember: Who caused the riots' 

lIIr. Muhammad H&uma.D: Certainly the Congress used to say 
that there was the third party in the bargain, and that was why these 
clJmmunal riots occurred. But my unfortunate experience in Bihar, 
where the Congress Government is ruling for the last eleven months, 
is that there have been many more riots during the past few months 
of the Congress rule than there were ever before. I think my Honour-
able friends who come from Bihar will bear me out. When my 
Honourable friend, Maulana ~ r Ali Khan, was telling some bare 
truths about the Congress Imperialism and oligarchy, my Honourable 
friends of the Congress Party were very much annoyed. May I request 
them to examine the treatment meted out to Mr. Shariff, ex-Minister 
of Central Provinces, and also the treatment meted out to Dr. Khare Y 
These are outstanding instances of the way in which the Congress 
oligarchy, or, as it is called the" High Command ", has been beh.!l· .. iug 
with this country and her people. 

Another position which has been taken up by my Honourable 
friend, Mr. Satyamurti, just now in his speech is that the o r ~ 

Members alone are the champions of democracy. If this is the speci-
men of democracy under Congress rule, then, may God save us from 
this democracy! This is a democracy of which nobody can be proud. 

Then, again, my Honourable friend, Mr. Satyamurti, has ~  

us just now of being proud of holding the ballljllce of power in this 
IIouse. Ever since we entered this House in 1935, we have always 
voted for what we conscientiously thought was the correct and just 
position. It is we that were able to create prestige in this House and 
enhance the prestige of the Opposition in the country. In spite of our 
best intentions all these years, we now find that our position is not 
appreciated. Of course, we do not care for Congress appreciation. 
We are responsible to our constituencies for the way in which we con-
duct ourselves in this House, for the way in which we speak in this 
House, and for the way in which we vote in this House, and our Muslim 
friends in the Congress Group know what their position is and we 
challenge them ....... . 

Mr ... Aaf Ali (Delhi: General) : Sir, I want to take up this 
eballenge ....... . 

Mr. lIIubammad If&1L1D&1l : I am not giving way. 

~  .. .&aa.f ~ : I want to explain, Sir, ....... . 

8ever&l Honourable lIIemben: Order, order. .J 
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1Ir. Deputy President (Mr. Akhil Chandra Datta) :  I should like 
t.o know if the Honourable Member, Mr .. ~  Ali, wants to raise any 
point of order. . 

Mr. )t Asaf Ali :' I wanted to put a question to the Honour,able 
.1[eniber through you, Sir. 

lItfr. Deputy President (Mr. Akhil Chandra Datta) : But if the 
Honourable Member in possession of the House does not give way, you 
cannot do it. " 

Mr. Muhammad N&1lDI&Il: Sir, I may say t~t I h/live tried to be 
as parliamentary as I can. If any Member really is offended with my 
telling the truth, unfortunately I C/lJDDot help it. ' 

I was just on this point, Sir, that we were accused by my Honour-
~ friend, Mr. Satyamurti, who spoke just before me, that we were 

proud of the position we held in this House, namely, that we were hold-
ing the balance of power between the Government and the COlLgress. 
We were never ~  like this before when we helpQd the Congress 
Party. I may assure my Honourable friends of the Congress Group 
once again that we will probably hold. this balance of power for all 
tintes to come in this country. The Leader of the Opposition, for 
whom I have the greatest respect, has told us that we can probablY 
be proud of this position for some time, ~ t I can assure him that, '8 
l.hp. biggest minority in this country, we shall hold this position for all 
time to come and be the decisive factor in all matters where there will 
be difference ; and we shall always support the righteous cause. 

Several Honourable Members : The question may now be put. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is ....... . 

Mr. M. 8. AIley: Sir, on a point of order, I submit t~ tt when a 
challenge has been thrown in a speech by a speaker to certain Muslim 
:Members of this House, is it not right that those Members should be 
given a chance to reply before closure is accepted f 

Dr. Sir Ziauddin Abmad : What was the challenge and to whom 
was it given , 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-
Muhammadan Rural) : Sir, on a point of order. The point in this dis-
~ o  is this. It is not a question of the last word at all. The ques-
tion is whether this is the proper time when the Chair should aceept a 
closure. I am not here to say that in so far as the actual subject of 
discussion is r o ~r  it would not be right for the Chair to accept 
closure at a stage like this. But the point that has now arisen is this: 
'If the last speaker had only confined himself to making any strong case 
'lor 'himself he liked,-good, bad or indifferent,-you would. have ~  
entitled· to accept closure. But you cannot allow closure lD the CIr-
cumstances in which he saLd :  " Muslim Members of the Congress know 
this and I challellge them to prove the contrary ". 

Mr. It A.. Jinnah : What was the challenge' 

Mr. Bhulabhai J. Desai : I have given as much as I was able to 
-"'1 
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Mr ... .A.. liDDa.h : Then, what is the point of order' 

Mr. Bhulabhai J. Desai: That is for the Chair to hear. 

Sir, my point of order on which .you have to give your ruling is this 
that it is quite conceivable that when there is a full discussion of a 
Rubject, it is entirely for the Chair to judge whether the discussion has 
been reasonable and full for the purpose of accepting a closure. But 
when, during the course of discussion, the last speaker deliberately 
throws out a challenge to another Party or a group of Members of 
Imother Party, it would be entirely invidious and improper for· the 
Chair to shut out and allow that challenge to remain unanswered ~ 

tlJe belief, at all events, of the kind that the challenge could not be 
answered. Even now, if the Chair decides against us, we certaiuly 
have the satjsfaction of knowing that we have an answer which was 
shut out. Therefore, I ask that the Chair ought not to exercise its 
discretion. 

Then, there is rule 58 to v. hich I shall draw attention. It was also 
referred to by my friend, Mr. Asaf Ali. 

1tIr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
a ble Member need not refer to that. 

1IIr. Bhulabbai J. Desai: Let me read it, Sir : 
,. When, for the purpose of explanation during diseullllion or for any other 

Bufficient reason, any member has occasion to ask a question of another member 011 
any matter then under the consideration of the Auembly, he shall ask the question 
through the President." 

You in your discretion disallowed the queStian. That may well 
be, though I respectfully would have submitted then, as I respectfully 
submit now, that it is a proper question to be put. But out of deference 
to yoor ruling what we ask is that inasmuch as that particular ques-
tion was shut out and inasmuch as the Member is willing and anxious 
to answer the challenge, closure should not be accepted. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Before I give 
my ruling ....... . 

[At this stage, Captain Sardar Sir Sher Muhammad Khan stood 
up to say something.] 

Order, order. When I am on my legs, no other gentleman should 
interrupt me. 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : Is he 
« gentleman, Sir T 

1tlT. Deputy President (Mr. Akhil Chandra Datta) :  I will call the 
attention Qf the House to the law on the subject which is o ~  is 
SLanding Order 34, paragraph 2  : 

" At any time after a motion has been made ill respect of a BUl promoted b7 
a Member of the Government, the Member may request the President to put the 
question, and unleBB it appears .... • • 

Mr. ][. Ahmed : That does not apply. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Mr. K. Ahmed 
should know that this is not the way to proceed in this House. 
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Oaptain 8&rda.r Sir Sher Muh&mmad Khan: He is not a gentle-
man, Sir. 

Mr. Bhul&bha.i J. Desa.i : Sir, On a point of order. The Honourable 
Member must withdraw that statement that any Member of this House 
is not a gentleman. 

The :lIonOlU'&ble Sir Muba.mma:d Za.frul1a.h Kha.n: But Mr. K. 
Ahmed said the same. . 

Ifr. Bhulabhali J. Desa.i: I would hllve ta.ken objection if I had 
heard it. 

The Honourable Sir Muhammad Za.frulla.h Khan :  I agree that such 
expressions should not be permitted and ot ~ Honourable Members 
should withdraw their expressions. 

Mr. Bhula.bhai J. Desa.i: Will Sir Sher Muhammad withdraw that 
word? 

Oa.pt&in Sardar Sir Sher Mub.mmad Kha.n: If he withdraws, I 
will also do it. . , 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
able Member must withdraw. It does not matter whether another 
gentleman made the same remark previously. The Leader of the 
House has frankly admitted that it is unparliamentary and should 
Dot be used. The Honourable Member must withdraw. 

The Honourable Sir M'UbaiIDmad, Za.frulla.h Kh.&n: Did the Honolll'-
able Member to whom it was addressed take objection Y 

Mr. Bhulabhai J. Des&i : It is the dignity of the House which was 
offended. 

The Bonoumble Sir M"bp:mmad Z&frull&h Khan: In that case, 
both of them should withdraw. 

Mr. S. S&ty&murti: Sir, I submit that objection to unparliament-
tary words cannot be taken long after the event. The objection must 
be taken then !l¢ there.··· 

Mr. Deputy President (Mr. Akhil Chandra Datta) ; Both Honour-
able Members who used that unparliamentary expression must with-
dr!lw what they sa.id. 

Oapta.in Sa.rda.r Sir Sher Muhammad Khan: ~ has said plaiD.-
.!y .......•. 

Mr. Deputy President (Mr. Akhil Chandra ~t  :  I have given 
my ruling and th.e Honourable Member must first ooey It. 

Oaptain Sarda.r Sir Sher Muhammad Kh.a.n : Sir, he must withdralV 
first. 

Mr. Deputy President (Mr. Akhil Chandra Datta) :  I still ask t11e 
Honourable Member to withdraw, otherwise unpleasant results will. 
fonow. 

. Oa.ptam Sarda.rSir Sher aubammad, Khan : Sir, he said first tJaat 
I am not a gentleman. 
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1Ir. Deputy President (Mr. Akhil Chandra Datta) : Will the 
Honourable Member withdraw" 

(Cries of .. Withdraw, withdraw.") 

Captain SardBl' Sir Bher Muhammad lDwl :  I am perfectly willinl 
to withdraw if he withdraws. . , 

1Ir. Deputy President (Mr. Akhil Chandra Datta) : No.; it is for 
the Chair to dispose of the other matter. My ruling is quite uncondi-
tional so far as you are concerned. You must withdraw. 

Oaptain 8a.rd&r Sir &her Muhammad DaD : On that aeBUrIDce I 
will withdraw. ( 

1Ir. Deputy Preaident (Mr. Akhil Chandra Datta): You mlllt 
withdraw unconditionally without any asiurance. 

Oaptain Bard&!" Sir Bher Muhammad lDwl: All right, Sir. I with-
draw. 

JIr. Deputy PreIiclent (Mr. Akhil Chandra Datta) : The other 
gentleman must also withdraw. 

Kr.lL Ahmed : This is a comedy of errors, Sir. I have not said 
~h  : 1 have not opened my mouth at all. I do not understand 
."hat I am to withdraw. .. 

1Ir. Deputy President (Mr. Akhil Chandra Datta) : I did not say 
that it was Mr. K. Ahmed: I said the other g.entleman who used that 
1lD.parliamentary expression must withdraw. 

1Ir. B. O. Cheder (Calcutta: Non-Muhammadan Urban) : Sir, 
I heard Mr. K. Ahmed use that expression: when o ~ o  wu 
referring to Captain Sher Muhammad Khan, he did say : •• Is he a 
,gentleman! ". 

Mr. E. Ahmed: Not at this stage: it might have happened 
about half an hour ago when somebody was speaking : that question 
~o  not arise now. 

Mr. Deputy PresideDt (Mr. Akhil Chandra Datta) : I cannot alloW' 
lhe time of the House to be wasted like this. Xr. K. Ahmed must with-
paw that expression immediately. 

Mr. E. Ahmed: Will you tell me what I should withdraw' I do 
1100t know. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The expJ:el-
sion : " Is he a gentleman' ". 

Mr. K. Ahmed : I have not said anything of the kind that he is 
~t a gentleman. 

1Ir. Deputy President (Mr. Akhil Chandra Datta) :  I have my-
self heard. Will Mr. K. Ahmed withdraw that expression T The 
JIonourable Member must withdraw that expression. 

1Ir. E. Ahmed: All right, Sir. I withdraw those words. But 
~  I bring to your notice that just now as we ~  sittiE-J., be sa!, 
as soon as you come out, I shall see you". ~  you wD,1 an()W me, ~ r  
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:r shall ha!e to substantiate the turbulent character of the man who haa 
~  ~ t  by the Government and if the Gdvernment are not 
~~~ o  for the ~  of a Nominated Member...... " 

. Mr. Deputy Pre8ulent ~  ~  Chandra Datta) : What is the 
p,omt of order:f ' .  , 
J 11 I {. ,  . ,', 

JIr. K. Ahmed: Please ~o  me, Sir. I know the rules. The 
man ~ th~ street g(lts protection under the sections of the Indian PeIlal 
Corle ; but hene there is a man telling me that he will assault me 'lis 
soon as I go oni of the Chamber .. _ . 

. Mr. ~ t  r ~t (Mr. ~  Chandra Datta) : If you want to 
r&18e a pomt of order, 1t must be m accordance with this Manual not 
otherwise. '  , 

Mr. K. Ahmed: I am entitled to get protection from the Chair 
and th~ Chair must listen to the point of or ~r I am raising. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Have you 
finished your point of order' 

l't.'I'..r. K. Ahmed: Give me a chance, Sir, and I shall finish. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : If you wa;tlt 
to raise a point of order, I warn you that it must be according to ih'e 
rule, and not otherwise. ' 
Mr. K. Ahmed :  I am speaking according to the rules. In accord-

ance with the rules and Standing Orders prepared by ros Excellenc7 
the Viceroy on the model of the Houses of Parliament .... 

Mr. Deputy President (Mr. Akhil Chandra Datta): Will you 
~~  sit down' ~t is not a point of order. 
,  ' 'Mr. K. Ahmed : If I cannot get the protection of the Chair inside' 
the Assembly .... 
1Ir. Deputy President (Mr. Akhil Chandra Datta): Even God 

does 1I0t protect one who does not know how to protect himself. Coming 
back to the original point of order, I was inviting the attention of the 
House, before I give my ruling, to para. 2 of Standing Order 34 which 
reads: 

•• At any time after a motion has been made in resped of a Bill promoted by .. 
Member of the Government, that Member may request the President to put the que.-
tion, and unless it appears to the President that the request is an abuse of the rulee 
'or these. ~t  orders, or an infringement of the right of a reaaonable debate, the 
PrOilident shall then put the question." 

There are two cases where the President should not put the ques-
tion : one is :  " if there has been an abuse of the rules and Standing 
Orders ". So far as that is concerned, I do not think that the motion 
for closure was an abuse of the rules or Standing Orders : in fact it 
'1I:as been conceded by the Honourable the Leader of the Opposition tha.t 
it was not so and it was on that footing that I accepted the closure. 
'Then the ~  exception is :  " infringement of the right of a reason-
ahlf> rlebate ". On that questiOn I feel that; if there wall a challenge 
made on any particular point, it is only fair to give a chance to one 
~ ~r of ~h  r~  ~  to answer. Subject to this 0llly I accep.-t 
"eYosure'. 1£ not 'more tha.n one :Member .... 
·f·- .' 

. An Honourable Member: And how long' 
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1Ir. Deputy President (Mr. Akhil Chandra Datta) :  I was going 
to say that : if an Honourable Member wishes to reply ~  reply to 
.that point only then I shall allow him to that extent and no further. 
This is a matter at the discretion of the Chair. I feel that the right 
of a reasonable debate will otherwise be infringed. My ruling once 
.. D.lore to: be precise is : that only one Member of the Party, if he so 
Chooses to speak, shall speak, and that only on that one' p'oint. 

The Honour&ble Sir Muhammad. Zafrullah Khan : Will you kindly 
specify the point, Sir, so that there may be no misunderstanding. 

Beth Haji Sir Abdoola BarOOD : May we know, Sir, what was the 
.challenge thrown out by this Party , 

Mr. Deputy President (Mr. Akhil Chandra Datta) : I should like 
the Honourable Member to specify, the point as requested by the 
_Honourable the Leader of the House. 

lIIr. II. Asaf Ali : I shall say it in a word or two, Sir. I am grate-
ful to IOU, Sir, for allowing me an opportunity just to say a word or 
two in respect of a certain a3sertion made by my ft·lend. lUr. Xauman, 
in the course of his speech just a few wtriltes ago. The assertion 
was more or less to the elTeet that the Muslim Members of the Congress 
Party knew what their position was in the Party, thereby insinuating 
a:n the time-that we were in a most uncomfortable position. I merely 
wanted to give the lie direct to that assertion .... 

Mr. l't'Iuhammad. Nauman: Sir, if you will allow me to say .... 

Mr .•. As&! Ali: If o~ withdraw, then {shall say--nothing . 
.... Muhammad Na1Ull&D: I never said what Mr. ABaf Ali says I 

have said. 

lIIr. II.Asaf .Ali : I am very glad that Mr. Nauman has withdrawn. 

The Honourable Sir .Tames Grigg: He said he did not say that. 

Mr. lIrI. As&! .Ali: The Honourable Member was perhaps not in 
the House then. 

The Honourable Sir .Tames Grigg: I said he said he did not say 
that. 

Nr. lIrI. Asaf Ali: It is a matter between me and Mr. Nauman, and 
not between you and me. 

lIIr. lIubammad Nauman: May I say, Sir, .... 

Mr. Deputy President (Mr. AkhiI Chandra Datta) : Is it a point 
.of order! 

lIIr. Muhammad Na1Ull&D : I want to make a personal explana-
tion. 

Ifr Deputy President (Mr. Akhil Chandra Datta) : Y <lS, please 
state ~ r point. 

, lIIr. Mubammad Nauman: Sir, I only said that we Mem1>ers of the 
Muslim League knew full well the position we hold and the responsibi-
lity we are taking for supporting the r~  and, at the same time, 
the Muslim Members of the Congress Party altio'-WeU know their own 
position and what they are doing. 
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lIIr ... Asa! Ali: This is exactly what I said. Mr. Nauman had 
asserted,-I did not say a word beyond that, and I can assure' him,-and 
all the Muslim Members of the House that our position, so: 'far as the 
Congress Party is concerned, is one in which we exercise our r o ~ 

sibility with all the sense of responsibility that attaches to OUr posi-
tion. 
Mr. M. A. Jinna.h : Sir, I should like to say .... 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 

resumed the Chair.] 

(After a pause.) Oh, there was no President in the Chair at the 
moment ..... . 
Mr. President (The Honourable Sir Abdur Rahim): Win the 

Honourable Member please speak up. 
(Mr. Jinnah sat down and did not proceed with his remarks.) 

Mr. M. Asa! Ali : Mr. President, having explained that position .... 

The Honourable Sir Muhammad Zafrullah Khan: Sir, I should 
like to point out .... 
Mr. President (The  Honourable Sir Abdur Rahim) :  I think the 

Honourable Member is giving some explanation. 
Mr Bhula.bhai J. Desai: H(' is asked to give an explanation on the 

point. 
Mr. President (The  Honourable Sir Abdur Rahim) : What is the 

point T 
Mr. Bhulabhai J. Desai: You cannot go back on the ruling. 

The Honourable Sir Muhammad Zafrulla.h Khan: I am not going 
back on the ruling at all. . Yam merely explaining the position. After 
thl' Dt'lCUty President had given his ruling, I said: ~  I ~ t 

you, Sir. now that you have permitted one Honourable Member to 
address the House on a specific point, to also kindly t t~ what the 
point is ", and the Deputy President said: "  I do not know, will Mr. 
Asaf Ali state the point ", and I said we also do not o~ what the 
point is. 
Mr. President (The Honourable Sir Abdur Rahim) : Perhaps the 

Honourable Member will explain the point .. 
, Mr. l'L Asaf Ali :  I have already explained the point. 
lWr. President (The Honourable Sir Abdur Rahim): Will you 

kindly repeat it ? 
Mr. M. Asaf Ali : The whole point was this, Sir. In the course of 

a speech which Mr. Nauman delivered a few minutes ago. he made a 
(:(!rta in assertion. more or less to the effect, ( Some Honourable Members : 
.. Louder please"}.-I am repeating what I have alre,!-dy said for the 
benefit of the President,-Mr. Nauman made an assertlOn more or less 
to the effect that the Muslim Members of the Congress Party were in 
a most awkward position or something to that effect. 

Some Honourable Members of the Muslim League Party: No, no. 

lIIr. M. Asa.f· AU : Mr. Nauman got up and first of all tried to 
t ~ h t he had ni>t used those words which he-had ~ t  used, 
and later on he again repeated them. So I am now trymg to assure 
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him that in" so far as the Muslim Members of the Congress Party are 
concerned, theirs 'is a position of responsibility in the party and they 
exercise their responsibility with due care,-it is not merely a matter 
of party discipline that we have voted against this Bill, bu:t we have 
voted out of deep conviction: .... 

Some Honourable lIIembers of the Muslim League Party : So have 
lIVe •.•• 

lWauIa.na Zafar Ali Khan (East Central Punjab : MuhamJl!,adan) : 
We voted as representatives of the Muslim India. 

Mr. .. Asa.f Ali : I am as much a Muslim as my friend, Maulana 
Zafar Ali, and perhaps a better one. 

Mr. President (The Honourable Sir Abdur Rahim): Let the 
Honottrable Member proceed. 

Mr. Abdul Qaiyam ort~ t Frqntier Province.:Gene'ral) : 
Weare not a pack of Knights and Khan Bahadurs. 

lIIr ... Asa.f Ali: I can assure my r ~ that all the ~ 
){erubers of the Congress Party have been voting out of a deep convic-
tion on this matter for the simple reason that, in the first . place, we 
believe in preserving civil liberty for all and also for all the other 
reasons which I stated the other day in my speech. As regards the 
question of civil liberty, iny Honourable friend, Mr. Satyamurti, was 
ref{'rring to telegrams from Jamait-ul-mema and from various other 
Muslim bodies. Those messages are in my possession. They are from 
1d:ussalmans woose Fatwa every MussBlman of India was following 
.not very long ago. l' still acknowledge them, I still acknowledge those 
IDemas as Muslim religious leaders, although it is open to the Muslim 
League to repudiate them. 

Mr. President (The Honourable Sir .Abdur Rahim) : The question 
is : 

" That'the Bill to amend the eriminal law, lUI amended be pal8ed." 

The Assembly divided : 
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THE MOTOR VEIDCLES BILL. 

l'tIr. President (The Honourable Sir Abdur Rahim) : Before I call 
upon the Honourable Mr. Clow to 'move the motion h ~ stands in 
his name, namely, that the Report of the Select Committee on the 
Motor Vehicles Bill be taken into consideratIon. I have to mention to 
the House that Honourable Members will notice that, on page 9 of the 
Select Committee's Report, there is a resolution passed by the Com-
mittee to the effect that the present arrangements regarding the supply 
to Select Committee of summaries of opinions and of memorand.a 
relating to certain Bills are not satisfactory,and they make certain 
proposals. As this is a matter which has nothing to do with the Bill, 
what 1 propose to do ~ this. I will com.'ider the suggestion that Itas 
been made, I will take it up with the Leaders of Parties and also with 
the Government and see what can be done. 
Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions : 

MuhRlllDladan Rural) : Can I mention anything about this note at this 
stage' 

Mr. President (The Honourable Sir .Abdur Rahim) : No. There 
will be no further mention of this matter. I want to consider it myself. 
It is not relevant to the present Bill. 

The Honourable Mr. A.. G. Clow (Member for Uailways and Com-
munications) : Sir, 1: move: 

" That the Bill to consolidate and amend the law relating to motor vehicles, al 
reported by the Select Committee, be taken into consideration." 

Honourable Members have only to glance at the Bill to realise the 

4 P.Il. care with which the Select Committee has done ita 
work. Every clause and every ~  has been 

scrutinised and the majority of them have been altered in one way or 
another. I think the House has reason to be grateful to its Deputy 
President who presided over the long and arduous sessi9ns of this 
Committee and to all the Members for their careful work. It is a 
matter for satisfaction that in a Bill which undoubtedly is of a some-
what controversial character the final differences of opinion on pointa 
of substance, as disclosed by the Report and the Minutes of Dissent, 
should have been comparatively few. I notice that there are a few 
amendments, perhaps about 900, wn.ich have been tabled but I hope that 
when we come to examine the Bill in detail we shall find, that the 
points of importance on which we differ are not very numerous. The 
bulk of the changes have been explained in the Report of the Select 
Committee with the reasons for them, and in some cases the reasons 
against them, and I do not, therefore, propose to discuss the provisions 
in detail at this stage. But as there has been in some quarters a good 
deal of misapprehension about the Bill, I should just like to refer to ita. 
main features in the form which it now takes. . 

.A number of criticisms which I have seen are based, I think, to a 
considerable extent, on a failure to realise what is the existing position. 
There seems to be an impression in some quarters that because the Act 
of 1914, which this Bill is de!!igned to replace, is a rather E'lhort one and 
bf'cause this Bill is an unusually long one, we are imposing on the 
motor tl'8Jlsport industry some kind of novel and tr ~  code. That. 
of course, is not the position at all. The Bill is headed: U A Bill 

(956) # 
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to consolidate and amend the law relating to motor vehicles" and I 
venture to 'suggest that of these, two features, consolidatioll is the ,more 
important. There are, of course, a very large number of changes in th8' 
law but the main structure and principles of the Bill are to a very larg8' 
extent reproduced in the law at present in force in varying parts of 
India. The fact, as those Honourable Members who have made a study 
of the subject are aware, is that there are in the provinces a series of 
elaborate codes of rules which are framed either under the Act of 1914 
or under provincial legislation supplementing that law; and thuse 
codes form a corpus of law, which together with the Acts from which 
they are derived, is far more complicated than the Bill before the 
House. There are few points of real importance on which one cannot 
find parallels in some parts of India and I should like to illustrate that 
by running very briefly over the main heads of the Bill. 
Chapter II ro ~ for the licensing of drivers. This is at present 

a statutory requirement and the law in force is supplemented in every 
province by rules framed by the Provincial Governments. 'But there 
is no COmmon system for the classification of vehicles and the ~o
ditions laid down for securing a licence tend to vary. What we are 
trying to do is to provide a uniform form for the license, to lay down 
uniform conditions on which it can bff obtained and to provide that 
the ~  when secured, shall be valid throughout British India and, 
subject to reciprocal arrangements, may even be valid o~  it. 
Chapter III deals with th~ registration of vehicles and here the 

position is very similar. Weare consolidating and trying to bring 
to some measure of uniformity provisions which vary from province to 
province but are absent in none. Some provinces, for example, IinR 
taxation with registration and regulate the period of :validity of 
registration accordingly. Then there is some uncertainty regarding the 
necessity for re-registration. What We are seeking to provide is a 
uniform scheme of registration and a registration that will be per-
manent and will not require to be done again even if the o~ r h  of 
a vehicle is transferred, although we have provided for re-registration 
in the case where a vehicle, so to speak, changes its domicile. 

Chapter IV which deals with the control of transport ve}:l.icles and is 
regarded by the less well-informed critics of the Bill as a strange new 
code also has its parallels in the provinces. Here there ~ naturally a 
good deal more variation because the powers given to Provincial Gov-
ernments under the Act of 1914 are limited ; and it is ocly in provinces 
where it has been supplemented by provincial legislation such as Madras 
and the United Provinces that you can Nve anything like a complete 
code. Actually, the system proposed in the BilI does not ditl'er very 
greatly from that which is nOw in torce, {or. example, ~ . r ~ ; ~  
even in the other provinces where there IS no prOVInCIal legislatIOn 
there is a considerable body of rules which provides for a less adequate 
form of control. 
Chapter V is virtually a single section providing rule-making powers 

and the matters to which it relates are already ('overed by provincial 
rules to a large extent. 

Chapter VI which deals with. t~  control of t!ansport o t ~ very 
little that can be claimed to be orlgmal. Most of It can be found m one 
form or another in the Provincial CodeS". 
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.' ~  Sir Z;yddiD Ahmad (United Provinc.-Southern Divisioll8 : 
MulNwunadan Rural) :. Will you please also explaln whether the l'rovID,-, 
cial Governments can legislate in this matter' Does it not come under 
List No. III f There is no reason why we should mab all these rules h&re 
and give them the power by legislation. 

. ,'.the HOnOQl'abie Mr . .A.. G. Clow: We are providing substantial 
powers to Provincial' Governments to make rules. It is necessary in some 
~~~  .i<!r ~ ~ r t  o r ~  to malte rules. We cannot deal with 
~  debt-il here. Chapter VII coilsistS of a single Section relating to 
motor vehicles coming from or going abroad. 

Chapter VIII which relates to third party insurance is undoubtedly 
the Ifll)st original part of the Bill ; but here again there are parallell:-ill 
the pruvinces. Third party insurance, 1 believe, is statutorily enforced 
at tht' moment in the city and island of Bombay, in Karachi and, I think, 
~  some other parts. Moreover, apart from the action taken by Govern-
ments is the influence that is being exerCised by hire-purchase firms whIch 
~ many. if not in all, cases insist on insurance ill their own interests. The 
~  <If that inftuence will be realised when I tell the House that figures' 
for Madras recently supplied to me indicate that, of the buses and lorrIes 
put on the roads in the last three years two-thirds have been sold on hire-

r h ~ conditions. 

:Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-
l\{uhblllmadan Hura!) : Is not tht&t an insftrance uf the vehicle only 7 Ro 
far as I am aware, the hire-purchase ~ r  insist merely On the insurance 
of the vehicle and not against accident to the passenger or third party ! 
The Honourable Mr. A. G. Olow: I think in a good many eases 

it is compulsory for tLe vehicle but I understand that in a good pl8.ny ~ 

they do take out policies covering a wider field. However, that does not 
r ~  affect the point that I was trying to make, namely, that this is not 
sOmething entirely Iiovel to India. It is something th ~ has been recog-
nised a..c; of value. 1'he r('maining two chapters are, of an ancillary charac-
ter and the Schedules' contain very little that is not either consequential 
on the rest of the Bill or represented by existing provisions in the provinces. 
I have dealt at some length with this matter partly in the hope of clear-
ing up misconceptions which exist, probably more outside the House 
than in it, and partly also to bring home the point that we are not 
experimenting here with something novel and strange. If I may adopt 
a metapoor, we are not exploring some uncharted country but are trying 
to provide a long metalled and bridged road where at present there is 
undoubtedly a route, good in parts and indifferent in others, and where 
in some ~  as I know, it is not very easy to find one'g way. 

Now, the second big misapprehension which underlies some of the 
eritir.i"ms of the Bill is tha.t it is a Bill which is a.imed at stifling the 
motor transport in the interests of the Uailways. I apologize for using 
that pJ:..rase but it is actually a phrase. I can assure the H()Use, which 
11_ been u!led. in a number of resolutions sent to me. I hope that the 
important changes made by the Select Committee will do a good deal to 
dissipate-that impression. But it never was the truth, and it is not 
o ~ to be at all easy to allay the ~ r  of men, often ignorant men? 
which have been sedulously fanned by· SQme people-who ought to know. 
better. Sir, the changes made by the Select Committee reduce the pro-



VISIons whic? ha,ve any reference to competition with the Railways to 
one . h~  lD o~  clause out of. one h ~r  and thirty-six, and that 
sectIon IS one whIch ~  for Its operation on the L'ocal Governments. 
~ ~ t to see from, the mmutes of dissent that there is at least one Group 
In this Hous.e, too ~ ro  Group, which does not appear to be prepared 
to accept !hIs. PI"?vIsion. I. do not want to anticipate an argument which, 
I 'am afraId, IS likely to anse at a later stage of the BIll. I will only bay 
that, l!er80nally, I regard th~ provision as entirely sound in principle 
and thlDk that the changes whIch have been made by the Select Committee 
remove all reasonable objections to the manner in which it was expressed. 

The fact is that this Bill is designed to secure the safety and the con-
n'nienee of the ~  and, in a good number of cases, its prOVIsions should 
benefit the motor Industry itself. There are three main lines along which 
that is attempted. W c are attempting, in the first place, directly to attack 
the problem of safety. A very large number of too provisions in the Bin 
are aimed directly at securing the safety of the public. We are trying, for 
example, to provide that drivers shall be both competent and careful, that 
the vehicles themselves shall be satisfactory, and that the manner of loading, 
whether with goody or passengers, shall not constitute a danger. In the 
second place, we are trying to protect the roads and to ensure that they 
shall be provided with adequate directions and adequate control. And 
in the third place, we are making some attempt to restra.in. the cut-throat 
competition which has prevailed and which-still prevails in some parts 
of India, within the motor industry itliClf. The competition in many places 
has been carried on to such an extent that there have been ro ~ 

bankruptcies and there have been many other owners who have found it 
difficult or impossible to carry on efficiently. 

Now in an ordinary industry iliat would h r ~ constitute a reason 
for interference or control. But in this particular Industry you cannot 
cut costs below a certain level with gl"ave danger to the public. The com-
petition which has prevailed in this industry has too often bt>en a com-
petition in danger. It has been a competition in disablement and. in death. 
'l"hiIs House and the public are rightly distressed by the ~ t  on 
the railways such as the one at Bihtaand the lamentable accIdent early 
this week, and they rightly insist that we h~  take all the steps We can 
to secure the saft>ty of the public on the railways. But too numerous 
accidents which happen, day by day, on the roads tend to go ~o t un-
noticed except by those who are berea,:ed or by those who .are ~ ~  by 
them, and there are those who are anxIOUS to obstruct a Bi!1 which IS cal-
culated to provide greater safety on the roads. I ~  rr ~ 1 cannotre-
goaI'd this argument as entirely sincere. I am a lIttle :emIDded of tb.e 
history of factory legislation in this country. 'Yhen, ~t  years ago, It 
was proposed to compel millowners to fence theIr macrunery and to ex-
clude infants from their mills, there were those woo t~ that that 
legislation was undesirable because it ~o~  ~t LancashIre. Today 
there are those who suggest that this BIll IS ~ ~r ~  because our own 
raihvavs might get some benefit from it. I must In JustIce to th~ leaders of 
the ~tor industry make it clear that they have not taken t~  plea and 
th t f th h gI·ven us full and generous co-operatIOn. And I a manv 0 em ave . m.ak b· 1 
am fairly confident that  that ~r  ,8irgument Will e no 19 a,ppea 
to any important section of thIS House. 

L290LAD • 
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[Mr. A. G. Clow.] 

I would like to allude, in conclusion, to what I described earlier as 
the most or~  feature of the Bill, that relating to th-ird-party insurance. 
Actually, the main principle appears to have been accepted by all members 
of th-e Select Committee. Such differences as we have, apart from a differ-
ence regarding the agencies who should be entitled to provide insurance, are 
differences regarding the time and the manner in which this salutary 
I;Elform should be introduced. I must say frankly that I think the amend-
ment introduced in clam.'e ] by the majority of the Select Committee is 
calculated or rather is likely to Nve the effect of postponing in some areas 
at least the reform almost indefinitely. I know there are those who have 
doubts about compulsory insurapce on the ground that it would involve 
~ to the burdens on the motor transport industry. I would com-

mend to the study of the House a "Very valuable report by Professor Gadgil 
and Mr. Gogate on " l\1otor Bus Transportation". Although this report 
deals primarily only with-a small part of India, many of its conclusions arc 
of very general validity. They point out that this argument about the 
burden on the motor car industry is " fundamentally fallacious" because 
the charges are not a form of taxation but represent one of the legitimate 
cost.s in the industry. And they affirm that the effect of compulsory in-
surance would be to benefit not only the travelling public but, in the long 
run, the motor transport industry itself. I think it will be generally con-
ceded that in a very large number of cases the compensation given at pre-
sent is either inadequate or non-existent, and the moment you put to your-
self the question, " who should pay, the person who is legally liable to pay 
or the person who is injured T ", you expose the fallacy underly.ing this plea 
to spare the pocket of the poor motor-bus owner. I feel that the provi-
sion in the original Bill whiclt. made a five years' delay possible went as far 
as, if not further than, the industry could reasonably claim. 

Sir, this measure is designed to secure the healthy development of a 
form of transport which has already done much t~ transform life in our 
towns and villages and which, properly regulated, can be of immense bene-
fit to the community. It is a measUJ:e designed to protect the community 
from dangers which, unfortunately, have also been brought home to :>ur 
towns and villages, and I commend it to the sympathetic consideration of 
the House. 

1Ir. President (The Honourable Sir Abdul' Rahim) : Motion moved: 

" That the Bill to consolidate and amend the law relating to motor vehicles, &I 
reported by the Select Committee, be taken into consideration." 

Dr. Sir Ziauddin Alunad: On a point of order, Sir,-there is a 
motion for cirenlation. Should it be formally moved now , 

Mr. President (The Honourabl(l Sir Abdur Rahim) : Does the Hon-
ourable Member (Mr. Umaf Aly Shah) want to move that motion T 

Iir. UDUIl"Aly BIiah (North Madt'as : Muhammadan) = Yes, Sir. 1 
movE' = '. 

" That the Bill, &I Peported by the Select Committee, be re-circulated for the 
P1lrpOle of obtainine further opinion thereon.' , 
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Mr. President (The HOl!ourable Sir Abdur Rahim) : Motion moved: 
" That the Bill, as reported by the Select Committee be re-circulated for the 

purpose of obtaining further opinion thereon." ' 

The discussion will now be on the motion that has just been moved 
by the Honourable Member, Mr. Umar Aly Shah and the main motjoll 
moveu by the o ~ r  Mr. Clow. ' . 

Mr. K. ~  (Tanjore cum Trichinopoly: Non-Muham-
madan Rural) : 8Ir, I rISe to support the motion of the Honourable 
Mr. Clow that this Bill as it has emerged from the Select Committee be 
taken into consideration and to oppose the motion for circulation. As 
the Honourable Member for Communications has stated, the Bill has been 
~ r t  in almost every phrase by the Select Committee and it is 
very doubtful, in my view, if many changes can be made without practi-
cally scrapping the Bill. Therefore, there is no reasOn for sending it 
back to circulation or to the Select Committee. I have risen so early in 
this debate for a special reason. It will be apparent from the minutl>,S 
of dissent that myself and other Members .of the Congress Party, who 
served On the Select Committee, have taken less objection to the Bill 
88 it has emerged from the-Select Committee than even the Members 
representing the Government. 'l'hat is to say, we are gen!!railysatis-
fied with the changes that have been  made in the Select o~~~  and 
I wish to explain why we have come to this concluSion. I may also 
explain that I am not standing here now as the spokesman 0.£ the Party. 
It is the business of the Leaders of the Party to explain what the Party's 
position may be about the important clauses of the Bill. All that I 
want to do now is to explain to the House on what grollD:ds jWe have 
advocated the changes made and come to the conclusion that the Bill, 
on the whole, is deserving of support of the House. 

Sir, I do not wish to take the clauses of the Bill in detail as it is 
wholly unnecessary to do so. I will take some of the main features of 
the Bill. To begin with, I want to explain what my ge!leral mental 
attitude was in relation to this Bill. I took my stand, all J do take my 
stand today, on four cardinal principles. First of all, I am aware that 
motor transport offers new facilities to our people. ~ r  parts of the 
country are still unopened by the railways or any 'other traffic, ~ even 
where there are railways motor transport offers to the P90r yIllager 
and to the poor ~  many facilities which they could not other-
wise ~ t  Therefore, I am personally in favour of a steady and con-
tinual development of this transport and I was determined that no 
undue hardship should be placed on its development. On the other 
side I was also conscious that, while this motor transport offers great 
and' new facilities to our people, it forms also a heavy d!'3in on this 
country. We do not manufacture a ~ part of this motor transport. 
Every screw and every plate is manufactured outside and vy-e have to 
import it. We have also to Import the fuel and other materIals of ~  
Aecording to my rough calculation, the motor tranlllp_ort forms a drain 
of the order of 30 crores a year. When people • cOl!lpare the motor 
transport with the railways, they should also take Into account the ~ t 
that while the Indian railways import about 10 crores worth of foreIgn 

t~r  every. year, we have to ~ ~rt ~o t 20 to 30. ror~  orth~  
foreign material in order to mamtam thIS transport mdustry. So, It 
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[Mr. K. Santhanam.] 
W{)uld not do to spend too much sympathy on the one and top little on 
the other. The third consideration which I had in my mind was the 
condition of our roads. Even the so-called metalled ro~ are very 
poor indeed. They cannot bear very heavy traffic and the resources 
of the Provincial Governments to maintain them &rEf very limited. 

Babu Baijna.tb Bajoria (Marwari Association: Indian Commerce) : 
What about the contributions which the Provincial Governments get 
from the Central Government for making roads and which amount they 
aJ'e not spending f 

lIIr. 1[. 8anthaDam: If my Honourable friend can take up the 
Census book and find out the area of the country and the population and 
the amount which they get from the Central Government, he can realise 
that the contribution which they get from the Central Goyernment is 
like a· drop in the ocean. Unless the Central Government can give crores 
and erores of rupees, our roads cannot be fit to bear heavy traffic, a.nd 
it is no use putting too many vehieles on these roads which cannot ~ 
keavy traffic. The fourth principle which I had in my mind was that, 
with all their defects, the railways are still the property of the people of 
India. 

Pandit I,pksbmi Kanta Maitra (Presidency Division: Non-Muham-
madan Rural) : Do you believe in that f -

Mr. Jt. 8a.uthanam : Yes, in the same way as this country is the 
property of the people of India, the railways are also the property of 
India, though they may be exploited by the outside people for the time 
being. 

An Honourable Member : They are heavily mortgaged. 

Mr. 1[. Bantbanam : It is true, but the property is ours. I do agree 
that the railways are heavily mortgaged, but, then, there is no way of 
getting rid of that mortgage. If there is any deficit, it is the tax-payers 
who have to pay. The foreigners are not going to pay; they are not 
going to cut down their salaries. We shall be taxed either through 
customs or through income-tax and, therefore, any d_eficit in the Rail-
way Budget would mean an additional taxation which every Member 
of this HoullC, especially the non-official M_embers, will have to pay. 
I have also taken that matter into consideration. Sir, it is. only from 
these four cardinal principles that I have looked at this Bill. Therefore, 
from the point of view of all-these four principles, I wanted to See how 
the Bill can be altered and it is needless to say that we tried our best to 
do so. On the whole, all the members of the Select Committee, 0,'1 it 
has been admitted, came to look at it from more or less the same stand-
point and the result is the report. 

Sir, I shall not deal in detail with the safety provisions. As has 
been already explained, they are largely a codification of the existing 
rules in the provinces with a view to some minimum degree of uni-
formity. We have, however, made some changes which, I hope, will 
be unanimously welcomed by the House. For instance, in the new 
elauses 9 and 28 which relate to reciprocity, it is provided that when 
British India recognises the licences and the registration certificates 
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in the Indian States and the .1I'rench .and the Portuguese Settlements, 
those ~t  al!lo h~~  r o~  the licences and the registration certi-
ficates Issued In British India. This was a unanimous demand from 
almost ~r  .opinion h ~h we received anll we have incorporated it. 
h~  ~  In t~  o~  BIll clauses 15 and 16 gave power of almost 
arbItrary disqualificatIOn to the Provincial Governments and to the 
regional transport authorities. The Provincial Governments were' em-
o r ~ to disqualify any r~ r for no reasons to be stated. ~  
the regional transport authority was empowered to dis.9,ualify any driver 
of a public service vehicle without stating any' reasons. If you look at 
the new clauses 15 and 16, you will find that we have made drastic 
changes in those two clauses. We have taken away the power of the 
Provincial Governments to disqualify. In its place the licensing 
authority is empowered to disqualify fOr the reasons specified in sub-
clauses (a), (b) and (c) of clause 15 and if be is disqualified, we have 
provided a power of appeal. It was suggested that the power of dis-
qualification should be with the Provincial o r ~t  and an appeal 
might be preferred against the order of Provincial Governments. That. 
point of view was co,P-sidered, but we fou!1d that against the orders of 
Provineial Governments appeals should be preferred to High o rt~ 

and in the matter of such a minor thing as licensing, it is not fair to go 
to the High Courts and so this clause 15 was adopted. Again, Sir, we 
have provided appeals in almost all cases in which licenses -are refused 
or registration certificates are cancelled. 

I now cOJn(, to the most important part of this Bill, ~  Chapter 
IV, dealing with control of transport vehicles. I shall deal with it in 
two aspects, namely, method of control and the machinery ~  control. 
In this connection it is necessary to have in view the scheme in the old 
Bill and the scheme in the Bill 'as it has emerged from the Select Com-
mittee. In the old Bill the regional transport authorities were given 
power to limit and control the issue of permits of all class.es for four-
fold reasons : on grounds of public convenience, on grounds of suit-
ability of roads, on grounds of tlftlir effect on the railways and on 
grounds of their e1Iect on motor transport itself. In the Bill as it has 
emerged from the Select Committee, Honourable Member,!! will find that 
So far as railways are concerned, it has been laid down that the regional 
and provincial transport authori#es will have ot~  to .do t~ this 
matter for the very simple reason that no o t~ agaInst raJlways 
can pe laid before these authorities. If, for instance, a merchant goes 
and says :  " the railways are charging very heavy r ~t  we ~t 
convey Our perishables to certain parts unless ~ .get permIt for a pubp.c 
Or private carrier", then the transport authorItIes, ~ r the old BIll, 
would not have been able to summon the railways and aSk. them why 
they are having such heavy freights. It was t? be an one-SIded .trans-
~t o  The transport authorit.ies were to take mto acc?unt the ddlicul-
ties of railways aIIld they were not. elDPowered to t ~ mto. ~o t the 
difficulties of the users. Therefore, the Select CommIttee d.eClded that 
this was not a fail' proposition and, so far as the road t~ ort autho-
rities are concerned they must take charge of road Interests alone. 
Further you will find that the provisions of the Bill t ~ away.the power 
of the road transport authorities to interfere t~o much m the mterest of 
motor transport itself. After. all the motor mterests -know very well 
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where their bread is buttered and all stipulations have been reduced to 
one of two things, either they are in the t r~~t  of public convenience 
or in the interest of the preservation of roads. Generally the road 
transport authorities are to issue permits having in view only these two 
main considerations, w., that the roads should be able to bear the traffic 
and that. the traffic should be in the interests of the public. I hope this 
attitude will commend itself to the House. 

What then have we done about road-rail co-ordination. AB I have 
said, this was certainly one of the main purposes of the Bill. It is no 
use disguising this fact and I am personally of the strongel!t view that 
it is no use neglecting this o t ~  reasonable reconciliation bas 
to be made. Instead of giving power to the road transport ~ thor t  

:who will have no pull with the railways, we must give it to an authority 
whicn will be able to deal fairly with both kinds of transport and to 
decide matters solely in the public interest. The Central Government 
88 the manager of the Indian railways should not be entrusted with this 
task and could not be expected to discharge the duties impartially. 
On the other hand the road transport authorities will be many and they 
will not have the authority, they will not have the pO,wer t,o deal with 
the Railways. Therefore, clause 42 has been inserted and, I sJIggest, that 
this is the crux of the change made in the Select Committee. What this 
clause does is this: that the Provincial Government which is a responsible 
Government shall be able to give consideration to any representations from 
railways and any representations from motor interests and, if it is con-
vinced that in the interests of the people, it is ~ it may ~t or 
prohibit long distance traffic of goods and fix maximum and minimum fares 
and freights for stage carriages or public carriers. You will find that even 
t'he power of Provincial Governments is limited to doing these two things. 
It may be said that the Central Government will be able to influence the Pro-
vincial Government and deal harshly with motor transport as against rail-
ways. Now, Sir, what is the position 1 All motor taxation belongs to 
provinces and the provinces derive ~ t t  amount from the road 
fund and so their financial and pecuniary interests are in the development 
of motor transport and their interest in the railways is r~th r feeble. 
They have no direct connection with the railways. It is true that the 
Niemeyer Award gives the provinces a certain share of the revenue sur-
plus for the next five years, out of which the first year is g!>ne ~  only four 
years are left. They will get some amount, but this amount has been 
fixed by Statute and it cannot be altered in any fashion. Therefore, I 
submit the interest of the Provincial Governments in r ~  is not. 
direct, but I may admit that they have got much indirect interest in the 
prosperity of railways. FOr instance, the good of the peasa:.nts and the 
marketing of the agricultural produce depend to a great extent on the 
solvency of the railways. Therefore, it is my conviction that, as things 
are, the Provincia] Governments are the most impartial bodi,es to whom 
we could entrust this task of road-rail co-ordination and this has been 
dOne in the Bill. Once this point is agreed to, I think the whole of 
Chapter IV will become more or less non-contentious. If you reject 
this clause 42, then practically the whole purpose of the Bill goes to 

~  If you accept it, all other !lhanges are more or less consequential. 
I need not explain this tt~r any further. 
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.  I shall ~o  go to the provisions about the machinery. In the original 
Bill ~h  .regIonal tr o~t !luthorities . ,,!ere made mandatory while the 
constItutIon of the provmclal. authoritIes was left to the discretion of 
Provincial Governments. The order has now been reversed. It has now 
b.een made ~ t r  to o ~t t t  provincial transport authorities a-nd, 
tnough or r ~  m the maJor provinces, the constitution of regional 
transport authorItIes has been made mandatory, in some of the sma-lier 
provinces the constitution is not mandatory and the functions of those 
authorities may be performed by the provincial transport authorities. 
This was a·lso a reform which was admitted to be sound by almost every 
opinion which 'we received. I expect it will meet with more or less unani-
mous support in this House. Originally, the Bill suggested two methods 
of colJEltituting regional and provincial transport authorities. It said 
that it may consist either purely of officials or of officials and non-officials 
including representatives from motor interests, provided railways were 
equally represented. As the Bill has emerged from the Select Committee 
both these suggestions have been dropped and a third suggestion has been 
incorporated that t}le transport authority should consist of officia-ls and 
non-officials but not one of them should have any financial interest in any 
kind of transport. That is to say. it must be an impartia·l body. It should 
include non-officials also because it is an infant industry and the narrow-
ness of bureaucratic outlook should not be allowed to ha·mpel' its growth. 
Of course officials prefer the routine of officials and non-officials would like 
a purely non-official body because they have got distrust of officials, but 
as a lot of work has to be done, there should be officia-ls jn it and as public 
opinion has to be ventilated, there must be non-officials in it and, therefore, 
I suggest that the ~o t o  suggested by the Select Committee is the best 
possible for the purpose. 

Sir, one of the important matters which we have to consider in this 
~ t r and which I suppose will come in for a lot of discussion is the 
question of private a·nd public carriers. It has been suggested that. no 
sort of limitation should be laid on private carriers while public carrIers 
should be limited. As matters stand it will be much easier to get a permit 
for private carriers than for public carriers; but I am strongly of the 
yie'w that to encourage private c.arriers at the expense of. public ~rr r  
IS tb put the rich man who has a great advantage already In a pOSltion of 
greater advantage over the smaller business ma·n. ~ fact it is .more. or 
less an invitation to every small business man to sell hllD;B6lf a'II;d ~  -him-
self hand and foot to the rich business man. The pubhc carrIer IS at the 
disposal of the small business man as well as the big business man while 
the private carrier will be solely at the disposal of the big business man. 
And, therefore it is in the interest of justice and of 'Jertain degree of 
equity for all 'business men 111at public carriers should not be saddled 
with inequitable conditions which are not applicable te. private carriers, 
?r in the reverse, that priva·te c!1rriers should be allowed to have freedom 
In spheres in which public carrIers do not have ~ o  Of course an 
ana·logy is put forth and it is said, " You are allowmg greater r o~ for 
the private car . why do you not allow the same freedom fo! the prIvate 
carrier "f h~r~ is this vital t t ~  t ~  .the prIvate car ~ 
the private carrier that the private car ~ not mamtamed for profit ; 'It IS 
a source of expense ; it is a lUXUry. .It IS more ?r ~ a penalty on the 
~  who keeps. it, while private carrIerS are m8:lDtamed for profit, and 
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they must get that profit from somebody else. There is this vital ~
!ion, and if I had my own way I would not have accepted any distmc-
tion between private carriers and public ca·rriers at all. Conveyance of 
goods should be one category, but, on the whole, in view of the general 
opinion that the private carriers' permit should be obtained much more 
easily than those of public carriers, we allowed some ~ t o  ~ t a 
somewhat equita·ble balance has been preserved between public and pnvate 
carriers. 

There is one more matter in Chapter IV which will come up for discus-
sion and that is the hours of work of drivers in clause 64. If Honour-
able Members will compare the new clause with the old one they will find 
two essential changes. First, there is simplification. In the old clause 
there was some ca·lculation lIB to two hourg after midnight and after-
warda on which it would be very difficult to draw up a time-table for a 
bUb or lorry. Now it has been simplified. There are only two limitations ; 
a driver should not drive more than I)i hours without an interval and 
there should be eleven hours' rest after eleven hours' work. We have 
also introduced the salutary limitation which I hope will be acceptable to 
the House, that in a week a driver should not work for more than 54 
hours. Of course, many people have argued that the motor industry 
being new there should be no limitation whatsoever, that -drivers should 
be allowed to drive as many hours as they can or as they are forced to. 
It is not a matter purely for the employer and the driver ; it is a matter 
for the public also, because if the driver is {)verworked we have to pay the-
penalty and our children have to pay the penl!lty. Therefore, in the 
interests of public safety this regulation about 54 hours is absolutely 
essential and should be supported. 

Now, Sir, let me pass on to Chapter VIII which, as Honourable 
Members know, is one of the contentious chapters. The Honourable Mr. 
Clow said that the argument of the burden on the motor industry is not 
a serious argument, and that in the end this third party insurance will 
prove to be for the good of the motor industry itself. I think it is only 
a .half truth. By whatever na·me you may call it the enforcement of this 
provision does impose an immediate burden on the motor industry, and, 
if the industry cannot survive it it is no good saying that it will benefit it 
ultimately. We have made some calculations. My own calculation was 
a little higher but I am prepared to take the calculation of my Honour-
able friend, Mr. Mitchell, who has calculated that for a 20-seater bus it 
will COBt about Rs. 210 and for a lorry about Its. 100. I pointed out a 
mibtake in his calculation and, I think, he has accepted it and proba·bly 
the true figures are about Its. 250 for the bus and Rs. 100 for the lorry. 
The Honourable Member appears  to differ. However, these figures are 
not very material Even Rs. 200 a year on a bus in the present condition;; 
is, I must say, a substantial addition to the existing burden. On the other 
hand I do admit that the safety of the public must come first, and simply 
becaU8e we have to put a burden we should not shrink from it. Therefore, 
my o'Wn view is that this matter can best be decided by those who derive 
their mandate from those who are directly affected by this chapter. 
After all, the Provincial Governments are responsible Governments and if 
there is a bus accident in which a poor man is injured and haenot got 
eompeosation there 'Will be such an outcry that the Provincial Government 
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will be forced to take actioD:' ,In this Bill I think it is quite sufficient to 
say that whenever any PrOVincial Government Wll:llts to do so it can bring 
th.is Chapter VIII into operation. We have given them a ready-made 
.. ~h t  and we. h~  ~ provided machinery by which even the Opposi-
~ o  In a ~ro t  LeglBlature can force the Government to bring it 
mto operation, because clause 1 (3) states: 

" .: ., after the I!a&sing in the ~ t  ABSembly of a Govemor '8 Province of a 
Be801utJon recommending the apphcatlon of that Chapter to the Province by notification 
in the official Gazette 80 direct8 : ' , ' 

This provides two valuable h ~  It is open to the Opposition in 
any Provincial Legislative Assembly to raiEe uhe matter and ask why it 
is not being brought into operation. On the other hand, a bureaucratic 
provincial ministry, l'el:ing on party discipline, cannot straightaway in-
troduce it without cons;dering the wishes of the people. In both ways 
1 suggest that clause 1 (3) as it has emerged from the ~ t COJDDlit.tE"8 
is much better than thc old clause saying that for five years YOll may 
sleep and on the fifth year the whole thing must descend on you like Ii 
bolt from the blue. I suggest that that is not the proper way. Either 
you must take a boM step and say that from tomorrow, as soon as this 
Bill is passed, every man who walks along the road shall be safe, Or you 
must tell all users of the road to bring pressure on the Provincial Govern-
ment and have it introduced. But who knows where these Legislative 
Assembh"-ll will be and what will happen after five years! Why should 
we say that it should come into operation after five years ~ To put a time-
limit in the future is I think neither necessary nor desirable. We have 
given a better method, we want to encouraging public opinion to grow 
in this matter. It will be open to motor owners to educate the public as 
to their difficulties. On the other hand every public association, every 
representative of the agriculturists, every representative of labourers 
will be able to educate public opinion as to the evils of these motor 
vehicles without third party insurance, and by this development of 
public opinion reform will come about naturally. It is enough for us 
to provide the machi.JJery by which the reform can take effect when 
pUblic opinion is ripe. My own expectation is that it wilJ come much 
sooner than the HonOlll'able Mr. Clow anticipates. He sail th ~ in 
some areas at least tillS reform may be postponed to the <Beek Kalends. 
We have made a provision to obviate this difficulty : it has been pro-
vided that when in tht: majority of the Governors provinces the h~ t r 
h!ls been brought into effect, the Central Government may, ~~ ot ~
hon in the official Gazette bring it into effect throughout Bntlsh IndIa. 
If public opinion has asserted itself in half of the provinces then it will 
come into force in all India and the benighted regions will be forced to 
~ o t this chapter as flOon as the intelligent provinces have adopted 
n. 

Let me now come to one or two important changes which have been 
made in the substance of Chapter VIII. I .shall refer only to the changes 
made in section 96. It is a very long sectIOn and I do not want to read 
any extracts from it. I shall invite the Honourable ~ r  to c0!llpare 
closely the old section and the new section. They WIll find that tn the 
old section there were no less than 12 conditions on the breach of any of 
w.hich the  insurer ~ empowered to avoid his liability to third parties 
L290LAD ~ 
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and _passengers. In fact if the old clause had been allowed ,to stand as it 
was, th~  practically iu almost every case the insurer could come ~ Jay 
there has been breach ('If one condition or the other and he was not lIable 
to pay the compensation. Such conditions as these were included. that 
the insurer can say: ., You and your ,vife alone may drive: if a driver 
drives and there is an accident, the third party will not have any pro-
tection. " Or he ~  say :  " You will not take a particular kind of 
goods: if you do that, then the third party will have no compensation." 
In such circumstances it would have been easy for the motor owners and 
insurers to collude anrl practically defeat the purposes of this chapter. 
All such objectionabJe conditions have been deleted and now only four 
conditions which will be considered reasonable have been allowed to 
stand. 

Sir, there is one more important point in connection with,this report 
which I have to mentjon and that is about clause 135. At the end of 
each chapter rou will find that the rule-making power has been given 
to the ro~  and rightly, because it is the Provincial Governments 
which will have to work them: the Central Government is too distant 
and it will delay matters too much to leave the rule-making PQweni to 
the Central Government. In clause 135 (3) it has been provided that: 

" All rules made under this Act by the Central GoTernment or by any ProTincial 
Govermnent shall be laid for not 1_ than fourteen l1&ya before the Oentral or Pro-
vincial Legi8lature, as the case may be .. as BOOn as pos8ible after they are made, and 
8tall be subject to such modification8 as the Legislature may make durin, the Be8BiOD 
in which they are so laid." 

In their note of dissent the two Government Members say : 
" Weare opposed to this clause aud think it inappropriate that the Central 

Legislature should seek to, regulate the relations between ProTincial Governments and 
tbeir Legislatures." . 

Sir, I am afraid they have not read the Government of India Act 
properly. If you take section 124 (2) this is what it says : 

" An Act of the Federal Legislature may, notwithstanding that it relate. to a 
matter \\ith respect to which a Provincial Legislature has no power to make laws, 
confer powers and impose duties upon a ProTince or officei'll and authorities thereof." 

Even in m.atters concenriug List I, the Federal Legislative List, this 
Legislature can confer powers and lay duties on a whole province or its 
officers and its authorities. I submit that this Legislature has full autho-
rity in this matter, and I do not see that there can be any constitutional 
objection whatsoever. Also from the point of view of policy I· want to 
know what objection there can be. We are a Legislature where at least 
the majority of us arc direct representatives of the people and we en-
trust the Provincial GlIvernment with rule-making powers; but We Ray 
to them :  " There are your legislatures : you will place these Mlles hefore 
them and ~ their consent." Are we not representatives of the people' 
Can't we suggest that the rppresentativeR in the provinces should 
scrutinise these rules on our behalf and see that no bad rule is made' We 
r~ not hampering administrative action. It has been provided that the 
rules will come into force as soon as they are notified, but as soon as 
possible they have to be laid before the Legislatures and the LegiRIp.tllreil 
shan be empowered to make such modification as, th ~ think fit. It hal 
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been t~  that this being a concurrent subject the Provincial Legis-
latures can mdependeutly make their own laws in this matter not in-
consistent with the ~ ~ o  of this Bill and so why should we ask them' 
We empower a ro~~  Go,!ernment to make rules but, ODless we give 
power to the PrOVInCIal LegISlatures to consider them, they will not be 
seized of th ~ ~ the provincial ministries will be entitled to say: 
" Weare makIng It under a Central Act and it has not asked us to place 
it before you and we are constitutionally debarred from doing it." Then, 
it it! said that if the members in the Provincial Legislature are not satis-
fied with these rules they can bring in a vote of censure. I think this 
argument has only to be stated to be refuted. When once a Provincial 
Government has made the thing its dWn, it becomes the duty of the party, 
on the basis of which the Provincial Government has come into power, tQ 
support them-right 01: wrong. That is the basis of all party government 
and, therefore, nobody, for the sake of a motor rule, will turn out a 
ministry. Even the opposition will not think it a proper issue to fight 
the Government and t.able a no-confidence motion. Therefore, the only 
way in which the majority party as well as the minorities in a Provincial 
Legislature can scrutinise these rules is by asking statutorily the pro-
vincial ministries to place them before the Legislatures and have them 
scrutinised. It is only then they can do it in an atmosphere which is not 
charged with emotion about the fate of a ministry and such like consi-
derations. They will be able to discuss them on their merits and, it neces. 
sary. make changes here and there. Therefore, I suggest, this is a 
salutary provision anll it ought to be passed as it has emerged from the 
Select Committee. 

I have tried to sllow that generally the provisions are ~ tor  
that the Select Committee's report deserves the support of this House. 
As I have already said I am not speaking for the Party and the Party 
will decide on each amendment on its own merits and. if necessary, our 
Leaders will place the Party's views in the House. I. h ~ merely. trit'd 
to explain why we have not been forced to add more. o ~ In our mInutes 
of dissent and how the Bill has emerged to our satIsfactIOn. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 25th August, 1935. 
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